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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) 
DEBATES 

(PA.RT I-QUESTIONS AND ANSWERS) 
Thund4y, the 24th FebTVary, 1949. 

The Aaaembly mes in ihe .A.lliembly .Chamber of the Council J:(ou,e •• • 
Quarter to Eleven of the Clock, Mr. Deputy Speaker (Shri M. Ananthasoynuam 
Ayyangar) in the Chait. 

STARRED QUESTIO:NS AN:D ANSWERS 

0&.t.L ANSWERS 

D1�Dl"(:TION 011' St·nscRIPTI(>�S TO TR�DE UNIONS DIRECTLY '1l0ll 8ALA1tBS 
Or' 1':.'lf PI,OYEES 

*652. Shri B.. X. Sidhva: Will the Honourable Minister of Labour be pleued 
to state the names of cOD;lpanics, corporations and concerns which deduct 1ube­
criptions to the Unions registered and recognised under the Trade Union Ao• 
directly from the salaries of the employees and pus the amount. on · t o  the 
Union authorities? 

The Honourable Sb.rt .Jagji'f/1,11. :Ram: We have no information. Under the 
Payment of Wages Act the employers cannot deduct such subacripiions from 
the wages of the employees. • 

Sbrl B.. It. Sldhn: ;May I know if such a system prevail, in the Labour 
Unions in England? . • 

· 
'l'he Bolloarabie Shrt. .Jagjinn Ram: I doubt very much. 
Slut B.. It. Sidhn: Are the Government opposed to the subacriptione bein, 

�eduoteci from the salaries of the members ·of the Unions? 
Tile Bcaoarable Sim lagJln.n Jtam: Vehemently. 

MIG RATION 01' 1'10:tf 01\(USLIKS J"BOll Soro 
'*653. Sbrl B.. It. Sldhva: (a) Will the Honourable !Cmister of Relief and 

'Rebat>ilitation be pleased to state the number of non-Muelima atill remaining 
in Sind and whether they desire to come to India 1 

'b) What arrangement bas been made for their transport, io India? 
(c) .\t what places are they moetly li�? 
(d) How many refugees have migrated during the year 194Bt 
·(e) What is the transport facility existing at present for. their migratioo? 
The Honourable Shrl Ki>ha.n Lal S&usna: (a) to (c). There are 'about 2.5 

la.kb non-Muslims still remaining in Bind, mostly in the Upper Sind, Hyderabad 
.and Tbarparkar districts. It is understood that a substantial proponion of 
them desire to evacuate to India. Eva,cuation is at present pouible onJy by 
sea and arre.ni,:er.nents are made from time to time for ilie neoeuw ebfppinc 

. to carry t.be displaced persons from Karachi to Indian porta. I maymform ta.e . 
_( 1ooi) <, 

. 
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Jl,ouae that t.lie Government. of India have decided not. to use ihe word 'refug-·; 
and in its place to use the words 'displaced persons' or Bho.Tanarthi. r. 

(d). ,About seven Lakhs. 
(e) Normal railway transport to reach Karachi µom where ihey are evt1cuaied 

to indit. b7 sea. 
Slui B.. X. Sldhva: May I know whether representation has been made by 

the&e displaced persons that they would like to go to Cut.oh µom the lrlirpur 
11ide, which the Honourable Minister has referred to and required certain arraage· 
ments to be made, and may I know whether the Government, contemplate con-
aidering this question favourably? • 

'l'lle Boaomable .&Jui llohan Lal Sauena: Ai. a matter of fact, the Govoru· 
ment have been considering this ques.tion. Because of the water famine., i\ 
is not possible and it is not thought desirable to evacuate ihem to Cutch .. 

Shri H .. V. Jtamath: Is it a fact that many of them are desirous of leavi118 
Pakist.an for India and the Pakistan Government is standing in their way a·,1.d 
they are being kept there under duress more or Jen? 

The Bonoarable Shri Mohan Lal Saklena: Jt is not correct to say eo. Most 
of them, who want to evacunte, own cattle. The Pakiston Government has 
prohibited CRttle being taken out, and thnt may act ns a. force standing in their 
way. 'fhut is the only consideration. There is no other law by which they at·e 
prohibited. 

Shri B.. X. Sldhva: If they migrat.e, will their cn.ttle which is their only 
wealth be allowed to be taken? 

The HOllDUrable Shrl Kohan Lal Babena: As a matter of fact, under the 
present conditions, the Pakistan Government is prohibiting the export of auy 
oattle. 

Bhri Aili Pruad Jain: May I know whether the Hindus remaining in Siud 
are of the poorest section of �ociety, mostly Harijans, who deserve much larger 
assistance than what is being provided by the Oovemment of India? 

'l'lle HOIIOUfa.ble Shrt llohan Lal Babena: It is true moat of these persons 
are Harijans. It is not correct to say taat they want t.o oome out and they 
are not given assistance. If they want to come out wit.hoot the cattle, they 
can be taken out. 

Shrt :Raj Bahadur: la it a fact that a large number of Hindus le� behind in 
Sind are being forcibly converted to lsla10? 

l'he Bonou.ra.ble Slir1 :Kohan Lal Saaena: lb is not '°· My submiaeion is 
that about 400 persons have been con-verted and from enquiries m!Mle, I thinli:, 
that. is I.he normal conversion. 

Shri H. V.  Jeamalh: How many of them? 
'1.'he Honomable nn •o1au1 Lal sauaa: 458. 
Sarclar HUkam Singh: We have4'i�n told that the Pakistan Government 

i a .  prohibiting the H"mdus remaining in Bind from taking out their cattle. M:a:r 
I know what is the policy of our Government rega,:ding this: whether our Gov­
ernment will allow Muslims to take away their cattle? t,1 . a 

Tile Honourable SIIJi •ohan Lal S.abaDa: No mufllims are going out with 
their cattle. 

111.J'i B. V. ltamath: How many of the two and a half lakbs are urban peoplf, 
and how many rural? 

Tile Honourable Bhrl JIBhan Lal SalaleD&: About one lakh are urban and 
about on9 and a half rural. 
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IUdar Bllbm Slap: My queation bu uot' been answ(lred. I enquired 

,rhai ,ru the policy of our Oovenunent if the Mualims wanted to go to Pafittan 
wi� their cattle. · 

'l"lle Bon,omable Sb.rt Jlohan � Saaena; Is it not a hypothe•oal quea»oo, 
Sirr 

Kr. Deputy Speaker: 'l'bat is a hypothetical question. 
Slut R. J:. Sidhva: What is the intention of our Government, as the Govern­

ment of Pakistan is not making it convenient for them t.o bring their cattle? 
'!lie B.oaou.r&ble Shri Mohan Lal Sabena: As a matter of fact, we cu11 

negouate with the Pakistan Government. Their contention ia tbi1:. i. larg,, 
number of cattle have been slaughtered and therefore on account of ahortaee 
of cattle, they are not allowing cattle to be _taken out. 

Bhri XilhoriJnOIWl 'l'ripathi: Were the 453 penons''converted by force? 
'l"lle Honourable Sb.rt Kohan Lal Sakleu: I have no information. 
B&ba Ramnarayan Singh: With regard t.o this matter of conversion, will 

the Honourable Minister enquire what was the reason, what waa the occaaion 
of this conversion at this moment. 

The Honourable Shrl Kohan Lal Sabella: As a matter of fact, it is not 
poB&ible to make enquiries like thnt. But we gather from the reports and 
we have boen informed bJ>; the High Co=issioner there, that in a large num· 
her of cases, the conversion has not been forcible. 

Se\h Oov!n4 Du: Ras our High Commissioner there got, eo�e .figure, of 
the con\'er&ion before part.ition and after partition? The Honourable Minister 
&aid that it is normal conversion. How do we know that that is normal couver-
siou '! • 

The Hollourable Sb.rt llohan Lal Saueu: Tlu,t is an impression. 
lb.rt Raj B&hadur: Is it a fact that directly or indirectly restrictions are 

plaoed on Hindus in the practice and profession of i4eir religion? 
)Jr. Deputy Speaker: That does Dot ame from this question. Nut 

quest.ion. 
AmfuA.L MUTINOS 01' Cw:� Bo� OJ' 1JuuOA'J'l01' 

•w. Shrl 11[. Sidhu: (a) Will the Honourable Minister ol Worlu, Mines 
and Power be pleaeed to st.ate whether the annual meeting of the Central 
Board of Irrigation wu held at Delhi in 19'7 and also in 1948? 

(b) Whai were the propc,,al8 di9ouned in ihe 19'7 oonferenoe and boW' 
many of tbtom were executed? 

(c) Are these confel'8Doee of engineers from all over Indiat,onvened onl;y 
to ez'.ohange vieWB on various irrigation problems or for specific purpoeee? 

(4) Wbd ie the 0UIJ1ulative result of &IX)h meetings? 
fte Boaoarable Shrl •. V. Gaqll: {a) Yea. 
(b) and (o). Th<' Central Board of Irrigation iB not "ntru�tett with the 

execution of works. The ;Board comprilles Chief Engineers Irrigation and 
Hydro-electric from 1111 ovl'r India and they meet once 11 year to discuss the 
!'e6ul_t,i of research carried out in the Central and Provincial Irrigation Reselll"Ch 
Siations and other developments in technique that have taken place duriny 
the year. The:v also lay down the research progr11mmP fo• the following 
year. The recommendation,· of �ho Board are purely advi6ory. 

(d\ The cumulRt,ive retiult of these moe.tinl!'B hn� hcen the e:ctensive d•:.ve· 
�����t in India of ;ecearoh connected with irri�tion and river cont,rol pro· 
- and a general denlopment in lhe tecbllique conne�ted with �ation 
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engineering. The persons! cont.acta established by theee meetinp which haft 
been a regular feature for the last nineteen years have bn:'1'.ight tpgetb&r irri­
piioo engineers from -different part.e of the country and i t  • aflen thM pro,, 
blems that arise in one part of the country are eolved ae a reeult of the a­
perienoe alreiMly 8"ined on similar problems in other parts of the oounky. 

Shrl 11.. X. Sldhva: May I know whether the Central Board al Irrigaaon 
bas recommended that f11etoriea be s&t up for the manufacture of power plantl 
iii India, eo that their production may be stepped up by  not later than 19511 
If that is so, what steps have been t.aken and whether the terget of 19111 wiD 
bP. fulfilled? 

'fte Bonoarable 8hrl :S. V. Gad&ll: That is one of the recommendations 
which is being considered . 

. Shlt B.. JC. B1dhva: The point is whether tho target will be borne in mina. · 
I want to know whethet by 1951 it, will _1,6 completed. 

The BOIIIOllnble 8h11 :S. V. Gadgll: It will be home in mind; but whether 
it wt11 be poaible is another question. 

8brt B. JC. Sidhva: I want to know whether the Govemment oonsider this 
a serious matter and whether the Govemment have taken any steps. Th .. 
is the question. · 

The Honourable Shrt N. V. Gadgll: I have already replied: The Oovemment 
is coneidering. 

Shrl 11.. Z:. Sidhva: With what results? When the Government · them· 
se1lves consider the no,sitio!' sP.rious. I wont to know whnt steps hnve been 
·tiaken, when this recommP.ndition was made last year. 

Kr. Deputy Speaker: The HoPOurab!c Minister bas already said t.bat all 
nossible steps are being ta�en. Next question. • 

INDIAN NATIONALS IN WAR Zo:11x IN CHINA 
*655. Shrt B.. JC. Sidhva: (a) Will the, Honourable t.he Prime Minister be 

pleas&d to state the number of Indian nationals in the fi.ghting area in Chin•' 
(b) Haw many are in Shanghai, Hongkong, Nanking and Canton? 
(c) Axe our naiionnls o.fl'ected in any way on account of the war in China1 
(d) Have Oovemment made sufficient, arrangement.a far their _!lalety ui 

encuation, if necessary, in the event of emergency? 
(e) If so, what are the· det&ils of the arrangemente made? 
Dr. B. V. Jtfllkar (Deputy Minister for External Affain and Common­

wealth · Relations): (a) The number of Indian Nationala in UNI where th8" 
have been fighting are aa followa: 

(b) 

... Pniping 18 
.. Ticntein ,2 

Tsingtao IS3 

Sh�nghai 592 
Hon,r11ong 2,500 
Nanking 98 
Cant-on 12 

(o) Our nationals have uot suffered any special disabilities but inevitably 
aome of the con,equences of the war affeot them aleo. 

(d) and (e). The question we.s answered by the Prime !Cmia11er on � 
8th of thia month in reply to a shon notice question by Shri H. V. �amat.h. 

B1UI ir. T. nmaUl: Have anv Indirms loet their livee in t.heee riote &Di 
iiaturbnnoes thnt ba..-e swept ovei- larp tncie of Chiu& recen�? 

Dr. •· T. Kelbr: Not tio our biowteq,e. 



8TA ... D QU.87101(8 .um .... -. 1007 
]l(rU.L D.SP08l'TI IM 8TATBII 

.... 8elll &oriD4 Du: (a.) Will the Honourable Minia6er of Werla, MiDN 
IIDCl Power be pleased to et.ate whether the att.ention of Government bu beea 
dr&1''ll ·to a Jetter to the Editor in the, Hind1i,tan Time, dated 6th December, 
1948 regarding precioU11 and ra.re metal depot.it. in various 1taa? 

(b) lf ao, what ia the infonn&t.ion of the Geological Department on auob 
dapoliw? • 

(c) Do Qoyemment propoee to inatruet the Geologlc&l � to OOD­
cl� inquiriea and undert.ak.� a preliminary eur:vey of 1uoh BS.'81? 

ftt Bonollhlae Shrl B. V. a.41D: (a} Yet. 
(b) A )is\ of the published and unpublished report& of the Geological Burve7 

of India _oontaining the geological inf�rmatwn on the depot.it.a referred to ia 
laid on the table. 

(c) The Geological Survey_.of fodia is conducting investigation& ayetemati• 
oally all over India, including the State& refe!Ted to in the letter. In the 
current Field Programme (1948-49), t.he Department ia taking up .iie followina 
investigations in the States referred :t.o:. 

(i) Daribo Copper Mines, Alwar. 
(ii) Investigation of Limestone deposits in Xota.h. State (and in Jhalawar 

Btak) for cement making. 
(iii) lnveet.igationa for oil, limeatone and 881t in Kangra Dmriot, Mandi 

and Buket. Btatea. 

(iv) ;Eumination of lead-r.ino-ailver minee at Za.war, Uclalpur S.t.e. 

STATEMENl' 
Lilt of Pvhlil1'ed ad Ut17"'bli,Md Btf#'U 

1. Alwa, Stai,.-:-(•) Manganiferoua iron-ore in Alwv Stata. Mem. O.OJogw,a.i Suney of 
India, Vol. XX.XVII, p. US7. 

lb) Baryt-, Alwar Si..t,e. �- G.S.I., Vol LIV, p. Z38. 
(c) !llari>Je, produetion-1924-?B, Bfc. G.S.l., Vol LXIV, p. 408. 
(d) Elate, product.ion- 1004-28, �- G.S.I., .Vol LXIV, p. 4a0. 
(e) Barytes, production-19'24-?B, Ree. G.S.I., Vol LXIV, p. 326. 
(fi 1lepon. on Daribo Copper Mines, AJ-..-ar State, by Dr. B. Crookabank (anpublilbad). 
(g) &cion\ viii\ lo Dvibo Copper Millea. Alwar, by Dr. B. CrookahaDII. (1111plli>Uabe41}. 
(h) A abort nota on bi.a i-eoent viai� ff> Daribo Copper ·?dines, Al war, by Dr. !JI:. Orook-llaaiili (anpnblilbed). 

LX. 2. B17m,,a,-· 8tate.-St.eat,it.e, Bijawar State, productioc for 1924-?B, Ree. 0.8.I., Val. IV, p. 438. _ 
3. lffc.Ua 8tau.-(•) Baryt.o, Orcbh• Sta.t.e, Bee. G.S.I., Vol LX, p . .  431. 
(b) Bar»-, prodllct.ion for 1*-28, Bee. G.8.I., Vol. LXIV, p. 21116. 
4. 811A:01 Bf4u. -Pt'eliminary not.e on coal in Dahar, Saket St.ale, and t.be � miDeral ear.., of � aw., by Dr. Salmi (Wiplibliabed). 
6. l'4aip,,r Stau.-(a) Copper on, Bee. G.S.I., Vol. LX, p. 2a. 
(b) Ooniet, pl'OdDCtion for 1909-13, Bee. O.S.I., Vols XI.V1, p. ffl. 
let 1- on; Bee,. G.8:L, Vol LXV, p. 61. 
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(d) Lead on, Bao. G.8.L, Vol LXV, p. M. 
(e) 11&,4,&e, Bec. O.B.l., Vol LXII, p .  32. 
{f) �. Bee. O.B.L, Vol LXV, p .  67. 
(g) Zinc minee, Z&W&r, 11,ec. O.B.l., Vol LXlll, p. 19. 
(hJ l!epm. on t.be lead-tine minea &t z..,.&r, by J. B. Aud.n (upubliabed). 
(i) �port on ancient le&d-zinc ore min.ee near Z&w&r by V. Bodg:eon (llllpobliellecl). 
lj) Bepert on the miner&! Reeoo.rcea of Udllipur Bt.ue, by B. N&11cU (unpal>llabed). 
(k) Note on Z&w&r zinc-ltad mille, Udaipor Sla*e, by E. L. 0. OIIR ud P. Clowlll 

'(onpubwob.d). · 

(I) A abort note OD ha Tim� µ, Z&wv millll by Dr. Crooblwlk (anpoWiahed). 

Se1h GcmD4 Du: Aze Gove�ment aware that aa far aa Vindhya Pradeali 
is concerned, and as fa.r as Butar State is conoerned which hu jual been 
merged in the Central Provinces, there ore big deposits, and that in BB8tar 
State there are oil deposite too? Aie Govemm«ijlt making any parti.cular efforts 
to have investigations made in Vindhya Pradesh and Bastor State? 

The Honourable Shri N. V. Oadgll: So far ns these areas are concemed, 
they will be taken up for investigati on in due coul'8e. 

Seth Oovind Daa: When will be the "due course .. because the Honourable 
Minister bas just given information about certain States which are now under 
investigatiou? When will these particular area,; be taken in hnnd? 

The Honourable Shri N. V. Gadgil: I cannot say just now. It may be 
possible within a period of five yeai:s. 

Shri H. V. Xamat.b: Is it a fact thot. in some of  these States the Rulen, 
before accession, merger or integration, converted some of these precious and 
rare metal deposite int.o private property? 

Tbe Boaounble S1ui 1'. V. Ga4&11: I require notice of that. 

Shri :a. IC. lldhva: What is the number of Geologists in the OoTemmenl 
of India? 

The Boa.oarable .Shri 1'. V. Gaqil: There :ll'e 120. 
Shrl Baj Bahadur: Is the Honourable Minister aware that substantial 

deposit.6 of mica a.nd copper ore a.re obtainable in  Bharatpur Stale? 

The Boaourable Shri •· V. Gadgll: It.may be so. I cannot say. 
Shri :a. IC. Sldllva: Would Government consider this number of 120 .ull­

cient for survey purpoe811? 
The Boaour&ble Slut N. V. Ga4iil: As a matter of fact an extension ]>l'O· 

gramme bas been put up before the Govemment and it is being oonsideN!d. 

ENl'OBOBII0:111' OP PBOVIS10NS 01' ELBOTBlCITY SUPPLY. AOT. 
t"85T. Sllli V. 0. ICN&fl Bao: (a) Will the Honourable Minister of Worb 

Mines and Power be pleased to state what action Government have taken � 
enforoe the provisions of the Electricity Supply Act, 1948? 

(b) What progress baa been made by the Provincial Government. in the 
regulation of rates and aequiaition of power houses? 

t An.wer to thi.t quution laid on the t.ble.. U.. qaest.ioner being .i...t.. 
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fte B.oDoarablt 8bn Jr. V. Gaqll: (a) In Oct.ober 1948, �e Proflneiil 
\Governments were requested t o  take immediate e.ction to implement the 
provisions of seotions 1, 8, 4, 57, 58 and 77, the VI Bohedule antl the Table ,ppended to the VII Schedule of the Electricity (S.upply) Act, 1948, which ·eame into force from 10th September 1948. In addition, the Government of 
·India are actively coi!sidering the question of the con�titution of the Cent.ral 
):leotricity Authority under section 8 of the Act. 
. (b) TJae financial provisions of the Electricity (Supply) Act, 1948, which ··govern private undertakings, come into force only from tab commenoemen� 
of the accounting year of the Licensee following the pa9!1ing of the A�, 

·com1equently, Provincia,I Governments will not be in a position to take riepa to 
regulate the rates of private undertakings till a period of one year is over 
following the application of the Act. 

The Act does not empower Provincial Governments to ·acquire Power 
Houses except under certain conditions. 

NATIONAL Mi-:llORIAL ·ro M.AIIATMA GANDHI A'r R.UGBAT 
*658. Pandit Kukut Bihari Laj Bhargava: (a) Will the Honourable Minister 

of Works, Mines nnd Power be pleased to state whether· Government of India 
have taken any decision to ereob a. suitable National Memorial to Mahatma 
Gandhi, Father of the Nation, at Rajghat. the nlace where bis remains were 
Cl'emated? ·' • 

(b) If so, bas any scheme been evolved, and if not do Government propose 
to consider the advisability of talcing suitable aotion in the matter? 

The Booourable Shri N. V. Gadgil: (u) Yes. It bas been decided to Jay 
out a park and ereot a memol'ial on the site at Rajghat where Ma.babma 
0-andbi'e body was cremated. 

·(b) Government have recently sanctioned a scheme oosting Rs. 4,55,000 for 
protecting an area of about 12 acres at Jtajgbat against inundation by meane 
of hunds. The area so enclosed will be raised by 81 by earth filling. Two 
'terraces will be made inside the plot by raising the central 2 acres by another 
4' and the inner-most 1 / 5th acre by a further S'. The terraces so formed will 
� grassed e.nd hedges and shrubs grown around them. Flowers and trees 
will �lso be planted. The platform for J,he Bamadhi will be surfaced with marble with a rniling all round and 20' awav from it. Water supply and staff quarters will a.Jso be provided. � · 

The form of the memorial it6elf bas not yet been decided. 
Seth Oovind Du: Ha.ve the Government r<>ceived various designs of t.lie 

memorial and bas _an,- of them been approved so far? 
The Honourable Shri 111'. V. Gadgil: Various desi� are still with the Gov­

ernment of India and invitations will be issued for many more designs. 
Seth Oovind Daa: By what time is it expected I.bat this work will begin? 

'1'!18 Honourable Shri lf.. V. Gadgll:· It will take some time. I cannot give n�y idea. beoause we want to have the beet possible memorial. Naturally IJ will . entail some time. · 

th 
Shri L. Eriahnuwami Bhan.Uli: What will be the estimated eon of raising · e 9:ea so enolosed by S' by eart.b filling? 
� � Shrt 111'. V. Gaqil: I have already said Ba. 4,55,000 . 

. 8111'1 B. V. K.&maUl: In vi- of the faci tha, Mahatma Gandhi devowcl 
lue whole life to the &erVioe of DIJridTG Nof'OW,fl, will thie • �lonal perk be 
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01",l -, the poo,eet, the lowlieet. and -� '!oat, freely, ud wi� Seti or 
Windrance? 

'lu JlclDoanllk Ari :R. V. Gadpl: Obviously I 
The Jlolloanble Bhri lawabarlal lfehru: .May I 'aay a word or two abo� 

this matter of the memorial at Rojghat? Some of us �re of the opiuion that n would be far more fitting that this memorial should be as little of a memo­
rial as possible--0£ the ueu3l type of memorials. What I mean is that it 
1hould retain the simplicity and ruggedness that exists there today. and not 
be converted in� a pleasure garden with marble and the rest of it. What 
enotly the final form should be is a matter for very �reful consideration. 
But there ill th&t ·to be considered; whether it should retain its present. form 
aubject to cert&in changes or whether we should put up aomething ornate .. 
For my part I am entirely against ornatenesa. 

SeUl GovfD4 Du:, Are Government considering putting the kind of exhibi­
t.ion which is now being shown as the Gandhi Mandap Exhibition on a pema­
nent basis? 

-Tire Bonovable Bhri ,Jawlharlal NehrU: As regards a real exhibition of all 
things pertaining to Gandhiji, I suppoae the Gandhi Memorial Fund will oon· 
aider that mat.ta'. It may have to be a big exhibition but our little ex­
perienoe of the present small exhibition hos led us to certain conclusiOll8 .. 
Firet of all, that the way this exhibition has been organised-I mean to llllY 
the structure that has been built. and the internal organiaat.ion-has been 
ao good and so much in keeping with, if I may say so, Gandhiji's own idea 
bn the subject, that we should like to give aome permanent habitetion to it . . 
lille cannot keep .thjs present stt-ucture there, partly because it is on low­
lying ground and pa.rtly because it is not strong enqugh to resist rain and 
tempettte, e�, It wae built hurrieslly. It is a very beautiful etruotun bui 
it ill Tery weak and oanno� with$tand any strong winds. So the idea ie S. 
that structure should be removed to a place just acroBB the roed not far from 
it on the higher ground, and eree�d in a more permanent way, but ha� 
the eame external appearance All it has got now, but more permanent._ 

1a 1ihd •· \', 1Camath: In view of the educative and edifying value of the 
Gandhi Mandap Exhibition, is it proposed to make it a moving one and �e 
it around the country? 

En·oaTs B\:' tiron Co:Mll(JSSIONER FOR lNDJA m LoNDoN FOR sBcuBmo 
Looomo FOB lNDI.A.."i 8Tun&NTS 

*669. Pandit Mukut Bihari Lal Bharpva: Will the Honour�ble the Prime 
Minister be pleased to state what has been or is being done by the High Com· 
misaioner for India in London, to get lodging for Indian students in boarding 
hou.ses and hostels? 

Dr, B. V. Kllbr (Deputy Minister for External Affairs and CQmmonw�tb. 
Relations): The High Commissioner _for India m London affo� e-.ery poa8;11>le 
8ll8iatatice in arranging accommodation for Indian stud.ents m the Unit.ad 
K,ingdom. A Welfare Officer has been speciall� appointed i� his office for 
lihiB. purpose. HOBtels have been star!'8d for Indian stu�ents 1n London and 
Edinburgh and it is pro;ioeed to establish .another ho�tel m London to eerv� as· 
a Reception an� Transit Camp. A hostel for Indian . women stude'!is has 
also been taken over on lease. 

lllul B. T. Kamalll: Have any ins&mces come recently to the not.ioe of 
Oo-.emmenil where Indian atudents have been refused &amieiioo illto Britilh 
boarding houses by landladies there? 

. Dr .. B. V. Ktllrar: I am nob aware of any. 
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a. � .&aOiaaf: Are there &11.J __ of �  par abte.cl j(W fur­
tiler ,waie. without. having eeoured .reeenatiom ill -� ad: � 

Dr. •. V. -...: Yet, \here have been many auah OUN and probably 
thia it one of the t'MIIOD8 11tly 'we hil•e to ·�pe wi1ih ·theee ctifl5cu1Uee aDcl. 
there are complaint. $hat student& &io oot receive aduuuioo. Generally i* 
11.appena that student. go without making prior ar1'11.1188IDent. or writmg to lib•· 
High Commi.eeioner's Office and afterward, they complain � they han nC. 
got admission in the inetitutio.n they wanted to join. 

Shri H. V. Kamath: 18 not the Minister aware 0£ any homea which .,._. 
open to Whites and cloeed to oolou.red peoplee? 

llr. Deputy Bpeuw: It does not ariae out of thia question. 
Bhrl B. V. E&m&th: It, doea in connection with boarding bouaee. 

. Bhri AjU Pruad lam: May I know whether there are an.y Indian studelltl 
in London without any accommodation or with inadequate aooommodation � 
if ao. what ia their number? 

Dr. B. V. INk&r: London at present is a very crowded place and it ia 
po�a hie tl· 111t 110t only Indian students' but other Indians also like the Britiah 
people suffer for want of ncoommodation. 

Pandit Blrda7 Bath ltunsru: Is it & faot that when eome atudenta succeed,. 
ed in e•ining admission to a university or college through their own effort., liha 
Indian Embassy asks the institution concerned why they granted .admiHion 
without previous reference to them? 

Dt. B. V. B'.eakar: We do not know of any euoh instance. If it. is brougbl 
to our notice we will look into it. 

Pnvm·n !'')& W>'l.it•a'I' Q'74aTllll8 m 0o1'ffllUOTIOW 
01 N']!;W F40l'OB.JKS 

! ·�<>. Prof. 1'. G. 11.anga: (�) Will the Hooourable Minister of Lnbour 
be pleased to state whether it is the pqlicy of Government to insiat. upon the· 
construction of worke11l' houses or quarters uith the neoeasary sanitary and· 
othor n·?l.!i,· conveniences es a condition to be fulfilled simult.aneously with 
� oonatruction of new factories? 

(b) How many new factories have been constructed and licensed since 19'5? 

(c) Ro� many of them are provided with the complement of worken' 
quarters? 

(dl What progre1111 has "° far been madl> in gener&l, in the implementation 
of Government's polir:v in ensuring construction of worke11l'. hoUIM wherever. 
new factories are co11str .. ·�t,,rl? 

'!'lie Bmoarallle Bhri lacttnn Jtam: (a) Not ai piuent. 
(b) There is no proviBion in the Factories Act, 1984 for the liceneing ot· 

factoriee but the info•mation collected from the annual Provincial reports on 
ihe working of the Act. shows that the nu.mbers of factories brought on the 
retriste� during the years 19'5, 1� and 1947 were 1B87, 1468, and 1588, 
respect.nly. 

(c) We have no information. 

. (�) Oovernmeni are preparing a scheJDII far the oonatruction of induairial 
houamg, the det.ila of which will � annou.nced after they have been full:,-
W'arled out. • 
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t•Nl. 81at •· baaUlalaJIIIUl •ffMPl: (a) Will the H.onourable ';il)Dia. 
ter .of Relief and Rehabilitation be pleased to state wbt is \he tot.I enent of 
property left by non-Mualima in Palciaten who have m.igrated to h>dia? 

{b) What arrangementa ha� b8C1 mw to manage \bu property or to dia­
J)Olle it of? 
· (o), What is the corresponding extent of property left behind by Mualtms 
�ho migrated t.o Pakistan from India? 

The Kmourable Sim Kohan Lal Babena: (a) The information is not 
.available. 

(b) Both the Dominions have appoin�d Custodian, of Encuee Properly 
io look after the intere6ta of evacuee owne!'II. Evacuee Property, both mc>v· 
able nnd immovable, ,ituated within the jurisdiction of a Custodian vests in, 
him for the purposes of management. 

At the Inter-Dominion Conferenc� held in Karachi in January, l!M.9 botll 
:t}ie Oovemments have agreed t.o: (ij allow aales and exchanges of uzban 
1ntmll\· 11blr property belonging to evacuees, and (ii) the re.storation of movRhle 
property in all cases where the property ha� not been requisitioned or acquired 
for a public purpose, or the export of *'hich hos not been banned under the 
general order,i of tho Dominion Government. For any property which it 
acquired or requisitioned for a public purpose, the evBCuee owners are entit.1911 
to the payment of fo.ir compensation. When export is forbidden the property 
b&a � be sold inside the Dominion concerned. 

As regllfds E11stern Pakistan, Evacuee Property Management Boerds r,re 
to be set up in Districts or areas from "'here a substantial exodus has t.alcen 
place. Theee Boards will assume man11gement of properties · only on the 
definite request of the owners. Their functions v,;11 be of II managerial 
character. 

(c) A statement giving the information so far received ia laid on .�e 
table of tbe House. 

IITATE.MENT 
s .. ,.,., o/ P,o,,.,ty �ft l>•Mnd by Mu.It.,.."'"° AoN 11tivn,l<d � PoU,,.,,./,.,,.,.1,...o 

lhatPulljab 

Blbu 
V.P. 

Oriu• 
Allam 

·O,P. 
M..tr&a 
Bomba)' 
W•tB8Q8&1 
D&lhl 
Ajmer 

P"'lala 

Rous�-1,10,732, 8hoJ>6-17,6•2, Factorie-1,496. 
43 L•i.kha """"' of hmd. 

Hou-- 968 &nd 1,216 "9lwu of IW\d . 
Hou-&nd Shope-S,96n, F .cl<,ly-1, Land 14,221 

Acr• and nno te� eet1\te. 
!l Motor vehiclee, 2 RiC<> Mille. 
Nil. 
� Hou-. 

. Nil 
: } Information i• being collected. 
. Rouooe-26,000, Agrioulturalland&-17,800-. . 
. Buildinp---0,000, lnd'Q.ltrial conoerna ..... ,U,Agricul"'"'t l!U\d-4,800 .;, ..... 

Agri-,ultuul land 7,10,0S8 acrK. 
Houoes-50,786 (Rural •"-) 
Houaes-30,431 (UrbM U'e«.e) 
llhoP'-2.881 (Urban &NIH). 
4·2hkh• ...,,.ofl"'d· 
Properly worth Ra. 36,000 

. Hon--Stl. 
: } InforlQll.tlOD 11 being eolleoW. 
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t..e. Shrt s. Bapppa: (a) wm :tile ·Honourable M�t.e� ot. La� lie 

,>leased to state what jg the report. of the Labour Inveet.igation CommiMIM 
:regarding the Tanning Industry? 

(b) What are the steps taken to rectify the defect8 in the ind�str,? . . '.ftle Bonoarable Shri lagjlvan B&m: .(a) A copy of the report ia available 
in the Library of the House. The main defect.s in the tanning induatry 
mentioned in the report are: (i) the low level of, and lack of uniformity In, 
b115ic wages and dearness allowance, and (ii) unsatisfactory working oondi­
tions, inadequacy of protective equipment and absence of welfare and medical 
facilities. 

The defects mentioned in part (2) above are·mostly confined to the ll!lall 
unregulated factories which were not covered by the Factories Ac\, 1984. 

(b) Under clause (a) of eub-section (i) of section 3 of the Mirumum Wapa 
Act,, 1948, the appropriate Governments are required to fix before the 16th 
Jlfarch. 1950. minimum rates of wages in respect of employments mentioned 
in Part I of the Schedule whic.h include employment in tanneries and leather 
goods mnnufactories. Appropriate wages will, therefore, be fixed by the 
prescribed date. Apart from these statutory measures; Government ban 
re.cently set up a Tripartite Committee on Tanneries and Leather G_ooda 
Manufactories. The Committee at its first meeting held on the 10th and lUh 
December, 1948, recommended 0, uniform scale of wages, bonus and dearness 
allowance to workers in the organised sect.or of the industry until their fixation 
on a statutory basis . under the Minimum Wages Act, 1948. 'rhese recoi:nmen· 
dations have been forwarded to the employers covered by the recommenda­
·tfona. The constitution of two separate Sub-Committees of the aforesaid 
Industrial Committee for the un-organised sector of the industry for dealing 
with (i) Tanneries and (ii) Leather Goods Manufactories is under consider&­
tJon at present. As regards unsatisfactory working conditions the Factorlea 
Act, 1948, provides for proper standards in regard to health, safety and 
welfare. 

USB OF ELECl'llICITY � lNDU 
t*863. Shri S. 1'ag&ppa: Will the Honourable Minist<cr of Works·. Minee and 

Power be pleased to state what percentage of the population in India" are 
having the benefit of electricity? . 

Tht Honourable Bhrt 1'. V. Gadgil : Acc•mling to r?.Cent estimate the 
percentage of population in Indian Dominion enjoying the amenities of electric suppl_v is about l ·4. 

E�QlJIBY. INTO coi..-nmoss OF AOlllOUI,T(TJUL LABOUR 
•SM. Shrlm.ati Dalalh&7anl Velayudhan: (a) Will the lI'>nournble Mini11.rer 

or Labour be pleased lo state whethe:r Government have appointed a epeoi.al officer to enquire into the agricultural labour condition!! in this · countrv? 
(b) Has he submitted any report? 
�e Boeour&ble 8bri .Jagjlvan :a&m: (a) No. An officer of the Labour Min1Stry will be in general charge of the enquiry. 

•- {b) The enqi.1.iry will commence within the next few months and is expeet.811 
� be completed within a year. : 

llu1 M. '1'1nm1aJa :Rao: With referen� -to pari (a) of the question, ,,.. there any informal conference of certain individuals recently on this subject? 
t A8-to Wa � �d Oil the !Able,- �  � being ...... t:_ 
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·- Jl,oaoazabla lllu1 lllil'fllll ... : No. 
lllll AJl' 1'IMl4 .Jam: � ii loiDa ta lie tbt -.. et �  enquiry? 
Tile Honourable Shri lagjivan :a.am: To investigate into the rat,,.a of 

earnings of the agricultural labourers in the villages. 
lhrimati Dalrlht.Jllli VeAayadh.la: Was any resolution paued_ 9' a con· 

fllrenoe held recently of the labour JDinisters t� the elfect that they will 
GODduot an enquiry regarding agricultural labour? 

The Jlaaoun.ble Shri laclffu Ban: The decision was made long agn and 
$hat is why we are gning to have the enquiry. 

Bhri B. Du: In view of the infleition in the wages of agricultural labour, 
hu the Honourable Minister included in the terms of reference that this 
enquiry ahould be province-wise eind not as an all-India matter? 

'fte JloDourable 8hr1 lagjtnn :a&m: Obviously the provincial gnvemmenta 
will be 8680Ciated with the enquiry. 

Shri JI. V. Jtama\h: Hae the number of landless agricultural labourer-a 
shown a tendency to increase or decrease during the laat three years? 

The Bonoar&ble 8hri .Jagjlnn Ram: It is very difficult to say for the lad 
ibree ye&rB but I will refer my honourable friend to the two paet oenaUSM. 
If he will compare the figures of the Census of 1931 with that of 1941 he 
will oome to the inference that the number of agricultural labourers is on 
"18 increase. 

Art KOball Lil Qul&m: Do the Government propose to introduce any 
Bill � improve the conditions of the ag--icultural labouren? 

'ftle Jlonoarable 8hr1 .J&ljtnD Bam: That will be decided only atter we 
receive the report of this enquiry. 

Dr. Kano JlohlD Du: May T know if any officer h88 been deputied by the 
Labour Minisw to inquire into the question of forced labour (Begar) in India 
and if IIO, what i8 the name of the officer and when is he going to submit hit 
re}l<rl? -

». Depaq SpeakK: How does it arise out of this question? 
8hr1 Mahavir Tyaci: ls the Honourable Minister aware that these agri• 

cultural labourers who rtlllide in the vill�es have no prcprietory rights on their 
houses in which they have been living for centuries? I wanted t.o know if 
llhe Government is aware that t.heee agricultural labourers have no house& of · 
iheir own. 

The Jloaourahle 8hri la,ltnD Ram: It is true that a very large peroent.age 
of them do not possess their own lands but it cannot be characterised- th•• 
llhey do not have their own houaes. 

8ml BIIWaDaUl Du: May I know if the Honourable Minister II.as fixed 
any programme for this speoial officer and whether he· thinks that one speoi&l 
officer will be able to carry on the work 'l 

'1'u Banoa.rab1e 8hr1 lacimm JI.am: I have already replied that no apecia1 
officer ia going t.o be appointed but someone from the Ministry will be in �I 
eharge of the investigation. If I am permitted I may explain the scheme. 
The scheme is th.t in every provinoe he will take the aaaistance of one or 
*'"> well known penona. There will aleo be one. supervisor, four inveatigaton 
ancl eipt deputy inveat.igators who will investigate int.o the earning& or watel 
.l the ac,:icultural laoourera in collaboration with tht1 offioen of the provincial 
aovemment.a. 

AdmaU. � Vlllf'a4Jula: Dr. Ambedkar had propoMd tlae 
appointment ol a Commi"86 aome year,, ago. I would like to know whetililr 
.

. 
Bonourllble Minister bu oomidered about that. 
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·oa. � 8brl lllitfU Bam: I t.bink tbai.queetion m111 be 
Dr. Ambedkar and not to me. · 

IShrlmA*l Daaba:,ut Vel&Judhan: Why should I ask Dr. Am�ar '.'fheD 
lbe Honourable Miniat.er is in charge of Labour? 

TIie llollourable Sbri lagjivan Ram: I have eaid that we are going -, hew 
an enquiry.' I am not v�ry much enamoured of a committee or coµimiaeion. 

Baba JlamDArayan Singh: When will the work of investigation begin and 
when is it expect.ed to be completed? 

TIie Bocoun.b1e lhri la,jlvan Ram: I have already a.oewered · Utat 
,question. 

Jlr. Tajamul BUl&iD: Under the new Constitution· which we are going to 
frame onl_y those can become voters wbo reside in a house.. Most of tbeae 

. agricultural labourers do not reside in houses. I wont to know whether they 
can become voters. 

lNDo-J'APA.."111:S:g TB.ADE CONTRACTS 

*1165. Seth Govlnd Du: (a) Will t.be Honourabie Minister of C<>mmeroe 
bP, pleased to state whether it is a fact that large contracts in re,pect of Indo­
Japanese trade have _been entered into already? 

(b) What are the goods India is going to get from ,Tapan? 
The Honourable Shrl K. 0. Jfoogy: (a) Yes. 
(b) I lay on the table a statement· containing the requisite information,. 

· (I) Raw silk 

STATEMl:Nl' 
Ransm> TRAD,, Pl.All 

lmpori. from Japon 

(2) Bilk manufacwree • . 
(8) Cotton manufa.oture&-Y am 

l!'t>briee 
(4:) Rayon JDADUfaotuN&-Y am . . 

Fabric& . 
(6) Wool manufacturee 
(8) lndu.ltrialleaiher gooda 
(7) Forro alloy• . . . . 
(8) Industrial maohinery lllld park . . . . 
(9) Bicycles and part.I . . . . . . . . 

(IO) Elee_trical &J?l;)lianoee and mfga. . • • • . 

• 
600,000 
250,000 

3,000,000 
J,000,000 
1,000,000 

250,000 
500,000 
600,000 
200,000 

(11) 89"Ulg maohinee • . • . . • • . 
( 12) loetrumente,eurgicAla.ndaooentitie, app,.ratue and appllancee. 
(13) Drugs and mediclnee . . . . • . . 

11,220,586 
110.000 
263,160 
270.000 

· ·150,001) 
300,000 
126,00{1 (H) DyeaaDdpigmante . 

( 15) Paper and paper p,:oducte 
(18) Rubbermanu!&etuNS • . • 
07) Hudwoodand )lfp, (inoludingplywood) . 
( 18) Pottery and poroel'in . . . . 
(19) 01-wareandglaaproducte . . . . . . 
(20) Allotharitem.ei.Dclnded intba()pcGeneral Licfflce No. • 

XIII . . ,,.,,· . 

260,00(1 
300,00() 
19<,.0(W} 
100,000 
200,000 

6,000,000 

TftU. • H,587,TH 
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81lri B. V. K&ma&h: Does the SOAP org&nisabion take a band in the 11.u.,­

tion of the export prices? 
·The Honourable Shrl Jt. a. Beogy: Yes. The SCAP actually fixes the 

prioe, but I understand a variation ie under consideration at least in regard -�· certain categories of goods. 
Shrl H. V. Kamath: How far are the export prices different from th.- bom.s 

market prices? 
The Honourable Shrl X. O. Beogy: I am afraid I am not in a positiion to 

an&wer that questien straightaway. 
Shri Jlahavir Tyagi: Are these contracts entered into between Government 

and government or by private part-ies? . The Honourable Bhri Jt. 0. Beogy: The agreement is between the GoT· 
ernment of lndia as one of the five sterling countries and the SCAP authorities, 
but the actu&I implementation of the agreement is to be left to private mer­
chants. 

Shrl B. Das: Has the Honourable Minister laid down a policy about the 
import of essential goods or luxury goods from Japan? 
• The Honourable Sb.ri Jt. 0. Neogy: I do not know what my friend means by 

a 'policy. As a matter of fact it is a specific agreement between the two 
countries, in which different catego�ies of nrticles have been specified and the 
v&lue also of each such article bas been specified by both sides. 

Seth Gorind Du: What is the value of the essential articles and what is the 
value of the luxury articles or such articles which are not very necessary for 
our country? 

The Honourable Shrl X. a. Neogy: It is· very difficult to categorise article& 
into th06e two classes. For instance I find that industrial machinery and part.s 
oount for the largest share so far na our import.s from.Japan are concerned. 
Similarly there are instruments 1md other like things. Then there are dr1J811 
and medicines a1:d industrial leather goods. I should take it that so far as 
euential commodities are concerned they represent a very large bulk of the wbole thing. · , Bhrl Gopikrlab.n& Vljayavargtya: Wha.t ie the value of the money involved in the total goods coming'? 

'l'he BOIIOW't.ble Shrl Jt. 0. Beoa: I have said I am placing a atatemen• 
• -the table. This ia given there and I suggest that the honourable member 
at.udiee the statement.. 

BeUl OoriDd Du: Oannot. the Honourable Minister give the aum t.otal 
value? 

Ille BOllOW'&ble Bhrl Jt. O. Beogy: Surely, but not according t.o the claaai· 
fication that my honourable friend suggeeted. The sum total is this: Ex­
port& to Japan are expected to value about Re. 5 and odd cro?e11 and Import. 
Jrom Japan WQWd be to the approxima� value of Rs. 9 croree. 

Bhd JI. 'l'lrum&la Bao: Does this contract require the previous sanction of 
General MacArthur? 

Tile BODoarable Bhrl I:. 0. Beoe,: The SCAP authorities are parties to 
this agreement. 

Shrl Deaht.:ndhu G'D.pta: Have Government taken sufficient �re to ·eee 
1.hat such imports are not allowed a_s would be prejudicial t.o our own· industry? 

The Honourable Shri Jt. C. Beogy: Definitely. As a matter of fact tbe 
agreement is based upon an inter-Ministerial report s.e re�nrde the needs of 
�ia country, and the Ministry of Industry and Supply definitely played • 
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,,_., important part in deciding upon �e oommoditi• that we need from­
Japan and the quantities of each such category of aniclea. 

Set.h OoYIDd Du: May J know whJ the value of the export la IO little and 
wbv �o value of �e import is so much? Ia it becau.eo we require more good.a 
from there while we have not much t.o export � Japan? 

Th• BoaoUnllle Shrt 1t. 0. Beocy: I take it my honourable frieod ia: 
interested in the quest.ion of ,lhe ba1aDoe of payment For the information of 
th" House I might aay that Iudia has a credit bs.lan,e in her favour froll\ 
Jape.u to the extent of £ 5i million (sterling) on account of certain previoua. 
kansactioWI which were entered into before th.e SCA.P negot.i .. ted th.is agree­
ment. 

Shrl B.amnath Goenk&: Whut about Question 'Xo. 661, Sir? 
ne Honourable BIili lloh1,11 L&l Slkama: 1'bP honourable member waa. 

not in bis seat. 
AA Boaoan.hle Member: It was your own question, Sir. 
Kr. Deputy Speaker: I am not pa.rticular about my question. It will be 

printed in the Proceedings. 
Shri :B.a.mnat.11 Qoenb;_ What 'about aupplementnries? 
Kr. Deputy Speaker: Supplementaries are ruled out. The question bat. 

been passed over. The honourable member was not alert. 
PoucY 1115 P,U.iTICU'ATtO:N' OF POLITICAL PART1E8 IN TB.4D:I UNION 

"' Mor:,:MENT 

•666. Shri Satlah Chandra: Will the Honourable Minister of Labour btl 
pleased to lay on the ·table of the House a 11tatement explaining the polioy of 
Government regarding the participation by political parties in tbe Trade Union 
movement' and more particularly the steps Government propose to take to meet 
the growing commuuist challange to fodustrial truce? 

fte Honourable 8hri laljl•1,11 Jt&m: I lay on the table of the House a 
statement showing Oovernment'e policy in the matter . .. 

8TATJl:IBNT 
0o ... rnment hne repeatedly made it clee.r that. any cbaUolDae to the ..at.hority of U.. 

6t.t.e ·will be ,troogly aad prompUy dealt 'lrit.b. Legiiimai.e tnde llllioa activit.y la· per· 
aiU.ed a11d eMOOraged bot a11y attempt to aabotage t.be national iDt.ereri will � b.. 
Ultnt.ed. • ' ·  

lllrl Jbham T)'lel: As the quest.ion pertaina to • very important topio­
•f tbe dey may I request the Honourable Minuit.er to read out tbe atatemeo.l 
if i• ia unroll? 

Slut .&jt\ 1"rNICl .J&!ll: May I know whether under the pl'l'!!ent Trade 
Un.ions Act it is open to an employer to recognize more than one Union? 

The Honoarable Shrt lacJ!nD Ram: The Trade Unions Act does not pro'ride 
for recognition: it provides onl:v for reg istration and it la open to the employen· 
to.recognize more than one Union at p:rel!ent. · 

l.brt AJtt Pruad .Jain: Ia it e.liio a fact t.bat eome of ttie employel'II are 
playmg one Union against another and thus creating chaot amongat labour? 

ftt Boaourabie Slui .Jacllnn B&m: It is a fact to & eeriain extent. 
Sbrt B. V. ][amt.th: Ts the 'FtononrnhlP Minister in a position to give us 

�fUret separately for workP..,. in Unions Affiliat.ed to the LN.T.U.C., the lDzMt' 
.mecdoor Sabha and the A.T.T.U.C.? .. 
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'Ill• � SJul. .Jacjlfta Bun: I fail to eee haw it ariae, out of t.bia 

queation. But there is another question and I am sup_plying t.he figures ia 
.reepeo� of t.bat question. · 

EKOOUJLiUBMJUIT TO SHIP-BUILDING INDl:t!TBY 
t*ll'T. 8lln K.o&arl �: Will the Honourable Miniet.er of Oom­

meroe be pleued to st.&te what encouragement is being given by Governmen• 
Co encourage ship-building indumy in India? +-

'l'lae Bolloar,Jp Sbrt IC. 0, lleos,: Thie quest.ion relates to a mat• � 
pertains to the portfolio of my Honourable Colleague, the Industry ond Supply 
Minister, and may please be addressed to him. 

EKCOURAOBIONT TO COASTAL TRAFFIC 
t•eee. Sb.ri 11*11 S&\J&11"11:,an&: (a) Will the Honourable Miui1w of 

Commerce be pleased to state wb.ether Oovemment have propoeala la! 
enoourage companies to take up ooas� �atlio; and · 

(b) whether Government have already undertaken (if so, with what result), 
or propose to undertake any investigation regarding the possibilities of using 
coastal traffic for carrying commodities at, cheaper cost? 

The Bonour&ble Shrl K. 0. 1'eogy: (a) It is Government's declared policJ 
to secure a progressive increase in the share which Indian Shipping enjoys 
in the COlll!tal trade, a.nd ultimately to reserve that trade exclusively for Indian 
shipping. The initiative for acquiring tonnage, however, rests with IndilUl 
Shipping Companies, and Government have announced that they would no• 
only freely licenso such Indian-owned ships for the ooasfi.l trade but would 
also render all assistance possible, in the aequisition of additional tannage 
by providing exchange facilities and the assistanoe of India's trade_ . .and diplo­
matic representatives abroad. 

(b) The '(>Ollsibility of the development of sailing vessels' tn.ffic with a vie,t 
to un incrcnse.d use of such vessels for purposes of coastal movement is the 
subject of an investigation by a special committee set up by the Government. 

An investigation is now being undertaken as to whether there is any scope 
for reduction in the prevailini,a freight rates of coast.el stet.mere, notwit.h-
atanding the present high oost. of operation. 

lNDO-PAXIST.il! :SOBDBB INCIDENTS 
•189. Sanlar B'mm Slqh: (a) Will the Honourable the Prime Minister be 

P.leased to state wha11 were the QlnD.S of the agreement reached between the 
Deputy Oommiaaioners of Amritsar and Lahore at Khalra on the 20th Decem· 
her 1948 as regard& border inoidenta? 

(b) How many border incident. have taken place since tbati dat.e? 
(c) What is the number of ca&ualtiee in the incident which occurred on the 

Slat January, 1949 on the Inda-Pakistan border linking lhe DietfiefB of 
'A.mrit.sa.r and Luiore? 

(d) Has any representation or protie&t, been made to the Govemment ot 
Pakist.an .and if so, with what result? 

(e) Do Government propose '° award any compensation to the "Victim• of 
\hie raid? 

J>T. B. V. :l:elkar (DPpnt:v Minister for Extemal Affairs and Commonwealilh 
Relations): (a) to (e). We have asked for exact information from ine Gov­
ernment of the East Punjab ·and are still waiting for it. It will be laid QJt: 
the· tabh of the House as �oon as pos:sihle. 
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•eTO. Lala Ach!Dt Bam: (a) Will the- Honourable Minister of Relief and 
Rehabilit11tion be pleased to state the exact number of refugees who have come 
from East Bengal up to Slat December 1948 p.er month aince the exodua 
began? 

(b) How have these refugees been settled province-�� in the country? 
(c) Has any agreement been arrived at between the Govemmenta of India 

and Pakistan for the protection and management of the property left by theae 
refu11ees in East Bengal ? 

The Honourable Shrl Kohan. Lal Babena: (a) About eighteen Lakha. 
Monthly figures of exodus from East Bengal are not available. 

(b) The honourable member is referred t.o the reply given by me to pan 
(b) of Unstarred Question No. 7 by Shri Arun Chandra Guba on the 11th 
l<'ebruary, 1949. 

(c) At the Inter-Dominion Confereoce held in Calcutta in April 1948, and 
in Delhi in December 1948, it was decided that the Governments of Enst and 
�Vest Bengal should enact legislation for the setting up of Evacuee Property 
\[�1111�emcnt Boards in districts or areas from where 4' substantial €Xodus 
hRd taken place. These Boards will assume management of evacuee property 
only on the definite request of the owners who declare their intention to retuna 
to their original homes ae soon as normal conditions have been restored ··to 
the satisfaction of both the Govemment·s. Their function will be of a managerial 
character and they will not have the power to alienate the property entrusted 
to them. These Boards are to consist of members of the minority commu­
nity. The East an·d West Bengal Governments were required to legislate 
by the 31st ·January, 1949 and the Boards were to be set up 88 soon tbere­
nfter ns possible. It is understood that the matter is under the octive 
consideration of both the 'Govemments and that the Boards will be aet up aft�r the necessary legislation has been passed. 

Sh.rt Jllhlr Lal Oh�yay: Out of the eighteen lakha what is the number of the refugees who are residing in Calcutta? 
The Honourable Shrl KOhan Lal Saksena: I could not gi-.e the exact 

number of refugees residing in Calcutta. If the honourable member wante the 
total number of refugees in West Beognl I can give him. 

Shrl IDhlr Lal Ohaltopadhyay: Cao be give ue some figure as to the num­
her of people wbo have been repatriated from Calcutta? 

� Honourable Shrl Xohan Lil S&bena: I have no definite information 
�xcept what I gave on the last occasion that about 5,000, 88 I had been informed, bad left Calcutta. 

Shrl Xlh1r Lil Ohatlopadhyay: May I know what. 1tene a�e being w,bn by Government to remove the congestion in the City of Caloq,tta? 
. � Honourable Shrl ·Jl.oban Lal SabeDa: I would require DO$ice of t.hia 

question. 
· Shr! B. P. JJ11mjhmnraia: May I ask whether the peoplie who have • • 

·r:.W from East Ben11al to India are mostly -i,al..-i1,. merchants. ,doctors� 
whether are moetly villagers? 

The Honourable Shrl Kohan Lal Babena: As a matt.er of fact those who 
hftve come belong to what may be called the middle classes. ,and they generally 
are from amongst \he lawyel'9, �vernment servant. and other 8UCh peno1111 • 

.... 
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. R�:Blmfo FAOXLJTISS To KA� Ruuo•:a ssLO!IODfO TO PAKISTAN 

CO!ITBOLLBD TlCBBJTOBIJ:S 

•871. Lala .&cllln\ Kam: (a) Will the Honourable the Prime MiniateT be 
pleued to state whether the Government of Pakistan is providing adequate 
tncilitiea to those refugees who want to return from India to th.e "Pakistan­
col)trolled territory" of Jammu and Kashmir State before the plebiscite ii 
held? 

(b) Have Government taken any at.epe to provide. free transport facilities for� 
return to their homes of such refugees who had to leave their hearth and 
home under compulsion? 

(c) Do Government propose to grant scholarships to the children of such 
refugees who want to make· provision for their education in India? 

'l'he Honourable Shr1 J'&w&hu1&1 lfebru: (a) Details of arrangements for 
the return of refugees from J amrnu and Kashmir State to their homes in the 
part of th.e State which is not under the control of the Government of India 
or the State Government have not yet been· wo,ked out. A condition precedent 
to such return is that refugees returning to this area should have the requisite 
measure of security. 'fhe matter is engaging the attention of the Govern· 
ment of India and the U. N. Commission. " 

(b) The matter primarily concerns. the Government of Jammu and 
K�mir. Government of India will give whatever assistance they can. 

(c) Government have no scheme for tbl'> purpose. If refugees are to be 
encouraged to return to their hoine, the need for the grant of schclarship for 
atudy in India will hardly be necessary. In cases when necessity arises 
Goyemment will be prepared to consider the question then. 

Bhrl B. V. Jtama\h: Is tile Honourable the Prime Minister in a position 
to assure the House that no plebiscite whatever will be held in Kashmir unlellll 
and until all the Kashmiri refugees in India have returned heme, all outs'dere 
expelled. and all other terms and conditions of the cease fire agreement have 
been implemented by Pakistan in latter as well as in apiiit? 

Th• Bonour&bl• Shrl l&w&harl&l Rebru: The Prime Minister can only 
dtaw the attention of the htmourllhle . member. · to documents that have 
appeared. He will give no other assuranees. 

8ard&r Bhoptnder 8inch Jlan: Msy I know what is the total number of 
these refugees and whether they AN willing to go back to the raider-held 
territory? 

The BOD01Jrt,ble Shrt law&hulal lfehru: That is rather a guesswork-one 
can ha-v:e one's gueas; I imagine that the total number of refugees from all parts 
of Kashmir State will be about half a million or so. 

· · Slrdar BhopiD4er 81Dlb Jiu: May i know whether they are willing to go 
back in the present conditions? 

'ft• Bcmaar&ble Bhrt l&waharlal •ehru: ObvioUBfy, I cannot give a definite 
answer. The answer to that ia, I suppose, that they will be willing to go 
back when they are . tu1sured thnt proper security will be provided for them. ·Now. · the tut of that set>urity will be for us and for them to judge. · We 
have laid the greatest stress on this fact that there must be adequate ·Security 
f.o induce the people to go back. We cannot drive them back; they can only 
go back ,rhen they can: feel that they can go back in security. 

Shrl Duhbandhu Gupta: Is the Honourable the Prime M;inistet in a position 
to ,zive the number of mu11lim refugees who had left Kashmir Md gone over 
to Ppis,an and ha.ve ainoe returned to Kashmir' 
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'l'tle Bcmomable Shri l1wah&rlal ••hna: No, Sir, I t"annot give tba,. Then 

.are, I take it, two types of refugees: one ia the type that went and .11tayed in 
Pakistan; the othe"S were thcs.e v.•ho ten1porarily went an� caz:ne back. Large 
numbe: s went and came back within a few weeka of thelJ' going. It 11 vary 
difficult to have their figures, I am afraid. 

Sbrl J>alhbandhu Gupta: Since the cease ·fire? 
Tilt Bononrable Shri lawall&rlal llahnl: I ratht!r doubt if any major mis· 

rations have taken place since then. 
Shrl Deshbudhu Gupb: Is it a fact that quite 4 number of tribal people 

be.ve left Kashmir? May we have some idea of the number? 
The Bononrablt Shri lan.llarlal 11ehru: Tribal people, from the inform•· 

tion received by us, are leaving and some have left, I do not know abo�t 
the numbe·s involved. 

Shti ltab.J,vir Tyagi: May I know if the Govemment have in their view 
some steps to encourage these refugees to reach Kashmir before vote, are 
taken? . 

The Honourable Shri lawabarlal 11tehru: Honourable membeni must re­
member that there are any number of preliminaries to be ·attended to brfore 
th11t question renlly arises. Obviously, we are interested in these refugees 
retu .. ning and giving them fadlities for returning and the creation of conditicn1 
,s·hich mnke it easy for them to return there and settle down befoni the 
question of a plebiscite arises. 

Shrl Jlahavlr Tyagl: Can their votes not be taken here in India in thal 
case? · 

Kr. Deputy Speaker: It does not arise. Next question. 
Babu Ramnara:,an B!Dgh: I have got some .very important question, Sir. 
Mr. Dep:ity Speaker: You may go on. 
Babu B.amnara:,an Siugb: As I under�tand from the nn�wer of the Prime 

Minister, the refugees can return if the.v are assured of seeurity. May I kuow 
who can give this assurnnce, Sir? 

The Bono:irable Sbri lawaharlal 1'ebru: Perhaps the honourable member 
might help in the task. 

DISMIARGB OF INDIANS FROM BUJOIA GOVllBNMl:!IT Sr.RVJCll: 

'"6V2. Shrl Biswanath Das: Will the Honourable the P ime M;nister be 
plensed to state: 

(n) wh�lhe,· the :·,ttentfon of Governmwt has been dra\\"·n to the Reuter, 
n�ws p11b!i,h1· n i11 Delhi pa1)ers dHt�d 7th F�hrum·.,· Hl49 that nbout 2.500 
tnd· a11s ar� �uin� to be di•�ha:·ged f om Burma Gon·rument Service for;hwith 
bei:ig non-B11rrn:1n nnt.if)r,3!,; - -

(b) th!' stens taken in this regard to <e1f�211ard their ri<>hts for compenaa.-
µon as also for their safe transport to India. 0 

(c) wht>ther the Government of Burme had intimated this to the Govern· 
ment of India before; and 

· (d) if so, whether Government propose to place the correspondenoe on the 
table of the Houte? 

Dr. B. V. Ktlbr: (Deputy Minuter for External Maira and Common­
wealth Relationa):. (a) Yee, Sir. The pr8III report, however, i1 not correc,t. 
�e. Government of Burma have announced their intention of reducing �eiF 
mm1sterial establishment, substantially, as a measure of eoonom• and nou­
�unnan nationals, particularly t.hose holding hiaher J)Ollta, � ooe · of jlie 

. .. 



10''1 UON8Tl1'UENT AIISDIBLY 01' INDIA (L£018LAT1VB) f24TB Fu. 1949 
.. tegoriea that are to come under retrenchment. There ia no poaaibility of 
lmwediate retrenchment of non-Burmana. 

(b) Emplo7ees whose aervices ar" terminated on grounda of alien nationality 
are granted proportionate pe1mon and ce1·tain other cl>nce11sions, includmlf 
leave and leave salary uuder the general order& isaued by the Goverumen� 
e>f tiu1ma. The question ·of making arrangement.I for their aafe transport to 
India does not ariae. 

(c) and (d). No, Sir. 
Sllrt Biawanat.h Das: Mav l know the r..sult of such concessions that have 

been offen,d or prom,sed? J�st now the lionourablt, the Deputy Minister E,poke 
of certain concessions. Would he kindly give us some idea as to the sum 
total of those concessions? 

Dr. B. V. Xeak&r:· Sir, I have not understood the question. 1 have 
,detailed the concessions given; I cannot- give any figures as to how much it 
amounts to. The concessions given, as I hove already said, are that these 
m11n are given proportionate pension and concessions probably with regard to 
leave, that is they get long leave prior to retirement as officeni are given here 
alao. But it is not possible to give any figures as to bow much it amounts tv 
�it depends on the posts they bold. 

Sllr1 Ajlt Pruad lain: Are there any Indians who still 1·emll.in in the 
servic" of the Government of Burma after the discharge of ihese 2,500? 

Dr. B. V. Jteaur: As I have just said, vel'y few are being discharged 
immediately. Certain proposals have been announced by the Government of 
Burma that I.bey propose tc discharge non-Bunnans from Government aer­
vice, hut immediately there is no prospect of a larger number of them being 
ruscbarged. 

Kr. l"?ank Anthony: Can · Indians qualify for Burmese citizenship? 
Kr. Deputy Speaker: That does not arise here. 
The Honourable Sllr1 law&harlal Jlehru: Sir, the way the question bas been 

put rather confuses tbt: issue. Any person, I suppose, qualifies under the 
terms of the appropriate nationality law for the citizenship of tbnt country. 
The question is whether people of Indian origin living in Burma can, under 
the new law, become Burmese citizens. At the present moment there is no 
apecilio Indian nationality law; People of Indian origin in Burma can, under 
the law, if they fulfil certain qualifications become Burmese citizens. Up 
t.il\ recently there wa!I' no such thing as a Burmese citizen or an Inruun 
citizen, technically or legally speaking; they were British subjects-all of 
ibem. Now, since Burma became on independent country and the rules 
have been made by the Burmese Parliament on this issue, no doubt those 
who fulfil those rules can become Burmese citizens. 

llr. Tajamul Buain: Is there any Burmese in the service of the .Govern­
ment of India or in the service of any Provincial Government? 

The BODOlll'&ble Sllr1 lawaharlal lllehru: I think it is rather unlikely; there 
might be perh,ws a few penions, but very, very few. 

May I just say one word, Sir, in regard to all tbe.se questions a15out Burma? 
Honourable members must realise that all these questiona and all these 
mat-ters are hardly in keep:ng with ·the existing situation. Very 
aerio1.111 things are happening in Burma and we can hardly discuaa at 
length petty .. matters aff�ting individual services etc., when the whole 
fut.ure of the State ia in a ferment. The House will no doubt extend ita 
fulleat eympatby to the troubles of the Burmese people at the present. 
u,oment. This ie no time for u, t.o enlarge on petty. difficulties. 
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lihrl Deahbandhu Gupta: May I know whether the Honourable the Prim. 
l,linister i11 iD a position to give ua some information aa to the extent ·to which 
tll� Jif? 1111d p1 op�rty of lndilms liviug in Burma is involved in the present 
outbreak of Karens trouble _there? 

Jlr. Deputy Speaker: It does not. arise. • I will call the next question. 
MU5¥1' HOUSES SEA.LED BY CosTODlil\ OJ!'"EvA.00:US PROPJilRTY, D.ul1 
*673. Shri Damoder Swarup Seth: Will the Honourable Minilter of :Re: 

lief and Rehabilitation be pleased to state:. 
(:i) the number of houses belonging to Muslims lying vacant and sealed 

by the Custodian of Evacuees Property, Delhi, in the Pul Bangash and other 
areas sep&l'ately as on 1st October. 1947, 1st January, 1948, lat July, 1048 
-end 1st January, 1949; 

(b) the rea5ons, for not allocatirig these houses to thoeo in need of them; 
(c) the probable' time for which they are Iii.II proposed to be kept va.cant;· 

and 
(d) the order lllld malmer in which the allotment of houses, if any, will be carried out? 
The Honourable Shri Kohan Lal S&kseDa: (a) A statement is laid on the 

table of the House. 
(b). and (c). Houses available for allotment are allotted to diaplaced 

persons in need of them. .Qi the 138 houses which were found vacant and 
• sealed by the Custodian of Evacuees Property, 124 have been alfott.ed _. and 

occupied by the allottees; the remaining number are subject to claiDll of 
restoration. These claims are beinl!: determined. Aa soon u ?ther cJaima 
have been decided, the available number will be allotted. 

(d) Fresh allotments of houses are made to: 
(i) those displaced persons in whose favour previous allotments did not 

prove effective and who are still in need of� accommodation; 
(ii) those displaced persons from ProviDces other than West Punjab 

who were registered as refugees upto 29th February 1948 and 
according to the presoribed Provincial percentages; 

(ill) displaced persons from West Punjab registered upto 10th Decem­
ber 1947; :.. 

(iv) a number of shelterless wi'dows, a few of tlie men of the Armed 
Forces posted on a"tive duty, and persons displaced due to 
fire in the Kingsway Camp are given special priorities. 

Houses of lo,v category rejected by tbe allotteea and those in vill&ge1 are allotted to shelterless, poor displaced persons irreRpective of fixed prioritiea 
and provincial percentages. 'the orders of allotment are given effect to in the order in_ which they are made by the small Enforcement Police Squad attached 
to the Custodian's .!)ffice. 

STATEMENT 

N"mbn o/ AoaM.. b<lon(lfflg to M11ali.,• '"'"II ooco"t ond acokd b11 C.Z.P. D.U.i ,,.,,.. Pt4l Bang�h Oftd other Orto, Oft diJ!rmt dott,. ' 
Pul Bangculo Aroo. Other Arca.. 'J'otol. 
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. 1111d Delhballdhu Gup\a: May I know whether it is a fact that a large 
GUiftber of the priorities given by the Custodian of Evacuee'• Pl'operty la&• 
year in the matter cf allotment to refugees have not yet been respected and 
there ia a long outstanding list of refugees who have got no poasesl.ion in apite 
of high prioritiea? 

· The Honoar&ble Shr1 Kohan Lal B&lran&: I do not think it ia correct to 
wy that. The foot is Lhat thoae puscns who were allotted according to these 
priorities could not get possession because the houses were already occupied 
by other& aud in view of the recent decision by the Committee of the 
Cabinet that these persons should · not be disturbed until alternative accom­
modation is pi:ovided to them, effect has not been given to the order in which 
these persons had been allotted hous.ea. 

Shri Delhbandhu Gupt&: What is the number o! allotmenta made during 
every month or say during the lust three mout-hs? 

Tile Jlonour&ble Bhri Kohan Lal Saklena: I am answering a similar ques­
tion later on, but my infomJtjion is that the �emaining houses, which are 
about 6,000 in number, will be allotted within six weeks. 

8hri B. V. Eamath: Have the houses left behind by Hindus and Sikhs in 
Pakistan been commandee:·ed or forcibly occupied by the authorities there or 
are they atill vacant? Have Government any information on the subject? 

The Honourable Shrl Kohan Lal Saksana: May I know how it arises from 
this, question? 

ihrl. B. V, lUm&th: Bpcause they are house, o/. non-Mual.i.ma-whether 
,ht!re is reciprocity at nil? · 

Jlr. Deputy Speaker: It does not arise. 
Bhri Delhbandhu Gupta: ls it a foct that the Advisory Committee&· ap· 

pointed to advise th11 Custodian of Evacuee's Property )lave been dissolved? 
The Honourable Bhri Koh&n Lal Saluan&: Some of the Advisory Com· 

1nittees have been dissolved, but I do not know to which. particular · one the 
honourable member is referring . 

.. Bhri Delhb&ndhu Gupta; All the Ad,·isory Committ.ees-I mean th� Central 
Advisory Committee nod the Sector Advisory Committees. 

The Honourable Shri Jloh&n Lal S&ltaeDa: I would like to have notice o! 
the question. · · 

Shrl Delhb&ndhu Gapta: Could they be dissolved without reference to the 
Honourable Mini.stet? 

'l'lle HODOllrable Shrl Kohan Lal Saksena: As II matter of fact, I do· not 
know whether that particular Committee has been dissolved because there 
was one Advisory Committee which was appointed nt the very start and tha\ 
was functioning for some time. I do not know whether it is functioning 
now. 

Bhri Duhballdh• Gupta: The Honourable Minister muy take it that all 
Advisorv Committees including the Central Advisory Conuuittee which wa8 
appoini;;d from t.he very start have been dissoh-ed long,;igo. 

The Honourable Bhrl Kohan Lal Bakaana: The honourable member ia 
giving information. I thought he was seeking information. 

· 8hd B. L. Bondhl: And you are denying i t l  
MPOTlffKDT OJ' CANt>IDATBS RllorsTBUD WlTB 'EKPLOYMBNT ExcnU.NOJa! 
t•sn. Prof. 1'. G. Kanga: Will the Houourable Minister of Labour be 

pleued to atate:. · 
(a) whether any preference in giving appointment.a is 1hown by varioua 

- ., .uaww to thia q1>eatloa laid on tb6 t.able, U.. q-ion.r bti111 a-......1.. 
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Dep.a.rtments to candidates who register themselve's at the Labour Exchangea 
and who are recommended by such Exchanges; 

(b) for what appointment, and up to what salaries the Exchange, regiat.er 
applicants for employment in Government service; 

(c) whether any new Exchanges are being opened; and 
(d) how many new Ei:.changes were opened in 1948 and in which pro'rincee 

were they opened? _ . . . 
· 

The Honourable Shri .Jagji:nn B.am: (a) 1'�eference - is  given, but the 
various Departments of the Government of Idii•.:'.are required to notify their 
vRMtl<'ies, other than those recruited through · the Federal Public Service 
Commission, first to ·the Transfer Bureau of the Ministry of Home Affairs 
and then to the Employment Exchange-1 of the Ministry of Labour. Peraon1 
registered at the Transfer Bureau have the first claim on vacancies under 
the Geat"al Government and those registered at the Employment E:1changee 
are considered only when the Transfer Bureau is unable to  nominate « 
recommend suitable candidates. 

(b) The Employment Exchanges register all categories of employmeni­
�eekers for all jobs, without limit al! to 11alaries, 
· (c) No -new Exchanges are being opened, except a District Employmen• · 
Office at Mercara (Coorg) ·and twenty District Employment Offices in U.P. 
The.se latter are being opened by the Government of the United Provinces. 

(d) In 1948, two uew Employment Offices were opened (1) the Sub­
Regionol Employment Exchange at Kidderpore in West Bengal; and (ii} the 
District Employment .Office in Kamal. in East Punjab. · 

AJl:BBST or lm>IA.N NATIONALS IX JOHOR!:, MALA.T"' 
*11'.A. SIU'i H. V. Ea.math: Will the Honourable the Prime Minister be 

pleasecl'' to state: 
(a) ,whether it is a fact that some Indian national� have been recently 

arrested in Johore by the Malayan police under emergency regulations; 
(b) if so, their number; and 
(c) the grounds on which the arrests have been made 7 
Dr. B. V. Eeakar (Deputy Minister for External Affairs and Common­

wealth Relations): (a) Yes, Sir. 
(b) Twenty two Indians were arrested, of whom eight have subsequentJy 

been released. 
(c) They were arrested under the Emergency Regulations for' the alleged 

payment of protection money to terrorists. 
Shri Brajeshwu Pruad: How do Government lJropose to secure their 

releue'I 
Dr. B. V. Keuar: We .are enquiring into the matter, but the honourable 

member mu.st be aware that action ta'ken by foreiini govemrnenta for their own 
security purposes cannot be dealt with. as we would in any other cirqumstancee. 

Seth ao.tnd D.,: Has our representative there sent some report' about 
these arrests? 

Dr. B. V. B:at&r: Y.es. · He bas met most of the arrested pe� and htll! 
had a talk with them, and he is trying his best to secure their rel886e. 
. Shr! H. V. itam&th: Any information 11s to whether those who are still 
.fu jail are · going to be tried or repatriated? · 

, 
-Dr. B. V. Eeeur: These arresta are under emergency tegulatioo«· � J 

thin.k they are being detained and not- h,:,inll' tAed. ·· ' 
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RB•uozu nr DJtLHt Al(D ALLOTJU:l.ff To OTHER Paovnrozs 
t...,e. Dr. P. S. Delhmukh: Will the Honourabl11 Y-miate.r. of Relief i.nd 

Rehabilitation be pleased to state: 
(a) the number of refugees allotted to the different proviJ>cea; and 
(b) the number of refugee& that have settled down in Delhi?. 
'l'he Bollourable Shrl Kohan Lal SalrleD&: (a) A statement is laid on the 

table of the House. 
(b) Aocording to the census of refugees held in October, 1948, there were 

8,82,224 refugees living in Delhi. 

STATEMENT 

Ntmbt, of &fvgeu olll,Uul to difftrtnt P1'0111ncu 

E&St Punjab . 

U.P. 
Bomb&y 
C. P . .  
BihBr . 
Orias�\ 
A-m . 
Delhi . . 
Ajmer-Merwara 

Number of Rrfugta Allc11,d. 

13 L<>khe ur.bnn P!v• the entire rurr,I Jl<'PU·· 
lation of W<$t Punj,.h <md run) pcpou. 
lat.ion of Punjt�b extractic n fronl ot.hcr 

( t&k1:/f Weetern P.i.kist�n. 

IIL&kbs. 
3 Lakhs. 
60,000. 
25,0:)0. 
2·6 Lakha. 
2·6 L ,khll. 
0·5 Lakh.e. 

EXP:s'NUITCRII ON C,UlPS AND EMPLOYM:mNT or R11FUG11:gS IN .OoV1111.Nli!111NT 
SEBVIOii. 

+•m. Dr. P. S. Delbmukh: WiU the Honoutale Minister of Relief and 
Rehabilitation be pleased to state: 

(a) the monthly expenditure incurred ou each Refugee camp run by Gov· 
ernment; 
. (b) the number of ref!;Jgees for wbom employment in Govern.plent. service 

!iaa been found so far; and 
(c) whether these poste were cre11 ted for the refugees or whether they 

were normal posts under Government.? 
The Honovable Shrt llohan Lal :Saaena: (a) The avel'8ge expenditure 

per ·head is approximately Re. 1 per day. The information for individual 
camp i6 .not available. 

(h) Reports s:> far rtr'.'ived �how that about 15,804 persons have been 
11baorbed in Central and Provincml Governments. 

(c) The vacanc.ies were out of normal posts under Governmen• .. 

RllC.OJOIEM>A.TioNs ol" CoNOU.U.TION Bo.uu, .U."D FA.er FnmINo CollXl'1'l'K;II 
RE CoAL Mnl111 WJIOUR UnitST 

··:,.., 
118. ·shri B.. L. Kalvlya: (a) Will the Honourable Minister of Labour' 

be plea&ed to state whether it is a fact that in view of the growing discontent 
prevt.iling among the ooal·mine laboure"S, the Government of India set up a 
Boa?)l of Conciliation for Bengal and Bihar and o Fact Finding 'Committee 

t AD- to lhia quution laid on 'U,e t3l,Je, the que.t.ioo"1' b,,lng ab.nt 
o' 

• 
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for the Centr&l Provinces to investigate into the causes of labour unrest there 
and suggest remedies therefor? 

(b) Were the reports of the Boe.rd and .the Committee referred to in pan 
(a) above accepted and the re.commendations implomente<t in toto? 

(o) ·were the wages of coal-mine employees increased in terms of tliaae 
recommendations and was the selling price of coal also incre¥ed by 11.. 
8/8/- per ton ·in the case of Beng&l and Bihnr nnd by Ra. 3/·/· per ton in �e 
cue of the Central Provinoes? · 

(d) Is it a fact that the increase in the wages of employees e.nd the selling 
prioe .of coal was effected with the consent of the mine owners and the repre- · 
,ent•tivee of Jabour? · 

The Jlonomabie Shrl Jagjtva11 Bam: (a) Yes. 
(b) The recommendations of the Board of Conciliation for the Bengal and 

Bihar and the Fact Finding Committee for Central Provinces and Bettlol' were 
accepted by the Government and the Industry. In this connection the 
nttention of the honourable member is invited to the Government Resolution� 
No. LR. 2 (103) dated the 12t,h May Hl47 and No. LR. 2(111) dated the 
10th October 194.7. The collieries have generally implemented the recom­
mendations made by the Conciliation Board and the Qommittee. Officers of 
the Central Industrial Relations Machinery look into cases where colliery 
owners are not implementing any of the recommendations and t&ke steps to 
rectify them: 

(c) The answer is in the affirmativ,e except that in respect of Central Pro· 
Yio�es and BE>rnr t.he inerenses in coal prices ranged from Rs. 2/18/· to Ile . 
8/7 /-. 

(d) 'l'he answer is in the negative so far as revision of the selling pricea of coal is concerned . As regards wages, the increase was agreed to by the 
represent«tive� of the employers nnd the workers on the Conciliation Board. 

PO�O!'\TED STARRED QUESTIONS A'ND ANSWERS 
(Postponed from 21st February, 1949) 

PRTMB MINISTER'� V11�ws O'l! NAT!ONAL LANOUAOE 
•528. PIIDdlt Jluh-ut Bih&ri Lal Bharg&v&: Will the Honourable tbe Prime 

Mini•.tc-1· be pleaseo to state whether the views expressed by him on the 
question of National language at t,he Usmania University were his own personal 
"iews or the considered views of the Government. of !Ddia on the subject? 

The Jloaom&ble 8hrl J&w&h&rlal Behm: It is not clear to what part of 
my spe69.lt the honourable member refers. The views expreeeed by me were 
certainly my own. The question has not been considered by the Governmeli� 
of India in anv detail, but the broad approach of the Government ia 08 
indicated by me. 

Seth Got1Jl4 Dau Is the Honourable Minillter aware that whenever he expresses his viewa, it is very difficult for the public fu understand whether he expressed them as Prime Minillter or as an individual? 
The JIOllOllt'&llle 811li Jawaharlal •t11ru: It ie sometime& difficult for me 

to make that out either. 
Seth Got1Jl4 Du: M.ay I know whether this matter bas been under the 

consideration of the Cabinet. and whether the Cabinet bas come to certain conclusions aa far. as the mmon&l language is concerned? 
n.e Jlcmom&ble Sbrl Jawauilal •lhnl: I have jun iaid in reply to this 

question that the Cabinet baa not considered this apeoifio queation in any detail. . I ! 
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Seth Govlnd Du: Ie tbe Honourable Minister aware that whenever tbia 

question was raised in the Constituent Assembly, he himself �aid that this 
matter would be left to "the Constituent Assembly and the Government, or 
the Legislature would not decide this matter until it is fully dealt with in the 
Constituenb Assembly? 

Jtte Bonour&ble Shrl Ja'W&harlal lhhru: No, Sir. I am not aware of 
t-hat. 1 never said any such thiog. What I said was, so far a..5 the Consti­
tution is conoemed, the provisions in ib will naturally be dealt with by the 
Constituent Assembly, which is o very different thing from other aspects of 
the question . . 

Seth Govind Du: Is the Honournble Minister aware that certain amend­
ments to article 99 which deals witl1 the quest.ion of languRge have been 
sent in to be moved in the Constit11tion which will decide the question of 
national language? 

The Bonourable Shrl Jawahartal. •e1uu: I have not unOer!'too<l the 
question. 

Seth. Govlnd Du: I want to explain my question. [Interruption] 
Beth Govlnd Du: I wanted to know-.from the Prime Minister [lnterr·uption] 
Kr, Depu'f Speaker: Order, order. 
Seth Gavind Du: I w·rtnted to know from the Prime Minister whether he 

is aware of the fact that certain amendments to article 99 of the Constitution 
havo been sent by the members of the Constituent Assembly which relate 
to the question of national language.' and that the question is t-0 be decided 
by the Constituent Assembly as a whole? 

The Honourable Shrl Jawah&rl&l Nehru: Yes, Sir. I am fully aware of 
that fact. 

PAKISTAN'S REFl!SAJ. TO INDU.N Hl(lH COMMIS.�IONER FOR LAYING 
WREATH ON M�JU.TMA. GANDHl'I! �;TATUE IN K.1.RACill 

•666, Bhrl B. V. )[&math: Will the · Honourable the Prime Minister be 
pleased to stale:· 

(a) whether it is a fact tha� the Govemment of Pakistan declined permis­
sion to the Indian High Commissioner in Karachi to Jay a wreath &.t the foofl 
of Mahatma Ge.ndhi's Statue there on Sarvoday_a day, the 30t,h January 1949; 
and 

(b) if so, whether any protest has been lodged with l,he Government ot 
Pakistan, and with what result? • 

The Honourable ·shri Jawab.&rl&l •ehru: (a) Yes. Our High Commissioner 
informed the Foreign Secretary of tbe Pakistan Government ou January 24th 
thut he would like to Jay f!o,vers at tl1e foot of the st-atue of Mahatma (fandhi and a garland round the neck on the oveuin11 of Januarx 80th. Ou the nigM 
of January 29th, he was informed that t,his would. not he appreciated. 

(b) No formal communication was sent on behalf of the Goveniment of 
India. to the Govemmeut of Pakistan. The High Commissioner, however, 
inforine-1 us that- he would himself -write to the Pakistan authoritie$ · on this 
subjeot. 

Shr1 B. V. JC&m&lh: Is it a faot th�t on an earlier occasion permission was 
refused by the Pakistan Government for the immersion of Gandhiji's ashes in 
the .Bindhu river? 

Kr. Depn'f Speaker: The quest.ion hour is over. 
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8Jart Delllbudhu G11JK&: Sir, I rise on � point of order. Wbeu once a 

question bas been put. and supplementllriea are being asked, I �hink the 
practice bse been to have them answered even if the question hour is •Jver'. 

Jlr. Deputy Speanr: The practice unfortunately hns beeu ot.herwiie. EHAily 
ut 11-45 A.M. the question hour will be over, whet.her it i� in the mi<ldlo of 
a quc�tion or otherwise. 

UNSTARRED QUESTION� A,..�D A.�SWEI\8 
EXPENOITURg ON RBroO&B CAMPS, EovCATIONAL 1:SSTITl'Ttns>< 

.L'W LO.LN ADV.ANCIII> 
37. Pandit Kukut Bihari. Lal Bh:arcava: Will the Honou1·11blo Miuister 

of Ilelief and Rehabilitation be pleased to state : 
· (a) the smount spent by tJ1e Go)'crnment of Indio. both ,...-curring nnd non­

recnnins on refugee CRmps still maiul.sined by them; 
(b} thu number of institut.ions start�<l by Government for tho education 

of re{ugec boys and girls m,d the amount spent thereon, both recurring uud 
non-recuning; 

(c) the amount spt,nt in advancing lo11ns to refutee.s in tho v,1rio11� parta of the country; 
(d) the number of Hindu and Sikh Government servanta who opted for 

India aud the number who have 1tlrendy been· absorbed in C'e.ntrnl and Pro­
vincial service$; and 

(e) tho :ipproximate numbet· of refugees who still remain to be rehAbili· 
tated either in service or iu businessea? . . 

Tile BoDoanble 8hrl KO!wl Lal Salmen&: (n) a.nd (bJ. The information 
• is being collected and will be laid <>n the table of the House in due com·se. 

(c) 8 crores 5 lakhs &nd 11 thousand. 
(d) 1 lakh 88 thousand one hundred and seyenty one. Hinclu aud 8ikh 

Governmeut servant.a bod opted out for India. �early all of them have since 
been absorbed in Central end Provincial services. 

(e) The inlormation i.s not available 
TRADE Umo:11s A.ND ALL Iima T&ADB UNION FEnl!Ju.Troi-1.1 

88. Shri Satlab. Ohllldra: Will the Houourable Minist-er of Labour be 
pleased to state accordin8 to the latest available figures:. 

(a) the total number of registered Trade Union'l in the country; 
(b) the total membenhip of all these umons; 
(c) the number of All-India Trade Union FederaCions o.long 'l\'ith their 

names, and the names of various political parties which inJ!uenoe, dominate or e:a:eroi1e _their control on these Federations in each ease; and 
(d) the total membership of tbe Trade Unions affilillted to each of tbeae 

Federationa? 
. TIie Jlolloarable Sb.rt .T&gjlvan B&m: (•. � .. cording t.o. the lutest available information, the total number of regist�nd trade union� in Indin is 2,278. The informntion rein.tea to the finanoial year 1947 -48 exeept in the case of 
?,'eat Bengal the inlormation for which relates to 1946-47. The tigm·es do not 
�elude the number of registered trade unions in the East Punjab as nn informa­tion is available for t.bie Province. (b) Information regarding membership is available only in rea�t of rep tered unions which have submitted Teturns. A detailed atatemenb shoWDI( 
the number of ·registered unions, the number of union• .which have e,ibmltted 
returns llnd the membership reported is placed on the table. 
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(o) :At present there arc three All India Organisatiollll of w.orkem which are 

invited to �e various labour conferences and committees, namely (i) the . ludian National Trade Union Congress, (ii) the All India Trade Union Congress 
·nnd (iii) the Hind Mazdoor Sabha. In regard to their party affiliation I would 
leave i t  to the member to draw his own conclusions from the speeches delivered 
by the Labour leaders belonging to these organisations. 

(d) Early in 1948, the Government, of India conducted an enquiry to ascertain 
whether the All India Trade .Union Congress or the Indian National 'l'rade 
Union Congress was t,l:ie most representative organisation of organised workers 
in India for the purpo6e of the selecf;;ion of workers' representatives for the 
Intemat,ionnl Labour Conferenc.e. This enquiry showed the membership of 
the All India Trade Union Congress to be 8,15,011 and that of Uie Indian 
National Trade Union Congress 9,78,179. Since tlien the Hind Mazdoor Sabha 
has oome into existence. Government have no information regarding the pre­
sent membership of these thr� organisat.ionli. 

STATEMENT. 

R,gi#orod Trwlt Union,0 in lhe Donoinicm of Indio on lh• 3111 Morch, 191$. 

Pr,,vinoe. 

• 
Ajmer-Merwara 
Aanm . 
WeetBeng&I• 
Bihsr 
Baioboy . . . 
Oentnl Pro\'inOel f\Ud Berar 
Delhi 
Madras 
o ...... 
v.oi�d Provinoest 

Tt,TA.L 

No. of unions on 
the register on 

31-3,48. 

I I  
80 

601 
238 
327 

95 
50 

629 
64 

293 

2,278 

No. of unions Tot.al membenbip 
eubmitting of tho unions 

returne. submitting 
returna 

JO 4,881 
43 46,706 

269 488,697 
l� 123.137 
261 383,794 

56 66,679 
36 25,114 

360 312,084 
25 6,633 

109 6$,(66 

1.262 1,514,190 

;a.g.-Figuree are not av&ilable for Et>st Punjab. 
•Information relatee to 19,6-47. 
tT'n• 11guree .re bwed on th• interim �.t and I.be ioformaUon is not C?D'Plete. 1n 

9t0-'7 U.e Provino• had 210 union1 out of which 121 aubmitted returns showmg a total 
memberahlp or 139,IIIS. 
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CONSTITUENT ASSEMBLY OF .tNDIA- (LEGISLArfIVE) 
DEBATES 

[PAhT JI- PROCEEDINGS OTHER THAN QUESTIONS A.ND ANSWERS] 
Thurad,iy 24th February, 19:49, 

The ASBernbly met in the Aa.aembly ChambJr of the Council House at a.· 
Quarter to Elt.veu of the Clock, llr. Deputy Speaker (Shri M. Anuithuayiu111111.. 
Ayynng,u) in the Chair. 

QUESTIONS AND ANSWERS 
(Se� Part /) 

11-46 A ,1\1, HINDU CODE-co11td. 
�- Deputy Ppeaker: We will proceed to the coneid-dration •of the Hindu 

Code. 
llbri Jaapat Foy Kapoor (U.P.: General) :  May I raise a point of order? 
The Honoura"1e Dr. B, B . .Ambeclkar ro11e-
Kr. Deputy Speaker: A point of order has bQen raised by Mr. KBpoor. 
The Honourable Dr. B. :a. . .A.mbedkar (Mi11ii;ler uf LAw): I wi1s going to 

refer just to 1,hut. Sir, ,he Order Poper contains sixteen different motions. 
llOme of them rnise point& of order and some of them are substanfive m()tion"· 
I was going t..i express myst!ll un them before I net.ually spoke on my rnotir,n. 
However, if my friE!11d has to say something, let him do so. 

Kr. Deputy Speaker: Let us hear his point of order. 
Shrt J'up&( Boy Jtapoor: Sir, on the previous occasion when the motion waa 

being taken uill I &tood up to raise a point of order. I was then directt>d by the 
Houowable Speaker to wait until the point of ord..ir raised by my friend Mr. 
Nav.irucldin Ahmad had been disposod of. That point of order woa disposed al 
thnt dny exact!y at, 5 1·.M. thereai'ter the House rose for the day. I hope you 
will be kind enough t-o allow mo to raise! that point of order now. Eut before 
I do so I won£ to 11111mre the Hou11e that my object . . . . . . . . .  

llr. Deputy Speaker: The hoti.ourable Meml-,er will ki11dly stat& bi1 pu1ut of 
order. Tb1:re neea oe no apology or 111rgum,mt. J should like to hoar the 
point of order. 

8'n • .Jupat Boy Kapoor: My point of order relates firstly to the rights a11d 
privileges of th, members of thiP House and secondly to the competency of thig 
Houa .. in the prei.E!nt Session to deal witL such an important and oontroversin) 
measure &a thr,Hindu Code Bill when a large number of members of this House 
nre not attending ond cannot_ attend: not for rersonal reasons, or p,lrty re�n� 
but for reaSOlii of st.Rte and 1b the interest o the counfry os a whole, be.ng 11i 
pr-�nt busy in !he provincial legie!aturea with the buclg<�t se11ions, 11Jthoush 
i.h,;y are very anxious and eager to t.itend thi, House a:1d particip� in the d• 
cu11sion of this motion which m11teri, Jly effects the whole Hin<iu society. 

Honourable Jlembers: This is nc point of ()rcler 1lt nil. 
Mr. Deputy Speaker: I nm her, to decide ,, het her it i1.1 a poi11i of order ur 

_not. · Y·.;-u wil. 'dudl,v bC'nr with r 1. I r-',qwd he will er,nc'.ud� Ids Rrntenec 
sa.n. :"I 

IR21) 
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8brt lupal ·Ber Kapoor: I khow many of my fri&Dda here tre very im­
pr,tient to proceed with the Bill. It was therefore, Sir, that, I at de outset 
waute,l to 11ssu1·e th� House that my object is not to sabotage the «3ill with 
muuy provisious of whioh I 1un in agreement. My obje�t is that things ahould 
be done co11stitutiout11ly, the 1·ight thing should be done at the rigM J,ime 11.11d 

· ia the right muuuer. As you are aware . . . . . . . . . . .  . • 
Jlr. Deputy Speaker: I have b.:>t\rd the point of order. • ThQ honouruble 

MembH feel� tliu.t, this House is not compl'ten�to pr0<.1l1<·d with this Bill. 1'his 
is nurnhe1· 011<•. Number two is tha.t certain �mbors, whom he would like. to 
hav.i in this Ho11s1!, urt� uot here. Neitht>r is 11 poin, of order against the motion 
for r.ousiderntion being tuken up. This i11 a sovereign Legislative Assembly fit 
to pass nn_y legi;;'ntion it. likes. I hove heur<l the point of order and do uoti 
want to hear un,y more argumentii- in favour of it. /1.s regn.rds the obRenoc of 
some rnC'ntbur�. it i1, 110 do11ht tru0 that, n number of members could no4 be here 
bot-h from \he Provinces nnd the States.' Hut it is Always open to thlim to •.:0me 
here nnrl takP p11rt,. 

Babu Ramn�ayan Singh (Bihnr: Gener,:il): Mu,y I say, . . . . . . . .  . 
Kr. Deputy Speaker: So far as the Cha.ir is conoemed · uud so ft1r as • this 

lll>usc ii� co11c1mwd, no such dir"etioJ} ha11 been given and therefore t.he Ho.uso 
is <·ompd1111t to proeeC'<l with its businetss. Honouruble Members can come iu 
at ru1 / t, inw u.11d tnkf\ purt in the d�·bate. I rule out this point of older . . 

Babu R&nularayan Singh: With all respect to you . . . . . . . .  . .  
Honourable Jlembera: Order, order. 
Kr. Deputy Speaker: I would not hel\r nnythi� more. 
Babn R&fflll&rayan Singh: Thn previous ruling given by your . . . . . . . .  . 
Mr. Deputy Speaker: I hove considen·d nil the previous ruiings. I hu.ve 

-t•t them here 

Sbrt V. S. Sarwate (Madhya. Bharat): I wish also � raise one point of•order. 
Jlr. Deputy Speaker: Is it any point of order? 

Bhrl V. s.' Barwate: Yes. 

Kr. Deputy Speaker: The Honourable Member will kindly b�efly s�te the 
t'oiut of ordcl'. 

Sim V. B. SarW&te) I shall be very brief. My point of order ia ihJs:.'rhat 
·for the purposes of this Bill \he provisions regarding publication have uot been 
satisfied. It is due to the Chair to see that those provision, are obaervea. I 
refer to rule No. 20 which saya : "As soon as moy be after ·a Bfll has been tn. 

-troduced, the P..i1J, unles11 it has alre0;d,v been published, shall be publisht'd in 
thu Gn:1. ctte." There is nlso o provision that a repbrt of a Select Committe� bu 
to b" published with the amended Bill. My submi811ion in this case is this: t.ha� 
tho Dill :w�s published originally sometime in April 1947 before the Indepen• 
denoe Day. The political set-up of India. has since changed :1nd chang• 
&a for tbe better. What I wanted to draw you1· at�ntion to is thi11: thot t,bo 
lndin.11 StateR which were not a. p�t of the then British India. were not to T,e 
atf:!cted by this llill. Subsequently some States have merged and some hll'f't 
aoceded t.o thd Union in all subjeote in August HMS. .Thie is eubsequint to the 
publioation,. 'l'herc has been • Covenant of these States aa the Chair n,ay ia,ow, 
smnet.ime in August 1948. The result of th� Covenant is that the States would 
.aovr be automat.ioally gov�rned by any l@giah,Uon which � Centre pesaes c-Uher in . . 



.anmo coos 
itt JJG"""1'9 -of e'ff.luai'N jur1ediction or concurrent juriedicti<>n. I therefore s�mU 
t,bat it is th� duty of the Chair to protect and guard the righu of the peoJ>fe of thee. 
.Ste&tee Cl'l1oerued who ue w!ect..ed by any Bill. I submit .that the ob1ec� of tbil 
js tw.o,folci.• Such provision enjoiniug publication ,mn.b�es the oonstituenciea of 
tht people a-ffccted by a.ny Bill to express their re-actions, their opiniona aud 
iheir feeli»gs t1,bout. it. l believe this is a fundamental principle of d1unocrac7 
thut, l\o l'ill sboll be passc,d unleiu; the people affected thereby are given an op• 
portunity to express their opinion thereon·. Secondly, · t-he object o� this publi­
cation· is that the viembers of thiR A11sembly may have an oppor_ tumty to usoer­
tain whnt their c:oustitueucil!S feel a.bout it. I ne<!d not say that it is the duty 
of the members here not to rep-90sent, their individual views. They hne to 
represout th.i• views of the.ir constitueuci<'II when import:rnt matters ore con-
cerned. As for us deta.i)i; or minor mattn::: :ire coi1C«!r11,·d they may hoTe 

diRcretion to expresR their views. But when a mensure ·a.ff.icts the whole life, 
the whole siructure of society, then in such coses, in r;urh vital matte� i� ii 
the duty.of tho members to nscerto.in the viows of their constituencies a,1d rep­
·resent, them here correctly. They should not .. to.te whnt they feel. They 
should i;hite whnt their constitucncie� feel. For this purpose, i\ is neceasury 
that the Bil] :;;hould ho puhlisherl. I submit thrit thtl Bill was published in the 
G"zette, bnt it m\R not puhlished at t.h·..i time when the people of the occeding 
Stat;;;; 1md- ,.111ergp,<) �tnfos ·were in a. poAition to give thRt serious cousiderntion 
to this Bill, · which t-his Bill deserves. Thomfor11 I s1;bmit it wns nob u proper 
12ublicotion, ni:1 for ns those peopl..i Rre conoorn.ed ond now, since t,h& Chair ia 
here to gua.d their interests, I appeal t.o th� Uhofr to order that the 1'ill be 
p,:· ,lishf.·d before it if! tnken up for coneicler11.tion. 

.• 
The H�nur11ble Dr. B. R. Ambedlil&r: M,v rep'.." k, tlrc point of order rl\la, 

eel by m,v-ronouroble friend is two-fold. In the first place, lhere ia never any 
ohligation cm11; upon this House for circulating nny nilf for publirotion before 
the Rouse c"n tRke the· matter il1to consicl<!riit,irm. Tt, is only in Rpecinl Ofl8f!I, 
when the House by n Resolution or the GoYemnwnt by 1rny exMutivs octioo 
de<iirii thnt tho Bill i;;. so important thnt public opinion might he invited.; th� 
public opinion is invited. There i1; no such right. -no obligntion at all nn •h• 
Le�ielnture c,r on the Government and therefore, from that point r.,f view, tli• 
point of order is no point of order nt all. 

My i,econd eubmi�i;lc,n with regard t;o the point of order is thi11, that we haft 
dP.li>eratclv 0011,fined the operation of this Bill to the province8 nf India, arid IO 
fBr aa the Provinces are concerned, the opinion hnfl bee-g ce.nv1U1eed th11ee urn•, 
!Ind I do not think any more purpoRo would he Rerved by oonV11saing pllhllo 
opinion fo1· the fourt.h time. Wh,m thP. ocoo.sion comes for the extenaian of the 
Bill to t,he Jndinn Stnte11.._ no doubt, this T.eitiRloture when a proper motion it 
p}l!l)e� before it, or the Government or the dav, will take C8l'e that the wi�hn 
and the intentions of tho States which have come into tJ:1e Indian Union will 
'be consulted. 

• lfr. Deputy Speahr: I ngree with the H.onhurnble I.-11.w • Minf111t..!' tliat 
inaRmuch a11 the scope of this Bill ia oonftne<l in the ftret ins!ance only to Pro­
v'nces of Indio and it is highly problematical whether. f* 9,•ill bt 
extlmded to the nooeding states and if IO, on whBt tennt' 11.nd 3encfitlOD1 
of aooe�11ion, it will b� . time .for them to consider whether they can 
�me m or- not. Aa regards t,he other one, it ie not obli,&afory fie, 
llena the Bill for circulation unlesa by a motion sea.pr.I by · the 

,. 1 ,. woow Ho11•, � Selept Committee hu considered this maffer aad Ji11 � found this has not been so materia)Jy alfered R1 t.o necenftate a ,.. 
pub�ication in the official Gazette. For these reaeon, I rule out t.ltt Icfnt of Otd.r. 
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·The Honourable Dr. B, :a. A.mbedkar: Sir. before I proceed to speak on my 

tnotion, i thiuk it would be dt'sirable if I. . . . . . . . .  

Sbrl B. Du (Orisss: General) :  Thllr..i is obstruction everywhtre. J4'}very­
bedy rilies to a point of order. :Mr. N1:1iiruddin Ahmad rose six m�nthi ago. 

Kr. 1'a11rudd1n Ahmad (West Bengal : Musli01): It is a differeiit po:nt of 
order. My honourable friends should hnve a. little patience. • 

Kr. Deputy Speaker: J ran only i;tute that honourabld 1nembers will·kindly 
consider "ell before they raise 11 po111t of orde� I o.lso expect they-wm consider 
that if rt should tum out to be t1. dilatory mct,ion, they will invoke upon tbnn-
61:llves th<! criticism of the House. 

Kr. 1'&11ru.ddin Ahmad: My point of order is not dilatory. 

Kr. Deputy Speaker: It is open to any honourable member to raiJ;e A· poinb 
of order. An honourable memher can t.nke ns many point9 of order as are 
rea�rmoble and prop�r. 

Kr. Nadruddin Ahmad: The objection to the point of order is dilatory. 
My point of order ia this: the Ho11om11hlf) Minii;t.er for uiw has :1l�Ady f.roki'11 
on thi� motion. He complet<'d the firs.t purt. of thl" moti6n and Uicn t,he sub­
seq11r.11t i;t,A�Js began. He hae a ril:.{ht to reply ut the end of the debn.t.e. N,·,w 
t.he motion has boen made that the Bill be taken into consideration and a i;peeth 
has been <'ldivcred 011. the 31st of A11p;u11t: .1948. We have on the t1g�ndtt n Ji;;t 
of JJmen4ment.A. We have to proce<.'d :straight t.o the agen<lR and then when a 
motion is made the Honourabld Minister certainly has a right of J"ply, and in 
the end a general right of reply. At t.hie et.age, the Honourable Jlinister r.nn-
not make a second speech on the mot.ion. . • · 

111. Deputy Speaker: I find from the proce\3dings on the SI11t of August,. 
1948 the following: 

"The ROMVrable Dr. R, R. Ambt.dkar (Miniater for J..aw) : Sir, I mo,·e : 

"Tha� the Bill to amtnd and codify ce1'1ain branl'lui• of the Hindu Law, aa report�.) 
by the Select Committee, be taken into oontideration:. 

llr. Naiirudtlin Ah.mol (West Bengal :. Muslim) : Sir, on a point of order. 

Mr. Speak-.,· : 1 •hall heAr the Honoural,le MiniAter firtt and then take the point uf 
ordel'. 

TA.t. Bi,n1n,rablt [J,. II. Tl . .  4,nb-.,11.:ar : Sir1 in view of the urgency of other Go,·e1'nment 
bu1ineu which i1 on I.he agenda and to whien GovernrMnt feele it. mu,t gi.,.. precedenef', 
I do not propoee to mak, a 1peech in 11�rt of my motion, bec&UM it .ia quite obvinu1 
that if l were to make a 1pteeh in 1upport of my motion, tht\t i1 bound I.ct ii•ve riee to .\I. 
debate which will reault in :.he con1wnption c,f a great deal of the timt of the Oov1rtllnent. 
We have alre•dy few day, lefL �fore the HoUM i1 due to rite, ud I, therefore, requ11a, 
yo,a to allow thi1 moUon lo at.nd over fol' fur.ther conaiden.tion in the next sea,,ion of the 
.uaembly." 

In view of �his, tt,e Honourable Dr. Ambedkar ia entitlod to proceed. J om 
ex<·«·AdinttlY soc.·ry that this point of order has been rai&Jd. It is only a. dila�ry 
mot.ion. 

The Honourable Dr. B. :a. Ambed.kar: As I WM going to soy, it would 
fuoi:it.,t<, mv work a �reat denl if I wer.- to know from you what pmcerlure you 
prrrp0H' 1,., 11cl11p! with regM<1 to the rn motions thnt hnve he·Jn tabled as 11.ga'.nst 
the rnnt io•, whid, 1 hiwc mArlP..  and Rhout whil"h l propose to speak durin� the 
1mh),1�q11e11f J)('1·iod. Thrse 16 motions foll into three different cate�ori ,s. 
Th,'re arc cert.ai11 motions whic.h propose thl\t the Bill hr, further circulated fo• 
"l:eitiuF{ p11bl�c op!nicri. Thcr� ere cert11in motions which propose that fhe Bilt 
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l,e referred to a Select. Commit�. whibh is different from the Select Comhtit­
tee which already i:"eported on the Em. And tbdre are motions which propote 
that tl1e IHII rnav bt• re-committed to the aame Select Committee wh.ch has 
alrundY. reporkd." .. 

Tht:tt- wns one other or rutber two other n,:tio1�. on" stauding in the name 
of my l1011our:lble frTend, Shri Prubhu D1tyal Himatsiugka sud the other stand� 
iog in the name of my honourabl� friend, Shri Biswu,nlltb Dils, which propose 

thtlt ·the Btll should be circulated to people residing in th� acceding states, be­
fore the Bil: could be tnk1m into c.:011siclt:r�tiou. With regard to these two 
motiou9, a point of order wus rnised recently by rny honourable friend, Shri V.  
8. Su.rwntc, which you hav. i beecn good enougli to dispose of and I therefore 
tuke .it that n1otiom1 No::s. 1 and 8 niust be taken to have been deleted from the 
agendu of t;xl11_y. The othet· rnotious remui11 and I wnnt to know whether it 
is your desire that tlttlso motions may be put simultaneously. along with my• 
motion, so tl111t all of them ma.Y be debated together and ultimate'.y each motion 
may b..i put, to the House separntely, or whether you propose .to ha.vo t,heRe 
u!otious taken up bdore my motion, so that they may be disposed of a,,d the 
grnund mr.y be clenreJ for my speet!h on the motion, which I have tabl�d . . 

T m'.ghl soy one or l,wo points with regard � the mot:ons that have bceii 
mad,:,. There•�re certain motions which you are boun.d to put, I agree, unl�s• 
fltL· moI•a•rs of tlu·s:: 1noiin!1"' '"' the111;;e:v<·s vol1111t11rih; de!lirc not to movo these· . 11 1utiOllij. Tht:rt, un• , ,·l'lli:11 1:',ot'rin,; " hich ;are witl,i;, ,·our discretion, and un-

fo,ii; :-,'OU are sntisfiud that tht'-S..l motions al'e not diJntor:y motions but }rnve be­
hi11,l th<::1n t·<'rf ai11 point,- of �11hf;h111c:c, it would not be open in accordance witla 
th,, r1.Ji11gs whid1 ha,·(� bee11 given by prr>.vious speakers, who bow, <lea.It wit:1 
the<.o questil)n,:;. to put thes0 motinni; to the Hou�e. becnul!e the Chair 
rnu,;t ht' sntisnPd that· the:'" are rnotioru, behiucl which stand substantial grounds 
nnd tho,r "re nut pun,ly dilatory. For instance, the motion that the EU sboultl 
not bs tnken into consideration now, but should be takl!n into oonsideration at 
somt' latur stage is one of those mot:ons, I submit, which according to the 
ruling,:: of thP Chnir hcretnfore cou'.d full within your di8ctotfon, \\-here you uro 
t1rttisfied that the remons advanct>d · by my honourable friends are . . 1µbsta,nUal 
re11�ons, and therefore, you should put the motion to the House. :For 
in!lt1111ee. the motion for r('committal is one such mot:on, because. if you '9rill 
'kin(H�· refer to these two volumes of Hulings.-! !Im sure you have . . . . . . .  

Kr. Deputy Speaker: What I propost: to do is this. 

The Honourable Dr. B. R. Ambedlr&r: I shoulJ like to huv� your guid•lllCe 
iu thi! urntte.r. 

Kr. Deputy Sp11alrer: J huve considered this matter and the numl,er of 
muflio11!! th11t hnw been tabled. So far as motions 1 o.nd 2 are concer1rod, motion 
l i,- th11.t foe Uill as Amended b11 the Select Committee be withdrawn. 

• • J 

Pa.ndit Thakur Du Bhargav& {�aat Punjab-: Oenel'iil): I do not propose to 
move it at this stage: not ti.tat J am not entitl�d to move it. 

Kr. Deputy Speaker: 'I'he11 it j,- n�t rkcei;-.;11r.\' t,o go into the question 
'\\hether it is i1: order or out of order. The second motiou ia . . . . . .. .  . 

• PIDclil Thakur Du B..-,1ava: I am not mo,·.ing it at thi11 etage . • 
Kr. Deputy Speaker: Then there i� tht> omen<lmt>tit b.�· Mo."ter�and Lal 

that tho oonsidt>ration of the Bill be postponed to the J3udget Seuion of l�l. . . 
�·and x.i•(Eaet Punjab: General)� I aln oot. moving.i�. 
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�. Depu�y Speaker: Thetie thNe withdra.wols clear tho ground. By what-· 

ever name tht:y may be called. these three motions, aubsf6ll,tially are �o� ad­
journment of the debate. I thought thn.t,, befor,;1 the Hon_ourab,e Law Mm1e_ter, 
the mover of the Bill proceods the movers of these �ot10!1s must lia.ve risen 
in their seati; a11d pressed fo1· th.! takiug up of these motions, bAcause, befo1:e 
th�ir motiond are disposed of, the Honouro.ble mover oould not be ollo«'ed to 
speak. Inusn1uch os they w.ere not moved, I k(�pt, quit.e. Now it ii; clear they 
&l"e wi\.hdrn'" n. The ot,her motions viz., those for re-circulation or for referonce 
to Seleot Committee, whatever their nature might be, they 11.re motion .. w}:lioh 
under the Rule11 any person is competent to make. It is a question for the 
House to deal with them'. So far 11.8 the SP,lect Committee motions 11re cou­
oerned, I must be sati@fled in the first instimce, about their need. Apart from 
t.hafl, there is a motion for re-circulation with respect to which some such re· 
quiraments have not been laid down, so far as I can see in any rule or rulings. 
Therefore, I propose at this stage to allow the �over of .the Bill to make hi& 
apeecb aud After he oonoludea his speech, !-1Jow the motions for Soleot. Oom· 
mittee and Circulation to. be moved without any speech. Then, tbei disouasior 
v.·ill go on on all the motions and I will put them one after another to the 
House. 

TIie Honourable Dr. B. Jt . .Ambedkar: I am obliged for your guidanoe, 
B.ir. As usunl when prestmtinij � motion for the oon1idaration of a. Bill as 
:Nported by toe Select Comm1ttec1 it is the duty of the Cha&man of the 
Select Committee, in . the first instanoe, to draw the attention of the House 
to auch changeo aa may have been made by tho Select Committee in the 
original Bill · which has bt,tm referred to the Select Commiitee. I propose to 
follow that prooedW'e in t.he first in&tan<'.e. 

Sir, the first part of the Bill deals with marriage and divorce. So far 811 
tibia part of the Bill is conoemed, the :S\llect CommitMe baa added two clauses 
which rijlate to bhei restitution of conjugal right.a and to judicial separation. 
These proviAions apeoifioally were absent from the original Bill. The draftia. 
me·.1 of the original E-ill fe:t thema·,;1lves content by reference � th& Indian. 
Divorce Act of 1869 which contains provisions relating to the restitution of 
conjugal rights and judicial separation. The original draftsmen of the BiJI felt 
that ri reforence in this Bill to the Indian Divorce Act would be quite auffici,.mt 
to invoke these two provisions which were contained in the Indian Divorce Act 
and consequently it wae not neceaaary exproealy to mention these two m11ttera 
In the Code. Th-� Select Committee felt otherwise. The Select Con,mittee felt 
that as this was going to be a complete Code of Hindu Law, it was wrong to leave 
ihe cod� incomplete, and so to say, legislate by reference, "'!'bey therefore thougi I 
thafl, i1111tead of leaving this matter to be invoked by reterenoe to the Indian 
Divor� Act, it would bd desirsble to embody in the Code iteelf the pflovfsion� 
contained in t-he Indian Divorce Act relating to these matters and consequent­
ly the part dealing with marriage and divorce haa beetl; exptcnded by The Seleet 
Committoe by the addition of the clauses relating to thei;e two matterA. The 
RoWle will see that there is no change as a matter of faot botween the o�inal 
.Bill 1md t,he Bill as drafted by the Select Committee. All t.hat is done is that 
whai was done by reftlrenee to the Indian · Divoroo Act has been done expre86-
lv and positively by the inclusion in the Code of specific seotions relating to 
these mntters. 

With regard to adopt-ion. the B�lect Committee has introduc.ed a few new 
chnnJNJ. The first chan�c· that they hnve made iA that when a father ib die­
qualifie,� by rc•a,-011 of t,he foct that ·�e bod ch!"nged bis religion and ceased .to 
h-3 a Hind._. the mother hag ��en g1ve11 the nght tt, give a boy in adoption. 
ln other words, change of religion bv tht� father from Hinduism to some other 
r�ligi1?n hae b�en introduced II!: a disquaJificRtioa in the motter Of the right to 
gn·� m odopt�ol\. Co1o1,eqnentt·. a mother in those circ\¥l}Atances hie been . . .. 
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euipcu·ered to givt:: a boy in udoption. Similttrly, if a. �idow waa 'tbere and 
there was II boy, tLat boy certainly could Le given in·aaoption by the u,¢.her 
wlrnu thd father WIIS no(. living. 'fbere ngain,- a disability has been introdue­
ed to tltc 0ffcct that if the widow ceased to be a. Hindu, she would lose her 
right, of giving the boy in udoption, which she would othcmvise hove. 

1'wwlh1ir change which has heen _made by the Select Committ.ce is with 
regard to the different modes of t:eking a boy in adoption. Hitherto, as the 
House kuowti, there are vttrious foi·rnR of ndoption. The main form of adop­
tion which is recognised by the Srnritis is what is known as the Da.t.taka form 
of 11doptio11 .  Iu udidtiou to th.J Dattakn form of udopt-ion, there have prevailed 
in the varioua parts of India, customary forms of adoption such as Godh• 
Adoption, Kritrima Adoption, Dwyomushyayona Aaoption. 'l'hc S,.lect Com­
mittee felt that as they were codifying tho law, it is desirable not to allow aJ1y 
room fot custoJns to gro\\\ becnuse the effect of custom being pennit�d would 
be to eat into the Code 011d make the Code after certain time null aftd void. 
Therefore, the Scleot Committee di.cided that if anybody want-s to adopt under 
thi1 Code, nobody e&n ma,ke any adoption eixcept in accordance with the pro­
viaiou1 of thi. Code, and Datt.aka. shall bd the only form &Dd no other. 

Then, Sir, we co.me to the question of the righi of the adopted boy to divest 
the persons in whom propert-y hae been invested before the ado,ption tabs ·plaic.l. 
Ar; everv member of this House, who is awJre of the provision, of the Hind•,. 
Law, wfn k.now, under the existing Hindu Law, it ia permissible to a boy who­.b"s boen adopted, no matter at what stage he has been adopted-he may have· 
been adopiled forty years after the death of the father-time makes no chanp­
at all in his rights-to file a '3uit to r;et. nside any alienation or transfer of pro­
perty made by t-1l_t.: widow, who has adopted him. Any amount of libgatiOll, 
goei, on on thi!1 pnrticular point. Ju d'.oct, if anyone were to examine the total 

, amount of litignt-ion among the Hindus on the various point.a of Hindu Law,. 
I om sure they will find that litigation on t�e question of. divesting t.he pro­
perty hy the adopted boy would be the largest volume. It is therefore 
desirable 'that this matter should be settled once and for all. The Rau Com­
mitfoo adopt�d the prOC"ddure of dividing adop£ion into two categories-ndOJ'· 
tion made three years before the dee.th of the fa.ther and the oomi11.g into opera­
tion of tho Code: Rnd adoption made after the Cod�. They laid down that a. 
boy, if he w1.11; adopted three year.; hdore the death of the adoptive father 
would be ·entitled to the original rights which on adopted son had under the· 
Hindu Code. But if he were adopted three years after he would not be entitled! 
to liet aside alienation. 

Thf: s�oond thing that happened as a result of adoption under the HiudU? 
Law was that be completely divested the widowed mother who made the ll40p· 
tiort, with the result that the entire corpus of the property po.seed into the· 
handi:. of the adopto!d boy, who, in a cert.am sense wRs a stranger, and notwith­
standing the notfonal change that be entered into the family of the adopted 
fatb� .... he practically continued his affiliations'with the members of the natural' 
family. The result was that after the ad6J.>tlbn had taken place, _instood of the 
adopting mother getting any' kind of seour1ty for herself as a result of adoption 
which a natural r.,other would get from a natural son, ehe found that this new 
adopte-<1 boy ran away with the property Md left the mother with nothin� but · 
the l'i�ht of mainti,manoe. We \bought thBt that wn� 11ot, n rlcsimhle aiate of 
n.ffairs from the point. of view of giving securit.v to womc>11 .  and con11equt".ntly 
certnh changes were· madE<. The origin,al distinction t,hat wae nclopfod in t.he 
Rau Committee wos rleleted nnd o provision wai; made that. th<! riJ!ht!- •.if the 
ndop1c,l eon sha'.J accrue to him not from t,he date of the death of hif: B<lopf,inr 
fnthe,· hut 11hnll nccn1e to him frl)tn the dat� of �ie adoption, Ro t.hat nny aliP11A­
tion that. mny hnvc been made nrlor to his adoption w�ro beyonfl hi,; re6C'h, 
were unchalleng-�able by him. - -
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LDr, B. R. Ambedkar] 
Thu second provisiou tl.11,t we hav� made was that the adopte� ao:. sh.all uot 

as a result of adoption depl'ive . the adopting mother complekly of b� r1�ht of 
ptopt-rtj. Whut the :Eill sny8 in its altered form is that only one b11lf of �he 
propertv of the' widow will go to the adopted SOD. The other half, noyv1th­
stanuing the fact that U1e widow hos adoptea will continue to be in tbt: po�­
sioa nn<l .enjoyment of the adopting mother. The .result is .tbat the Como\it� 
has r.ermittod adoJ>iion which the Hindu cowmumt.y frels 1s a necessar.Y thing 
for .the purpose of p(irpet.uoting the family, But at the same .time we bi.vc; 
taken cnrl· tu see that the ndoplin1 does not beggar the mother altog.!lther. 

Kr. Deputy Speaker: l s  not that tl1e result uuder the Deehmukh Act? 
The Honourable. J>r. B. R. Ambedkar: No. As I say, she gets onl,v the 

muinti:nance. 
Kr. Deputy Speaker: s·he get11 half the ··share of the property. 
The Honourable Dr. B.  R. Ambecikar: As soon as the ad('lption tukt-s r':.i,:e 

all that passes to .the sou. 
Sbri Prabhu Dt.ya.; Blma�singka . .  (West Bengal: General) : According to 

the Hl37 Act she i.s o co-heir with the son. ·· • Jhri L. Krishnaswami Bbarathi (M,idrM: General): The son comes later on. 
The Honourable Dr. B. JL. Ambedkar: 1'hat moy be so. Now I am 

coming to 1J·1i119rity and guardinnsbip. Here, there are only two changes 
m11de. by the Select Comniit tee i11 this part of the Bill. '£he first change is 
that the power of the Hinch_; futhi:-r as a natund guar<lian of hi .. miuor sou bus 
be1!n t;iken aw.ay if he renouucefi the world or ceases to be n Hiudu. The 
original law was the.t the fnthcr was the naturnl gmmliau u.n<l uo matter whnt 
ch1111ge took pince iu his co11ditio11 either b,y his religion or in any other way, 
he still continuod to I i� the guardiun of his minor son. The Committee felt 
that ai; this wns a Cotle i11ttmded to consoliclnto the Hindu society aud their 
law>;. i� wns 1lcsirnh\• to impose this condition, namely. that the fnt,her shaH 
oonti,1me to be the uaturn.J guardian so long a;; he continues to be a Hindu. 
The Code in its altered jorm also has iut.rocluced another chnni,:e, nnmely, that 
a Hindu widow hos bee11 given power to appoiut a test,ume11tury guardian if 
hn hu.;hun«1 l1ns not :1ppointed um·o,u,. 8ht.• lrnd not any such power nnd this 
powl•r hu,- b(•..-11 giwn to her Ly thl· Select Committee. 

Now, Sir, l eome to the pnrt. of the Bill which deals wit.h succession nnd 
I \\ m first r<>for to chauges made in the suc•c:eseion to males. Now so {ar JJ.S 
what are <·Alie.cl tht> compn<.:t, series of heirs under the Hiu<lu Law, whicf1 are 
ploeecl in category I by thti R11u Committee is concerned, the Select Committee 
has made no alter11t.io11 at all. The compact series remains ns it is, bot.h in 
the line of heiri- ns woll os in tho order of hdrs. .'l'hat matter has not been 
tt1t,erE'<l at nil. •Hut with regard to persous which are included in clauses 1 to•4 
of the Rau Committee, cert.nin changes have been made bot,h in the matter 
of tlw line of succession and also in the matter of priorit,y of i;11<:ces11io11. The 
Cowmittee hue followed both the principles, namely, propiuquity as well aa 
11ah1ral love and affection, nnd it ii; on thnt basis thnt the SE:Je,ct Committee 
has made certain alterations in the heirs set out in olnuses 1 to 4 of the 
original Bill. The Select Committee bas also doue one thing Q'}ore : it has 
curtailed the number of defll'i!es of agna.tes and cog1111tes who con become 
heirs to the deceaaed, and alao ik has removed the other heira, such aa for 
initanc3. heirae,vbich are not related, such u Sam Brahmohari Guru &Dd 80 on. 
'l'h• reuon why the Select Committee ha1 ourlailed the number of beira u 
provided for iD the original ·Bill ia thia. We are under thi1 oodie gi•in,-th• • • 
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right to make a will to every l{indu. A line of criticism bu �een le�ell� in 
a very important journal, namely, the Journal of Comparative Leg1�lat1ou, 
in which a vtry eminent lawyer has mnde- the point •that when yo,1 �ave the 

·rig�t to.make a will, it is unneceJsary ·to provide such o long list of heins, 
·which extend to the fourl1::enth degree from the deceased. If the Jeceaaed 
iF irfterested in a man which is related t-0 him in the fourternth degl'ee and is 
alfre · at the ti.me. of his death, it is open to him t-0 mu ke a wiJI nnd to give 
a part of his proputy to the parti<:uhir peri.;011 iu whom he is intE're11ted. 

If the deceased biruseJf during his lifdime hos· uot chosen fo rfl'ntm1be1' & 
rl.•lution whc, iR related t-0 him by the 14th degree there is no partic.ular reason 
why becaus, of mere- intestacy he ijhould be pt'rtnittt>cl to com� in for R share. 
Thnt is ont �t the reasons wbv the Select CommittPe adoptE'd this provisio11. "' . . . 

I might also draw the attention of the House to the f11<:t tbttt, _wit,h regiml 
t.o · ,vidows a disqualification hns been introduced ·· by the· Select Committee 
which snys that a widow on r( m11triage shall los� .he1· right of inherit!lnce. 

Tb(!n with regard to the daughter's share, which of oourse existed in the 
original Bill itself,'. th1:1 Select, Committet: has made il somewh11t iuq>ort,ant 
nlh!rntiou. The ol'i�inRI Bi:I !,nid thi1� ·tht• clo11!(ht�r shflll get II shnrt• equal· , 
to hulf the. shnre of. tht ROIi ond in order t-0 mnke equity equjt,11-ble "'· dcrit.in& 
tht> line of succession fo the Stridhan proparty of the woman they h11-d also 
p,rovidtd that in thnt case the sou will tuke one half of what- the daughter 
f.ii). ,,i; :<•) tlint ·thl' duuglitn will talw one hnlf i.1 the futhc::r',; u111] tht: ;.:mi will 
takt1 Oil<.. hulf in the _111othE>r'i; property. I cann( ,t !\n:v thnt t,hnt wa1- an 
ineq11ilable prop<Jsition buf, son,t'11ow tlic; Selt·ct Co111111i1 tt<£' 1111d 1 httlil'Ve .I call 
S\I." ngnin�t the bt"st part- of t,111 ir j11cl1-,TJT1cnt ilw1·t1:1,,•cl in their e11tl1usiusm the 
share. of the doughter in fulhtr's prop1!rty from one ha!{ to one fuJ; shore, 
·eq1111l to thnt o! the son. (.,fo hono1Jruble Member: "1'he son is also g:vl:ln.") 
l om aware of t,h�1t. \Vith regnrtl to s11nc+1s�ion to fomnles there urr.· onl;v two 
C'lrnnges which the Select Committee has made. Under the e:ii:iating rule 

1he husba.nd of a woman in the cRse of s11c<'t'Ssion to f<>mnle11 comes much later 
uu<lar the Hiurlu lnw and thnt provi11ion "l't'ar. inoludecl by the old Rnu 'Committte. 
'l'he Select Committee frlt t-hat that WIIS ruthn unjust. bi,c1111se h, m1w be 
(it i11 t>!ten possible) tha.t much of the property which is called Stritlban · pro­
perty or property which comes into the hnnds of a womn11 mn,v. ond perl11tp1 
doE'!I, to a very large ext-ent come from the hm;bnnd 11ncl. if the h11,hn11d ii. the 
rrincspal source. of the property, that comes: into the hands of thp woman, 
it is not proper that it should be poat,poued to othr.r ht'il'&. Cot1Rt>'Jnently 
thE' Select Committee alter�d tht: provision and brought the h111,lrn11,l in line 
-with the other Stridhan heirs, so that the hnsbnnd now share11 · simultaneously 
�·it-b the heirs of a woman, who shart> iu th .. Slri<lhan propert�, . As J said 
ilmt because that increastid tl1e share . of the daughter in t,h,, ftttht>r's, they 
also pari pasau made. the shore of the son in the mother's Stridhnn property 

·eql,1111 to that of the daught,er. 
· · 

' 
Jlr. Depui1 Bl>taker: They balaueed the aon and daughter. 
Th• Hoaoarabie Dr. B. Jl. A.mbedbr: No chimge has been made in the 

11\w relating t-0 maintenance which i11 worthy of n:quiring any menti•m t,0 this 
H�u,e. 

Then I come to the question of the joint fal}ily. It has be-en said that 
't·be provieiona contained io the Bill u it baa e�wge.d from the Select C'ommittee 
<\ontained provialone relating to joint family which are abeolu&lv new. I 
'Would li.lce to tab this ooe&aion to tt.pud1ate that .•ua•tioo. 

0

No ohan,e 
liae llieen doo4' bl the &-!� Committ�e-. T!ie provifiooa of the Mitabbara 
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joint family wv1·0 origim�y coutaiued in the Bill as drafted by t.110 Rau Com­
mittee uud it was placed before this House on the 9th August, which the House 
acceptP.cl nnd sent. to the Select Committee. ( H 01to1Lrablo M embere: Qt.h. April.) 
�-t!refore my firRt submission is that no new change has been made by ibis 
.Select Gommittt>c. All tbat the Seleet Comrnitttio bai,; done ii. to ndd tw:1 
new clnui.es-clnuse No. 88 and clause No. 89. Clause 88 llit>nh; wit.h -the 
doctrine of whut ii. called pious obligat,ions. Clause A!) deals with the 
liability of the, joint family to pay joint family debts. It was unnecessary to · 
include these · clauses, because once you break up copBrctmary property it iii; 
not uecc8sary to make any expr"!ss pro\'ision with regard to the doctrine of 
pious obligation, because the doctrine of pious obligation is necessary where 
there is survivorship property : because by survivorship where A takes tbe 
prop£rty of B and the property of n is encumbered with debts, no speci11.l 
doctrine is rieoeuary to impose an obligation upon B; because in hereditamect 
which a person gets, he tokes both the, profit and the burden of it. · But 
in view of the theory of the MitaksharH that every coparcener gets the property 
by suryivonbip, which does not belong to the deceaac.d, the Patna High Court, 
if I moy say so, as well as the Bombay High Court Bar prtissed upon us very 
strongly that it wa1 very de1irable that these iwo things whioh were implioit, . 
so to say, in the Mitakshara doctrine of joint family, shall be, stated expressly 
in the Code. so that when the question of judicial interpretatiou. oi'ii;es there 
may be no occasion for any kind of dispute, doubt or controversy. As one ol 
the objects of the Code· wns to make the law clear not . merely to the 111.wyers 
but to the ordin�ry oitizeus and as it is a suggestion wbicb came from such 
a weighty authority as the Paton High Court and the Bombay High Court Bar, . 
we thought it desirable to introduce these two things, namely no obligation 
to pny <lebts on the original ground of pious obligation and the liability to paJi 
primnr,v debts which belong to the family. Besides that there has be.en 

II.•) ohnnge at all. If my friends ha,•e some doubt still on the subject that 
we Jwv1:1 .,made funrlnme11t.nl chon!!OS i11 regord to tho joint family of th� 
Mituksl111ra, I would like to draw theil' attention to section 86 (Pnrt V :  ,Joint. 
Fomily Property). Section 86 of the new Bill as it hns emerged from the· 
Sekc:t Committee is the some word for word, except for ordinary verb::,! 
changes, us part Ill-A i;eC"tion 2, on page 12 of the original Bill as drafted l,y 
the Hou Committee. Similarly section 87 which also denl� wit,h joint property 
is word for word the same I\R part III-A, section 2, page 12. Anybody who. 
compnres th� two I am sure will accept the proposition whicih I have enun­
ciated in this House that this is not an innovation by the fieleet Committt>e 
at a.11 but they form part ond pared of the original Bill as drafted by thia 
Rau Committee. • • 

I �hould like to disp.el 8'.ny f,urther doubt that may exist on this point by 
referri�g to the Rau Comm1tt.ee s Report (page 18). Thie i1 what t.be Rau 
Committee eays'(paragraph 51): . 

" Turning now to the oontenta of the Draft Oode the ma ill propou,le ;,a whioh difl'-oee 
of opinion have manifeet.ed themeelvee iD varying de8ree are lhe following : 

( 1) the abolition of the right by birth and the prinoif, !c of eurvivol'llhip and the 1ubeti­
t.ution of the l)Gyob� for Milablwo in the M 1011M,o Provine:8 ; 

( 2) giving of half • share to .the daught.er 1 
(3) tlKI conversion ot tho Hindi woman'• limited ee"-1£ intc. an absolute eet&te ; ' . 
,(4) thE> in6,oduotion of monogamy u a rule of law ; 
(II) t.))EI introduc-tiM of �n provilliona for div�··. 
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I think honourable Members will see that the Rau Committee in setting abou� 

it.e work made it perfectly known to everybody in this country that the Code­
that they had. framed and which subsequently was embodied by them did OOD· 
tain the specific provision. I ho.ve no doubt about it that anyhody who has. 
raad the volumes of c.,vidence which hnvc been collected by them previously 
b.v •the Joint Select Committee appointed by this House, by the Rau Com­
mittee and by tbis Government by an executive order-would find that there is 
no person either in this House or outside, who has paid a.ny attention to fuis. 
part of the Code, who will be under A.ny wrong impression that the Rau Com-· 
mittce had decided or proposed that this oo-paroenary should not be abolished. 
It is ther11ford not n new innovation of the Select Committee at all. 

The Select Committee has made some changes with regard to the applioa­
uon of the Hindu Code. The Rau Committee's Bill contained a provision that. 
the Bill should not extend to areas to . which the Marumakkattayam and 
Aliyasanthanam laws apply. Somehow the Select CommiUee in it.a enthusiasm• 
transgreHed, if I may say so without any disrespect, the bounds of reaaoD· 
al,leuesa ,md <:nme to tht conclusion that '1lere ouQbt to be no area which, 
ought to be exempt from the operation of this Cotte. Cooaequentily they· 
d�eted the proviaion. 

llr. �put)' Sptuer: Iu the interesta of unifonuity. 

fte Bcmoanble Dr. B. B . .Ambedkar: I do not know whether it WM done· 
rightly or wrongly; t.hat is a matter which the Houae will consider at. a later­
at.ap. 

Pudl, llutu, Bihari Lal Bh&rpva. (Ajmer-Merwara): May I aak whether· 
the honourable speaker was diBBenting :ftom that view?. 

'l'he Bonoanble Dr. B. a . .Ambedlrar: I will dissent at a later at&ge per·· 
h•ps. I have no empty mind but I have sWl an open mind. 

Sllrt B_. V. K&math (C. P. and Berar: General): Not a ,•acant mind I 
P&Ddlt Thakur Du Bharsava: On every question I hope. 

The Honourable Dr. B. :a . .Ambedkar: Sir, in the ordinary oourae a 1pceob· 
of the sort which I have made is generally regarded not only appropriate bu� 
auflicient for the occasion. But it would be futile on my part to dis�uiee the 
fact that there is a aectioo-if not a large section, a section in tha Hou1e-­
wbioh feela a eerie.in amount of compunction over certain pnrte of the Bill. 
Neither can I disguise from myself the fact that outside the House there lll"e 
muiy people who �re not only interested in the Bill but, if I � aay ao, 
nry deeply concerned about it. I therefore think that it is · only rfgbt, if you 
will permit me, to add a few general obse"ationR with regard to the poibta 
of oontroversy which I have noticed in several newspapers which I have been 
}'>erusing ever sinoe the Bill has been on the anvil. I will 1ake thie matter 
also part by part and section by section. I will deal only with what I regatcl• 
have been considered as points of cont.roveny. Let me take marriage and 
divorce. Here I find that there are three point.a of oontto,·ersy. The ftr9fl 
point of controversy is abolition of caatea aa a necessary requirement. for a valid• 
marriage; the .st>cond point of controvera_y is the pre11cription of mon:lgamy; 
anci the third point of controversy is permission for divorce. 

I will te.ke the first point of controversy, namely-o.bolition of caste reatric­
tfons. So far as this Bill is concerned, wh�t it does is t<, 11.r9ve at a 80rt of 
compromise between the new and the old. The Bill say11 that if any membel" 
of •a IDndu •community wante to follow the orthodox syst.em \\'hich requires . 
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that a marriage ehall not be valid unlees the bride and bridegroom belong to 

�th� 1am11 vari!a, the &Ame cu.te or the 1ame sub-caste, there 11 ntJtuh1& in 
thJS Code which can ptevent him from giving effect to his wiabea or giv�g 

·!r.eot to w�at he kf;ur<ls ns h1t. dharma, 1u the same way if one. Hh1du who 
11 a refornust and wuo does not believe in vama, caste or sub-caete chooses \o 
marry ll girl outhide his varna, outtii<lc hh, caste, outside his aub,ca�te tl1e luw 
regards his matriage also as valid. So .far �s the marriage law is �ncerned 
there is therefore no kinr] d imposit�on at all. The vydhikas, the c:,rtlwdox, 
nre lef_t free to d-, wliut they think is right according to their dharma. 'The re­
lorm"'rs who Jo not follow dhar,na but who follow reason, who follow •otlS�ienue, 
h&ve also been left to follow their reason and their conscience. 

�hri -�Tir ":)'&ti _(U. P. :. Gener�!): Arc they permitted 'to marry outside 
their rehgion also 1f their co11sc1cnce directs them in that manner? 

Tile Bpnourable Dr. B. Jt. Ambedk&r: Well, we will .have anotht•r Bill for 
that. I ·do not koow whether my hono\lrable friend Mr. Tyagi is unmarried. 
1f ·he ia I will hurry it up. · 

Shri lbbavlr Tyagi: I want to make way for ·othi:rs. 
The Honourable Dr. B.  Jt. Ambedka.r: Com;l·qutmtl:, whut will happen in 

Hindu society so for as mar1 iage luw is cuict!l'll<·<l if t.ltcl'e will be . a competi­
tion between the old and tho oew. And we hop,• tl1ul ihoAe who aru following 
thl' new path will win subsequently. But, n,- 1 '-UY, i{ the�, do not, we are 

· quite content to ollo� two pnrallcl sy�h:rns of ml.\rriage to be opcrntive in �hi, 
·Country 1mJ nnyou<! mny mi.kc his choicl'. 'l'ht:re . is no violation of n s'1a•t,a, 
110 vic,laibn of a 11111 riti at ·lll. 

\Vith regard t-0 monog11111y it nwy b� tl111l it is n Ill'\\' inuornLion. But 1 
niu1t point out tho.t I do not. lliiuk lhnt an.v M1,mbcr in this Ilonse will be able 
to point out -having rt.-�(11·d fo c11slornary law or hnv:n·g ·  regnr<l to our .Y1wxlrt18 
that a Hindu husband ha<l at all t.imes an unfett�:red, unqualified right to 
polygamy. That was never ihe l'ft!;C· . Even t,odny. in certo.iu ports or So 11th 
Iudia there are people who follow t.his, a sect.ion of the Nntt,ukottai Chettiynrs­
the case has been reported in the Rcporti; of iht-! Pri,·y Council i t  .. <'H, I am not' 

• dt•pendin� on merP hrreRR.'' f'v:ot•Pce--hut. nrnong t·hl· Kutt ukottni Ohett-i;vars 
there ie a custom thl\l, R huRban<l cannot. ma1 ry n SE.'l:on<l wife unless he ol,tain!l 
the consent of his wire. SC'contlly. wh�n n �onscnt is ohtninc·tl. he must allot 

-to her certain property whi,;h I think in the Tcunil lnngtrnge if< cal!fJ(I 11111111,u. 
That property becomes her absol11t<> property so thnt if ofter her co11st-nt the 
bu1band mnrries ano ill-trents her, F<he ho,; n C<!rtaiu nmounl, of economic cr,m: 
petence iW{ own h1mds to lt:>nd an in<lependc•nt lifo. I cite thnt ns Rn i\lu!ltrn· 
tion .. to sbow thRt iht>re has not h•'t>n nn unq11,11ifipc\ right, tot polygamy. 

A second illustru.tion w11ich I ws>11ld like to give would be frc,m the Art.hR· 
eha&tra of Kout.ily.n. I do uot know how n11111y MC'111hcrl4 of the House hn�G 
perused that book. I 1uppo!1C 111011,v .o! t,he!n huve. lf t.lt('::Y have, �he! will 
·realise that t.l1l' 1·ight to 11\nn·y a second wife has been considerably hn11ted hy 
Kautilya. Tn Urn first place, no man can mnrry for the flnit kn or twt>�vc 
:voara becau1w bt• must be satisfied that thf' woman is not capable of producing 
children. Tht1 L  wa.s one limitation. 'fbe second limitntion impoted by 
«autllya on the right of aeoond marriage was tha.t the huaba�d v.·o.s tu r�turn 
to the woman all the ,triclhan that abe bad acqun·ed at the time of marr�age. 
It ii anlv under tbeee two oonditione that Kautilya 's Arthaebnstra peruutted 

,a Hindu 
0

bu1banl1. to cnarr-, a 1eoond �me. 
Tblt'd.11, in our own country, in the legielati�n that bas bee�1 passed in · nrioµ1 

iProvlncoa, n,on�y b!la been pre&erabed. 1"or mst.� lu tbe 



lll�DV COOK 

maruruak· kathayap, em] th<' alivaaanth«nam law both of them pre�ribe niono­
gam.1 118 a rule of nJRrital life. SimilRrly, with regard to the recent legis:ation 
�d ha1 be_en passed in :Rombey or in Medrae, similarly in Baroda, the low ia-the­
law of monogamy. 

I hope the House will see from the instances I h11't'e given thllt we are no\. 
miking any vAry radical or revolutionnry changA. We have precedent. for 
wliat we are doing, both in the lo�·s thut luwe hl•en passed by 't'arlous Sta�­
in ·India, ul�o iti _the andtmt 11ha11lras i.uch as Kn11tilya's Arthaehutrn. _ .II I 
may go further, we have got th(• precedent of tlw whole world whicb recognises. 
monogamy as the most- ·salutary principle so fnr as maritaf'Prelat.ions at·e con­
cernAd. 

lhrt Delbb&Ddhu Gupta (Delhi): What abo91 the Mobemmodan l11w? 

The Honourable Dr. B. Jt. Ambedkar: We shall <.'Orne to Mohemmndon law­
when we discuss the Mobommndan lnw. 

Coming to t.he qut>stion of divorce, there 11,go.in I should like to submit to 
the House thnt this is in no woy an innon,tion. E't'erybc.cly in this Hou&& 
knows thnt communities whic'i, 6te cnlled •hudra have customary divl•rr.c 
nnd what is the total of what we cnll sl11.1dra? Nobo<ly hni; ever ·probuh!J' 
made an.,• cnlculaticin us to the totnl number of ,hudraa who go to c· ompoi,' 
the Hindu society, but I ho.ve not the slightest douht in my mind that th& 
lihwlra, form practicall.v 00 per cent of t,hc total populaf.ion of the Hindus. 
Wha� are called the 'regAneruted · clus11es probably do not fill mote than �n 
per cent of the totBI population of this country, and the que11t.ion that T want 
to··uk of honourable Memhers is this: 1m, you going to have the·law of the 9<> 
per cent of the people 11!1 the generul law of this country, or are you going to 
have the law of the l O per cent of the p�ple being impost1d upon the 00 per­
cent? ThAt is a simple question �hich every Member must answer and can 
answer. 

So far 118 the 'rt\�enf!rAted' classe11 11re oonoerned there was a .ume, if one 
refer• for instanr.� to the time when the N11rada ,mriti or the ParRSharn '""iCi 
were wri�n. when the ,mrititt recognised that .a .woman can ,Uvorre hrr· 
husband wh«:n he has abandoned hB-r, ,vhen he died, when he baa w.ken 
pariorifa, and 1h,J wu eutitled l.o �eve • aecond husband. Con1equ�ntlJ, it 
may be that at a later stage I shall read to you some extract.a from your­
,Jaa,tra, to show. (An honourable Msmb,r: ''Your eha,tr1S1") Ye11, beoo.u11e 
J belong to the other caste . . 

I shall read the? extracte to show thut what has happened in this country 
is that somdlow, unfortunately, unnotic.:d, unconeciou1ly, custom ha1 heen 
alJowed to trAmple upon the text of the 1ht11tra, which w� ,u in favour of 
&he right sort, of marital r;elations. My irnbmieaion, therefore, to the Hou•• 
ir that BO f•r aa any new principles have bAen introtlucc,d in the law of marriage 
or divorce, whatever hae bef'n done is both just and reasonable and supported 
by precedent not. onl:v of our ,hadra, hut the experience of the world 1111 a "·bo!P, 

With rPga1d to aclopti,m, thP.re are again three points of conlrovers_y. One 
point of coutro,·ersy with reg&rd to adoption iR thiij, thQt lilce the old Hindu 
law '\\·e do. not make 1imilarit:v or identity of caste a rcqniRita for a valid 11dop­
tion. We follow t.he same rnle that we hove follnw!'d with r<'gard to marril&f!'f'. 
Here again, I may say

. that if e Brahmin wa'nta f,o Adopt a Brlh,min boy, he 
is free to ,lo •o. Ir • Kaya/Ith \\ante to adopt • Kaya.th bo:,, he 11 free to do 
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''°· If a Shulra wnnts to adopt a boy of his own community he is free to do .ao. If a Brahmin is so enlightened M not to adopt a boy belonging to bis own eommur;iity but adopts a Shudra he is also permitted to do so. There is 
:therefore no kiud of imposition. 

Seth Govind Da, (C. P. and Berar: General) : Why clo you consider au�h o. 
J3rabmin enlightened? • 

The Honourable Dr, B. :a.. Ambedkar: Well, I do not know. From my 
�nt of view certainly he. is enlightened ; fn;>m your point, of view he may be 
a very do.rk ma.fl, but that is a difference of opinion. 

With tegnrd to the questfn of the limitation on the right of an adopted eon 
to challenge 11,II alienations ma,le by the widow before udopt.ion, I do not think 
that there can be any controversy at all. There is no rcn'°n why we should 
,continue the notion that a boy when adopted becomes the son of the adopted 
father right from the time when the adopted fathet -died. This is a pure fiction. 
It has no ,·alue o.t nil. It is not merely a fiction; it ii. a fiction which gives 
rise to tremendous litigation and tnm1cndous difficultieR. It is therefore 
right th�t the adoption should be simultaneous.with the \'esting of the prope1·ty. 
I do nol think any member of the House will think thot this i� t\ ptoposition 
which we ought not to accept at this i:;t11ge. (Shri B.  Das : "We a.II nccept".) 

Similarly, as I have stated, the limitation upon the right of a boy who is 
, adopted to divest the mothn eomplfllely and to make her nothing more th,m 
a depondnnt w,1iting for :,.uch maintenanco .ns the adopted boy may give, I do 
not think thnt there is any member of the House who will tbl11k that such a 
situation cnn he ju,atified on any grouud whatsoever. I think it is rigM the.t 

· wt preserve the right. of adoption which the orthodox com1nunity cherishes so 
much, bnt. Sir, I do not unclerstnnd why there should he l\doption. Most of 
us who mo.kc nnoptions have no name to be recorded in history. Personally, 

· I myAelf aeriA.inly would not like my name to go down in history, because my 
· record is prob11hly ,•ery poor. · I am tm unusual member of the :Hindu comm•-�· 
nity. But there are many who ho.ve. no recorda to go down and I do not 
understand why they ahould indulge in f\dopting a son-a stupid boy, uneduoa­
t.ed, wiU1ont ,my charQGter-not knowing .his possibilities and fasf.ening him 
and fathering him upon a poor woman, whom he can deprive of every property 

· ihat she posse11sed. Therefore, my submission is this, that it you do want to 
, cherish ;vour old notions with regard to adoption. at Any ra.te make thla provi­
. aion t.hat the adopted boy doee not, altogethet' deprive the mot.her of thP property 

which i's her mainstay. I cfo not think that that limitation co.n be at ,;I'. a point 
of controversy. . c 

With regard to the question of ·t.he abolition of customary adoptio�, I would 
like to se.y t"{o things. There ie a general argument which the House will be 
able to eppreoiat-e. It is this. A Code is inconsistent with customary law. • 

·That is � fundamental proposition. If you allow a Code to remoin and' at 
the same time pern1it custom t.o grow and custom to plead &f"Unst, the C"de, 
there i11 no purpose in having a Code 11b all, becnuse a. custom oan nlwa:vs eat 
into the Codi> nnd muke the Code null anfl void. With regard t.o this parti­
cular m11,tter of cust.oronry adoption such es Krithrim adoption, Godha adoption 
and Du,a.imtltha.yan. adoption, my submission is this, •hat these are really 
not adoptions at all. As the Privy Council in one of its rulingii be.s definitely 

' ftnted, .adoiition ii; purely a Jr.'ligious affair. Tht: getting of property by the 
udQpted 11on i11 a aeoondaTy ma�r. He may get property; he may not get 

't-roperly, ancl even tboug� be may not get property his adoption from a religious 
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point of view may be valid. Therefore, my submission la thi1, that all these 
oustiomary adoptions nre nothing else but devices to kE<ep properly wiitlin the two 
families which enter into this bargain, nnd in my judgment, since we have paaaed 
th<� Constitution and included in the Dfrectiva Principles one article saying �hat 
the State saould *9.ke steps not to allow property being concentrated in the 
J1a1'Pd of one or u few. such devices like the Dwaimuahay�" where two parMfll 
, merely agree to share the property and keep it with tham ought not to be 
tolerated. Besices, there is 110 reuson why parties who want to mak� a 
genuine adoption should �t conform to the rule!> aud regulations regarding 
the Dattalc'I. adoption which ie permitted by the law. 

llr. Deputy 5peaker: It is now one o 'cloek. The Honourable Minist• 
may eontinue after Lunoh. 

The A11seml,ly then a.lljourn.ed for Limoh till Half Past T-u:o of tit, Clod,:. 

ThJ Ai;�embly re-auembLed after L1mch at Half Pa11t Two n/ (111 flook, 
,Mr. Deputy Spealre,· (Shri M. Anantl,asayanam Ayyangar) in tlrn Chair. 

The Honourable Dr. B. It. Ambedkar: I want now to tnke up the points of 
controversy relating to the topic of co-paroenary law. The question is raised: 
Why doe� the Bill wish � seek to abolish t.he co-porcannry which is prescribed 
by what 1s called •he M1thakshara law? Now, Sir, having nppli(·d my mind 
in the best way I can for the proper exposition of this subject, I think this is a 
question which required · to be considered from three different poinwi of view. 
One is how large a volume of property is included within the amb1t of what i1 
Cl,\lled co-parcenary property. If th1=1 volume thnb is comprised within whafl 
is co.lled oo-paroen�y property is a very large part of the property which o. man 
in these days holds, then no doubt some serious attention will have to be paid 
to this question. Therefore� that is the first aspect of the question that one 
has to examine. 

The second o.spcot th11.t we have to consider with regard to the retention of 
wpat is ofllled co-pe.rcenary property is whether any co-pnroener had individually 
tlbe right to alienat,e property. Thirdly, whether &ny co-p�ener has o. righ• 
in himself 1io break up the oo-paroenary. Obviously, if the property inrluded 
within the class of property called co-pnrcenary property i11 a small part of t� 
property, different questions will arise. Similarly, if 1my co-parcener, under 
1'he present existing Hindu law, baa al�ady got the right to aliena� bis share 
in the pr()perty, .ben obviously, the question whether t,his law or •hla Bill i9 
abrogating co-parcenary property would stand on a different footing. Similar· 

ly, if under the · existing Hindu law a oo -parcener has an inherent right, to 
break up a oo-pnrcenary, thAn my submission is that the questiion that, thi1 
Bill breaks up the co-po.rcenary becomes very much less momeniou1 thon b 
thought of by most ;Members of �he House as weU as people outside. 

Let me therefore take the first question: Wllat is the extent of the non­
co-parcenary property which a co-parcener mR:V bold, notwithstanding flhe faof 
t,bat he is a member of the co-paroenary? .Now, my frien·ds, who have paid 
attention to this 1ubjeot and know what the poaition is under 1he Hindu law, 
wiU know tba• there· is no diaqualifioation upon a co-pareener to hold aepara .. 
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property while he? cc.:1tilrnes io be a co-paroener. A oo-paruner
. 

may h�va 
capaei�y t<J hold t,vo different sorta of property-proper.ty which belongs to the 
oo-parcenary aud property which docs not belong to the co-paroenary, but 
belong, to himself and docs not go by what .is called sunivonhip. 

Let me give the House some idea of the extent and nature of the propert,. 
which a co-parcener can hold, although he is a co-parcene� I have taken 
from the existing text books on the Hindu law, lhe following categories of 
property which a co-poroener oan hold, notwithstundi.ug the fact that he is a 
co-parceoer. Firstly, proverty iuheriw.d by a Hindu from a person other than 
his father, grand-fat,ber and greut grand-father. 1f a Hindu get& properiy 
from a person who is not his fai�er, grand-father or great gri11d­
f1&ther, that properly is in his hand and is separate property and 
does not belong to the co-purcenu.ry. Secondly, property inherited by him 
from his maternul grand fath1:i1·, thirdly gift of ancestral woveables made to. 
him by his father a11d fourthly propP.rty grauted by Government to an indivi­
dual who is a member of the co-parcenary becomes his petsooal property and 
not the property of the co-parcenary. '1'heu fifthly we have anoeatral pl'O· 
perty Jost t.o the family nn<l recovered without the aid of the family property. 
That also, although originally co-pnrceuary pioperty, becomes his private pro­
perty. 'fhen ·sixthly, there is the income {tom iiepnrute property apd pur­
ohasl'S n111de from the income of s11ch property. They are also J't'ivate pro­
perty. 7 ,  ·share of o. oo-pnr.cener by p1'rtit-ion if he has no male issue. 8, 
property held by a sole surviving co-pa.rccner when t.here is no widow with the 
power t.o adopt. 9, separate enrning of a member of a joint family co­
parcenary and 10 gains of learning. Such vaRt nmonnt of ptoperty included 
in- thl!&e 10 categories is today under the Mitha-kshora lnw the r,rivate property 
of a co-parccner. It docs not become the property of the co-paroenary. 

Let me 'illustrate this by one plain illustration. There are hundreds and· 
hundreds of clerks in our Secret11rittt, 11ome d: awing smaU ,aluries, some 
drawing huge salaries, more than the i.alaties of the Members ui tlie 011.binet­
.Ra. 4,000. (Ho�r.urable Members: "Clerks? Are t,bey clerka?" I mean· 
officel'II. In a certain sense they are glorifted elerb 

. The point I want. to put to the House is this: thnt such large income· aa 
gains of learning, which come up in individual · case& io Ra. 4,000, if there was 

. a joint family in the true sense of the word, ought to go ilo the Joint family 
for the joint maintenance of that family. WhRt bappeus? Under the 
Oaina of Leaming Act paned only n few yea.rs ago, this nry Aaaembly not I 
mean the Members, passed n law that such gains of learning, whieb form, 4\S 
I aay, the principal part of the income of a joint £amil>: and wh�ch a member 
is enabled to earn by reason of the edncation Uiat wu ginn to 111m out of the 
family income, have now been made hie personal an<t i,r,..-ate iu�me. My 
snbmisRion to the Houei! it this: whei, ao large a ,propeny, 81 I have me�­
tioned, included in these tien different oat.egoriea have .already been m�Je < 
modification of the original laws of Mitakshara private property, what 11 the 
balance of property that is l<!ft which cnn ho Raid to comprise the co-parcenary 
property ? My submission ie that really very, very &mall volume of property 
ia left to comprise within , .. hnt is cnlled the M-pP.rcensry. IAi me t,eke the 
other question. It is said Uint the co-pa: cennr�·-I hope MernbcrJ •mderst1111d 
that l'o-paroenary is something very na.l'row and very limit.ed and it tR not the 
same thin� M n joint family. wJlich iR quite u different matter-s�·RtPm <'11· 
able, t.he HinA\11 to conserve the propert:v, to retnin it, :that there con be no 
break-up, Uiere can be no �unndering of noney 10 lo sa, � the ·part � sny 
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member of the family: A queation that I we.nt to put ,to the HoUle i1 t.bia:. 
Ia it true under the exist.ing law of the Mitak1hara that this pri>l)erty oanno• 
be alienated, cannot be equandered ? · The an1wer is completely in the nep-
tive. Let me give you one or two illustrations. I am taking the case of th� 
father. The father can alienate joint property for antecedent debt. All tba• 
the father has to do iR to firRt of all create a debt, say one thousand or two 
thousand rupees on a personal promissory note. Subsequently, aft�r ijix 
rno11t!1s he become� entitled to sell the whole of the oo-parcenary llfOptn-ty. i f  
that becomes necessary for the purpose of meeting that antecedent ,tebt. Now, 
a submission that I want to mnke to t-he House is this: Does the lodgmeut of 
such enormous power in the hands of a father to sell the property lot purely 
antecedent nnd personal clebts? I want the House to bear in mind that the 
Mitakshara Jaw . JT1akes a distinction between tae father ond the manager so far 
as· the alienation of property is ooncetned. True a manager cannot alienate 
a property belonging to t.he co-porcenory unless · and until it is proved that there 
is n family necessity for which 111ienation is necessary. But with regard to 
thf! fafher, there is no 1mch obligation 11t nil. A fnther cnn ereate a debt per-
1i<111all,v for himself and he beicomes t•ntitled to aHenate t,h:it propcrt.y for a 
purely p<'nmnnl debt whi1ih hM 11ot bePn incurred for the purposes of t.he 
fn111il:v. The only limitation thnt is imposed upon the right of the nlienat,ion 
of the fothN· under the Mitn\<F;}mra IRw iR tha� the debt must not he impious, 
must not he for on immoral purpose Qind if it is not immoral, then the fot,hel" 
cnn :ilie11Rtc \he whole of t.he propaty of the co-par<'ennry. There is no li�it 
at. nil. 

Similarly, tuke the cai-c of the son. It ii;; al,;o under t.hc Mitnkshntn lnw 
within the 'competenac of 11 son tc, dernnnd t,he partition of the family property 
at nny time he likes. I could hnve well underRtood the argument for the 
conserv11,tion of the co-paroennry property if the rule of Hindu Law wo1c1 that 
no M-pBrcener was entitled to uliennte the property, tha,f the property mud 
remain the property of the co-porcenary, but thnt is not the case. The root 
of dissolution, the root of destruct.ion of the co-parcenory property is in the 
co-po.rcennry itself, because it is the CO·parcenary law thnt gives a vested 
right, R right from the very birth to demand partition of t.he property and 
disrupt the whole of the society. 

Thirdly, even if a son dC>f>s not alienate his property, be can create a deb• 
on the property for hi11 own personRI purposes and the creditor who hae advaue� 
that money under Mite.kshRra law has a perfect right to sue for the partition 
of the co-pRr<',enary in ord�r to recover his debt. A stranger, therefore, under 
the Mitak1.1hara lnw hns a right to break up the co-parcener. I would like to 
ask Jhy honourable friend", who are worried about this matter, where a large 
part of the estate, of the assete lies outside the co-parcenary ptoperiy and so 
far as the oo-parcenary property is coneemed, the father hlls a right to aliena.te 
�ithout any kind of limitation except the immorality of the df!bt, the 100 bae 
a right to break up the property at any time he likes and the 110n has a rich• 
to create R charge on the property enabling the creditor to sue for partition, i� 
it something which might be cRlled a solid system, which is fool-proof nnd 
knave-proof ? My submission i11 this, that the co-parcenary ptoperty law 
BB/it stands, contains within itself the elements of disruption. Therefore .. 
the Bill j11 doing nothing very . rndinol in saying that the share shall be helct 
1;epi1r11tt•ly. As we nil know to-dRy the eonditio11 is such that ever,vhod;v wnntcr 

to live separote�y. The moment n fother dies, the sons claim that there shan 
be partition and that they 1hall live npart ond what t-he Bill is doint ia to give 
a legal recognition to facts, 1\B they exi11t, to-day. There is nothing that i, 
radical .at all in ibis pRrt of tlie Blll. 
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: Of course, I_ i.,houlrl say_. o�e �ng which I think jg generully no.ti reolized. 
� �iarted �.V sn�·m� th�t o d !st1�ction hos to b� made between co-porce111:,.ry and 
�o!nt fam!ly. Th11; Hill while 1t does a.way with co-porcenory, mointai.n9 the 
Joint !o.nuly, l_t rl�cs not com� !n the ,�ay_ of the j�int famijy being mnintnin­
ed. 'I hd il•Y thmg 1s th:1t the 1omt family m the M1tak'lh:11·a low will be on the 
aame footl'l'lg and of the same character as the joint family under the 
Dsyahbaga law. It must not be supposed tho.t because the Mitakshara law 
doe� not prevail in �e�gal . that _there is no joi1;1t family. There is a jointi. 
!o.m,ly. The o?IY d1stmct1on will be that the members of the joint family 
instead of boldmg. their rights a'!i joint tenants, w.11 hold them as tenants in 
·com'!lon. Th�t will he the only distinction that wilJ be between the ex1stiilg 
\law m t,he M1taksharo and the future Inw in the Mitakshara. 

Now, I come to · woman's property. I do not know how many members 
ol this House are familiar with the intricacies of this subject. So far as I 
hove been able to study this subject, I do not think that there is any subject 
in th,-i Hindu Law which i� so complicated, so intricate as the women's -pro­
pe,rty. (An honourable ,W crr�ber: "AF. the woman herseif' '): As tho wcrnan 
herself. lf you osk the question, whn.t is stridhan, before answering thllt 
question, you have.: to ask ano�her question and find an answer for it. You 
must first of all ask,' 'is she a maiden' or 'is she a married womo.n'. Becsuse. 
what property is &tr,dhatt and what property is not 11tridJ1an depends upon the 
statu. of th1..i woma.u. Certain property is atridhcnam if she has obtained it 
whil� she is a maiden; oerte.in property is not 'at,ridhan if she has obtained it 
alter me.rriage. Consequently, if you ask the question what is the line of in• 
herit81loe to the t1fridh(ln, you have again. to ask the question whether the 
atridhan belong11 t.o a maiden Qr the stridhan belongs to a married woman. 
Because, the line of succession · to. the atridhan of a maiden is quite diileren� 
from · the line of suceession · to the atridhan belonging to a married womat' . 
When you oome to the question of succession to married women's property, 
you have a.gain to ask the question, does she belong to the Bengal School or 
does she belong to the Mitakshara School. If you a11k the question whether 
tihe belongs to tbA MitBksha.tB school , you will never be able to find a definite 
anawer unless you probe further and ask whether she _belonge to the Mithila 
School Ol' the Benares School or some other School. This it • most oomplica• 
tad subject. At the tame _time, I should like honourable members to bear 
two things in mind. One is this: so fat as women's property is conoemed, 
generall.v spe11.kinp:, ib falls into two eat-egories. One category is called• her 
,tridha.n llnd the other is called widow', properly, The latter property is 
property which she inherits from e. ma.le member of her family, and accordinl( 
to the existing law property whioh she owns only during her life tinie aod 
aub11equently that. property passes to the reversi9nere of the male heir. That 
it the po!lition . 

. Therefore, so far ns women's property it concemed, we have two different 
aorta of inheritance. end twc, different set,s of property, 3tridhan property a, .. � 
widow's property. The heirs to stridhan property are quite different nnli 
distinct from the heirs to the property she inherits from a male member. 1.'he 
question, therefore, weo ba.ve to consider in codifying this particular branch of 
the Hindu.,.Law. is this. Are.you going to maintain the two principal divieion11 
which exist at present, r.amely, ttridh.a.n property• and widow's propert,v? 
Secondly, are you going to maintain the· double line of succession, on& line of 
aucoeasion for the ,m�han property and another line of auoceRlon for 'l',icfo1Y'• 
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property? These are the two principal questions whioh arise when one begina 
to codify this law. The Uomowtee came to the conclusion that so far at 
oodiftcat.ion waa concerned, its j>urpoee would be defeated if we allow the 
present ohaos t.o c<>Minue. We must either decide that a woman will no$ 
be entitled to have absolute pl'oper.ty or we must decide that a woman ahould 
have. absolute property. ' We must also decide what should be tbe line of 
heirs for a woman:. whet.her they should be uniform or they should be different. 
The Committee c4me to tho oonolusion that so far as right to property is con­
oerned, there should be uniformity and uniformity tthouJd recognise tbat the 
woman baa absolute property. • 

I know a great deal of. the argument that is alwa_ye urged agains, women 
.getting absolute ptoperty. It is said that women are imbecile; it is said tha.• 
they are always aubjeot to the influenoe of all sort.e of people and .oonsequently, 
it would be very dangerous to leave women in the world subject to the in­
fluences of nil sorts of wily men who mny influence thc,.m in one way or another 
to dispose of property both to the deuiment of themselves 88 well 88 t.o the 
detr;ment of the family from which they have inherited the jamily property. 
Tlu; ,·iew that the Committee hus tuken is a very simple one. In certoin 
matte�':! or certain J<inds of property whioh is caned ,triah4n property the 
Smritis are. prepurcd to invest women with absolute right,. There ('lln be no 

question at all thnt n \\-Oman has an absolute right over her ,.tridhan property. 
She can dispose it of in any way she likes. My subnusson to the House ii 
this. If the woman can be trusted to dispose of her stridhanam property in 
the bsst way she likes, and nobody has ever raised an atgument {or tl.e oblit�ra. 
tion of .�bat rule of Mitaksbara, the burden of proof lies upon the opponenfi 
who suy that the cth€r part of the ·· property, namely, widow'a eat,lte, 
which the woman has inherited, should not become her absolute p�petty. 
It is they who must prove that whilo the women a.l'e competent to dispoee of 
a certain part of the property which they pOt111eR8, they are not, competent to 
dispose of a. certain .other part. 1he Committee, on a very careful examina­
ion, failed to find a 11ntisfaotory solution ot this dilemma. The Committee, 
in my judgment, very rightly, came to the conclusion that if in oortain oaaet 
women were ·competent and intelligent, to eel! and dispoee of their Pt'l',ierty, 
they must be held to be competent in respect of the disposal of the other pto· 
perty also. That is the reaAOn why the Committee have made this rule tha• 
women should now possess absolute property;. 

• 
The other quoetion that arises on this issue, namely women'e property, ii 

the share of the daughter. I know it would be a very greut under-sta�ment 
t.o say that this is a ticklish question ; it is a very anxious question. There 
11.re many . peo11le io this world, in India today, both orthodox and unorthod� 
who cnnnot help producing daughtE>rs; they do. I do not know what would 
happen 111 I-his world if daught�rs were not born. At the same time, the1 
do not w·,mt, to extend to 'the dAugbtet the eRme love and affection which a 
parent ia bound to extend both to the male and female isA11e. But, I am 
not going to use any suoh high level of argum�nt in favour of the proposition 
whioh bas been enunoiated by. the Select Committee ; T nm going to speak on · 
a much lower tone. The first thing thnt I would like to addre111 my1elf to 
this House is thi11. The inclusion of •he daughter among the heirs is not au 
innovation which is made bv this Committee. Uonourable members who 
arE>. farniliai- with the lr,w of inheritance 08 it prevails both under the Mitnkshara 
and Dayabagha, I am eure, will Admit that ihe <laughter is included by both 
et them under what is called the compBCt ,series. As membtfs will kuow. 
Hin�u h1it11, yi• divided Info several ce.tegorie11. Tbe first category, ia ci,11.P.tf, 
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compact series. Aft.er that, there i& a aeries .. Of heire epoken of as St1pi11. w, 
then comes samanodakG,. Aft,r that comee the bandl\'UB. Bandhu, ore 
divided into three cnt�goriell : Atma bandhu,, Pitru ba.1.i'hua and Matru 
bandhus. 'l'he compact aeries ie really a. special clas: of heirs which .d�ea. 
not confo1·.n strictly to the basic principle.a of heirship sui·rounded round go£ra1a,. 
samcanodaka and ba1iJhu:s, because it is a mixed category. • It is 1;1. category 
which is based on double foundc•tfon. lt is baaed on propinquity; it is fllso bused 
on religious efficacy. They do uot couform to 11.ny of the criteria which ba,.ie 
been laid dowu fot determining tl1e <Jltegories of ·,apind·as, sama11odal.a, und 
bandhua. 

If you take both the laws, the Mitakshara as well a.:; the D.1yabhaga, 
vo11 will see that the dlughter is included within the category known • 

ns compact series. The only distinction between the Mitakshara 3 r.M. ond the Dayabhagn is this. According to the Dayabboga the 
ne1wssnry element m heirship is the capacay to offer oblation. Consequently 
tht JJnyobhaga mukes r, rule t,ctween a dnughter who is unmL1:·rietl, a dnught-er 
who is rnurried, n daughter who is murried but has a son, nnd u daugllter 
wh•> is n wirlnw. They give preference t-0 u daughte1· who is 1110.rr;ed aud hos 
1t son. Ne>. t, to thot they give preference to !I daughter who is mnrried. The 
unmarried duughtt.>r comes third. But it is within th11t. clltegory. Oie l"t'f.11;011 
bt:ing thut 11 daughter who is married and has a son, iR ready there tQ offer 
oblation, becuu,;c ht.1r sc,n cnn offer oblation. A . daughter who is unmarried, 
fo1i; no sou, und thern!°ort.1 hiR posRibili ty of offering au oblut:011 <lot.1s not exist. 
'rhnt�s why sho Ima been kept down. But the point I want to emphasize, and 
which I want too House to bear in mind is that there is no innovation 011 sur.h 
in the inclusion of the dour,htcr iu the ctltegory of compact series. She> has 
always been there both n�t',,rding to the Mitakshnra nnd oecording to the Dllyn.­
bhuj.!tl. The only innovation which the Bill Reeki, to make is to rttise the status 
o! the daugbt.er. Under the Bill she becomes i1imulta11eous heir, alo11g with 
the son the widow, the widow of the predeceased son, son of o prede<!eu;ied son 
of a predect'ased son, widow of a predeceased son of a predeceased son. 

'l'he point is this that originally, and partk,ularly according to the Mitak• 
1hr11 Law, no female wai; entitled to any kind of share ot all. This law wu 
changed in the year 19117 whereby the widow of the deceased, the widow of 
the -predece.aaed son nnd of his grandson and �reat-grandson-they were y)J 
made simultaneous heirs along with the son. The only omission that was 
mado wns in respect of t,he daughter. 'l'he Government at that time was not 
preµar<)d tc, lt-nd its support to put the daughter on the same level se the widow 
and the widows of the predeceased sou and the predeceased son 'e son. This is 
therefore the �mly in�ovation that the Bill makes. It merely raises it up in 
the order of heirs. It 1ri not that for_ the first time she ha.s been made an heir. 

Now I come to the question of her share. As the Rau Committee has roint­
ed out, oncl RR inany of the· witneas·es who know the Shaatros h1we pointed 
out, thnt it is impossi.ble to deny the fact that, the clu�hter according to 
t.he Smritis was a simult,ineoui; heir along with the son ond t.he.t she was E-n­
titled to one-foutth share of her fatiher'e propert_y. That hns been· ·nccepted 
as a text from the Y,,gr.nvalk:vn and also from Mn1111. I once counted 137 
Smritis flncl I do not know why our nncient Brahmins were eo occupied in 
writing Smritia and "'h� they didenot spend their time doing something else it is 
impossible to \ay, aasuming that that oocupation w.ae n paramount occupation 
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of the d�v. There is no doubt about it thnt the two Smritikars whom I hava 
mentioned-Yognavalkya and Manu. rank the highei;t umong the 137 who bad 
tried their hands in framing Smritis. Both of tht:'m have stated that the 
dnugbte:· is 'entitled to one-fourth share. It is 1, pity t.hnt somehow for home 
reason custom has destroyed the efficacy of that text : otherwise, the cJaugh­
ter would have been, on the basis of our own Smritis, entitled to get one-fourth 
shore. I nm verY. sorry for the ruling which the l>rivy Council gt1ve. It b1ockod 
the wav for the "improvement of our lnw. Thie Privy Council in an earlier 
cat1e said that custom will ovenide la.w, with the result that it �came quite 
unpossible to our Judiciary to examine our ancient codes and to find out what 
laws were laid down b;v o.ur Hishis and by our 8mrit-ikarR. I have not the 
least doubt about it that if the Privy Council had not given that decision, that 
custom wHl override text, some lawyer, aome Judge would have found it quite 
po,sible t.o unearth this text of Yagnavalkya and Munuamriti, and women to­
day would have been enjoying, if not more, at leeat one-fourth of the i;hare of 
their property. 

The original Bill had raised t,he share of the daughter' to one-half. M.v 
Select Committee went a step further and � her share full and equal to 
that of the aon. 

I am u�t entitled to diaclose what happened at the Seleo, Committee ·�a 
how this provision carnie to be made. I am perfectly ... 

Sbrlmatt Renub Bay (West Bengal: General): Unanimoualy ! 

Kr. D-i,uty Speaker: Was it a compromise between twioe the share of R 
son claimed and half the share provided in ttie Bill? · 

The Honourable Dr. B. :a. Aaibldur: It waa not a compromise. My ,m&­
mies combiMd with my ent.lmsiastic supporters 1md my enemies thought that 

· they m_ight damn the Bill by making it appear worae than 111 wu. 

Slart II. V. Jta.malb: Have you any enemies. 

The Honourable Dr. B.  :a. Ambeelbr: However, this 111 t1le position, 
numel�·. so far as the daughter's share ja concerned, the only innovation that we 
are making is that her share is increased and thot we bring her in the line 
with the son or the widow. That also, as I say, would not be an innovation 
if you acct-pt my view that in doing this we are merely going back to the ted nf 
the Smritis which you all respect. 

1 might also say that in discuaeing tbii question about the share of the 
daughter, myself, and the members of the Law Department examined e,·e'1' 
system of inheritance. We. u:amined the Muslim syatem of inheritunce : We 
examine l the Parai S.YSt.?m of inheritance: We examined also the fodian Sue. 
cession Act and the line of succe11ion that had been laid down aud we ali.o 
examined t.he British system of inheritianoe, and nowhere could we flnd my 
case where n daughter was ezcluded from a share. There is no system any. 
where in the world where a daughter baa been excluded. 

Now, Sir, one question has been brought forth con1t11.:.tly-·th11t the giving 
of the ahue to tbe daughier means diffuptfon•of Qie family; I �n••t. fraukly 
oonfeaa that I oam.ot appreofate the force of that argument. ff A mAn hn, 
twelve aon11 u4 aae daughter, 11nd if the tweb·e IODI on the day of the 4eath • • 
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of the father iinmediiltelv decide on partition and obtain a. twelfth of tha .totnl 

prop�rty of the father, is the partition going to be much more w0r.;e ii there 
was a daughter, the thirteenth, who also demanded a shaN? 

Twelve shares or 12 fragment,s is ·not o. better situation than lS fragmente. 
If you wnnt to prevent fragmentation we shall have to do sbmething d�. not 
by the law of inheritance but by some other law, whereby property shall not· 
be frllgmented so as to become less useful from a national point of viow for 
purposes of n«.tional production. 

Sbri '1'. A. JtAmaHnpm Obettiar (Madras: General): Is the Hindu Code 
applied to agricultural land? 

The JlonoUr&ble J>r. B. B.. Ambedkar: It is not. I am saying generally. 

I think l have, so for es I know, exha.usted what I have k sAY on the vnrious 
points of controvers.v w hid, I bod i:;een raised both by members of .:thi11 
House as well ns by the members of the public. I hope th,,t. the (llarilication 
which J Lu,·p given o.n the various r,oints will allay the fears of mPmbers who 
are not well disposed towards this caeasure. They will realise ·:;hi.t; this is in 
00 scm;e & rtivolutfonary measure. · I say that this is not even a radical measure 
and I should like to draw the attention of the members of this House to one 
importunt feet, namely the constitution and composition of the H:i.u Commit­
tee. There were four members of that committee but I should like to point 
out thot two of them who have signed the report are far from radical members 
of tl:e Hiudu community. My friend Mr. Gharpure, whom I have known for 
a long number of years, is one of the most conservative members I know . . .. . .  

Shrt JI, v .. . Jtamatb: Politicn.11,v or Soeinlly? 
The Honourable Dr. B. B.. Ambedkar: Politically and socially also. In 

fact I hRve no hesitation in saying that he may on certain occe.sionli find ii 
'fer, difficult to touch me even with a barge pole. He i1 &o oonservati\'e. My 
friend ;Mr. T. R. Venkatarama Sastri is no doubt a liberal but he is certainly 
not a radical IO far as I know. If these. people C'onservativ.e in th�ir attitude 
have aigned the report I think we can take it for granted that the meRaure to 
which they huve put their signature could not be revolutionary and certainI, 
could not be destructive of the foundations of the Hindu Societ,y. So far u I 
am concerned I am a very conservative person:  Although some people may no, 
accept that fact, I am indeed very conservative. All I say is t.hat I am a prr, . 
gressive coneervative and I should like to t.ell the Houee one important f11eb 
whlch I think every one of u1 must beer in mind, particularly the conscrvatfye 
memberR of thi.a House. The �eat political philosopher Edmund Burke who 

wrote a big book against the French Revolutfon because of its radicalism and 
revolutionism did not forget to tell his own countrymen who ,vere '\'ery 0011-
!fcrvr.tive one very important truth. He BBid that those who want to <'onserve 
,must be ready to repair and all I am asking of this House is this: that if yon 
want to maintain the Hindu ayi.ten,, the Hindu culture, the Hirdu sr,ciet,..._ 
do not heaitat.e to repair where rep11ir is necesaary. This Bill asks for nothi�g 
nwre than repairing those parts ()f thf! Hindu ayatem which are almc.«t become 
dilapidated 

art B, V. XemeMl: S:r, �n a point of reminder, the Honourable Dr, 
Ambedka:- p\omiaed 1<>me citations from the Smritiee. Will ·be bep hi• 
promiee! 
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The Jlonomable. Br. B. Jt. Ambedlrar: I ahall do ao at the end. l<"ortu-
�t�Jy for me. I huve eecu��d a coi,y o� Mr. D�arkana� Mitter's own book 

Rights Gf Hmdu Women . J was gomg to cite certain texts whioh show 
t�at .the rights which the Vedas had given to women were taken by the Smri­
tie11 m . the mea1�.time and some other emrities tried to restore thoae rigbte. : 
shall CJte them m the rqurse of my speech. · 

. 
Shrt Deallbandhu Gupta: Co:,Jd the Honourable Minister enlighten the 

R(Juse as 1'c> the "evidence which WAS produced · before the Select Committee'.' 

Tbe Bonourable Dr. B. R • .&mbeclkar: As honourable Members know two 
bodies came to us and aaked for evidence to be taken. The Committee decided 
that their evidence be taken. . One body came and one body sent in a writhm 
reply. That body waa the Dharma Nimay11 Manda!. 111 general they are 
abaolut�ly in agreement with the provisions contained in the· Bill. The other 
gen'tlemRn who came obviously woa not. 

Kr. Deputy Speaker: Motion moved: 

" That. the Bill to ameod and codify oertain branchee of the Hmdu Law, u reported by ihe 
Select Committee, be taken into consideration". 

Two amr.n<lments were not presi;ed. Wl111t. about the ne\t amenilment '/ 

Pandit "'l'hakur Du Bharaava: Sir, I nm not in a position to move any of 
roy omendments. 

Jlr. Deputy Spea.ker: 1\.s l liave already stated · in answer to t,he suggea­
tiou mncie by the Honourable the Mo�er of the Bill I •hall allow l,hr.se motion& 
to be m11de without any speeches c.t the time of moving f.he motic11 . After 
all the amendments are moved whic·henr are rele,,1mt and are admitted, there 
will be discussion on them as also on the original motion. 

Shri l>elhb&ndlla Gupta: On !l point of order, Sir, is it open · to an 1Mm1>ur­
able Member to eny that he is not iii a position to move hie ame1.1du1ents� 

llr. Deputy Bpeutr: It is: 
.111. l111lnaddJD Ahmad: Sir. I am directed . .... . 
An Bcmourable ll�mbtr: Ey whom? 

Jlr. Bulnlddln Ahmad: I am directed to move my nmendment Qhout a 
speech at the first ms to nee. (A,. honourable Member: "Who bas directed 
)011?'') I nm directed by the Honourable Deputy Speaker. I find thnt honour. 
able members are extremely impatien,. 

Shrl Jt. ][. Sldhva (C. P. and Berar : General) : No, we ara not. Proceed. 

llr. Rulnldd.bl Ahmad: I have been directed, I repeat, to move my omond­
ment without a speech. On accour.t of the eloquence of my honournble friend 
tht' Law Minister I was already spe�hleaa ...  

Shri L. K:rflbnuwaml Bharathh• You are already disobeying your mandate. 

Jlr. Bulraddin Ahmad:· There are the bright ladies who have alBO created 
a t•rofound impresaion upon me and jus:t. before I stood up Pandit Th11kur Das 
Bbor11gava, a very powerful member, Mid that he waa not in ll poaitioo to move. 

Kr. Depat, Bpeaker: Ia tbi1 preamble heceaaary for mo"\Pi hie amezMI. 
men�? 
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Jlr. 1'&1lruddm. A,bma4: I was aheady rendered speechless and that is wby 

I was expressing 111y gratitude for irnggestiug tlrnt I should uot make .iny 
4Peech. 

Kr. Deputy Speaker: The honourable Member will speak inter. 
llr. 1'&1lrudd1n Ahm�: Sir, I beg to move with considerable nmouji't- of 

nervousnl'BS: 
" That. the Bill be c�ulat.od for the purpoee of obi.iwng further opmion thereon by the 

end or 19'9", 
Kr. J>tpa\y Spe&br: Amendment moved : 
" That the Bill be c�ulat.od for the purpoae of obtainin.g further opinion thereon by the 

end of 1949". 
Shrl B. J>u: Sir, as this is a dilatory motion I suggest it may be ruled out 

of order. 
8bri Kah&vtr Ty&gi: On a point of order; in the morning also there w11a 

agme ruling ubout dilatory motions. I submit, Sir, that they uN the J•t·i­
vilege of a Member. Although I stand by Dr. Ambedkar in many respects 
with regard to this Bill, I submit tbnt dilatory motions ur� the privileg� o[ 
those Members \WO are not in power-:-0f individual Members as well ttS par. 
ties. Let it uot be tnbc><K;d. It is a democratic ri�ht of Members to delay 
busines,- if they choose to do so. Therefore a mo�on should not be dis­
allowed because it is considered to be diltllory. Dilatory motion:,1 are the pri­
viltge of a House of democracy. 

Jlr. Deput7 8peaar1 I Jo not se,e any point of order in what �r. Tyagi 
bas said. He wtnta full discussion to be allowed on this. AR reg:uds the 
point raised by Mr. B. Das I au. nc,t able to understand it. Does hti menu to 
sa:,, that under any of the l\ules suoh a motion is not 1lllow.abh•? If l!Q he 
Report is presented, the procedure is this. (An honourable Me·m.ber: "What 
.lluJee, are they?·') The Rules that WE: adopted last seBSion. 

The Uu11:1 s11ys: 
'• If the member in charge movea that the Bill be "taken iut.o conaideration , any member 

,a ay move u an amendment that the �jll be qe-committed or he cirovJat.od or re-circulated for 
he purpoee of obtaining opinion or further opinion then.on". 

Therefore under the BulE:s this kind of motion is allowed. I want to ,kno\11'. 
Jaow l atJL exppcted tp diaaUow this motion. 

Shp B. DII: I am aware of that Rule. But I was guided by the ruling 
of this morning that no dilatory motions would be aJlowed. I therefore raised 
the pc,int of order. 

The llonoar&ble Dr. B. &. Ambed.Jr&r: May I be permitted to say sorue. 
tbingl' I think the point ra.iaed by m�- friend Mr. B. Das is a perftlctly correct 
point of order, because of thia ... 

Honourable llembtn: No. 
Pandit 'l'btJa1r Du Bllargava: When the Deputy Speaker has given a. rul­

ing it cnnnot be questioned. 

Mt. Deputy Speaker: The honourable Memben will not .spe� alJ togethL·:-. 
They will riee in their seata and alllO apeak one at a time. Let"' me he:lJ' the , 
Houournble the Law Member. I will allow an opportunity t.o eH,1·y l\ft'mber 
� ·lpW on � point pro-rided ha is able to make a proper Jontrihutiou to the 
debak. Nobody need be impatient. 



Hl'S'OU COJ"IE 

Tbe Bonourable Dr . .  B. :a. Ambedk&r: Sir, as you ;.,.ill recall the motior.s 
which are pennissible under the Hules of Business foll into twv categories : ontt 
set of mot:omi u.re such that the Speaker mui;t- put thclll to the House ; the 
other set of motions are such that. LhEi Spenker must first be s:1Lisfa•:.l thnt the,,· 
are proper motions before he can put them to the House. Let ,1w ilJqstrute this 
by reference to a motion for udjoumment. Under the Hulei. evny lwuour­
.able" Member is permitted to move an adjournment motion. But rnerdy be­
cause n certain qiember has tabled r.r. adjournment motion t.hat, in it!:ltdf df>es 
not authorise, enable, or empower the Speaker to put it to the House, be­
cause it is laid down that unle,i; the motion is held t-0 be ,dmiss:bl,� liy the 
Speaker the motion shall not be put. I can give various other illustrations. With 
regurd to a motion like this, n11mtl�·. the adjournment, of tile corisiderntic,11 
of the Bill and circulations for further opinion, my submisaion is that such n 
motion falls within that category of motions where the Speaker is ro11uired to 
'be aatis6ed before he can put tbe mot-ion to the House. It hu b..:t!n the uni­
vers11.l practice in this House that any such motion for the poetponemen� of 
the consideration of the Bill or tor oircWll,tion, made after the Select, Committee 
has madf. its Report, is prima faoie dilatory. Unless the mor:11.t>r v.ho m&kea 
th.e mo1-'on a,dvaJ;MJea substantial r�1tt1ona for such n motion Pnd the Speaker 
is 1&tisfied that the reasons advanced are substantial aut>h a motion will not be 
11dmi88iblc. There are many ruling& in these books but I shciuki like to drt1w 
attention to ruling No. 1 in book No. 1. In regard � this mrtion no substau. 
tial 1eason� hove been given. 

AD lloDourable Member: liut he has not, spoken at all. 
Kr. Dep11t1 Speaker: Let th'I Honourable the Law Member conclude. 
Tile Honourable Jtr, B. :a . .&mbedkar: I wus only drawing your attention 

to a ruliug (No.1) in this book. There are varioua others ulso. Jt 1mys : 
"During the diact1.11ion OD the C:o.�top Excite D11tr Allolit.ion Reaolution I motion wa, 

moved to adjourn the debat, on thP. �IOlution. ( Whicl, 71Tacticalfy me0ft1 ,ending it awrq 
for circwlation or to leat•e it up.) , 

'• The Preeident while acoe�i� the motion on tbia partic\llar � oooeeion without oreatin, a 
))rt'oedent remarked : 

"The Chair oonnot allow 11 "10tioo t • ildjo1'm oontUeratfon of" pr.>;>01ition •o be moved 
merely in order to enable another item of b111i111N to c,ome forward. It muet be eupported on 
.eubetantial groundl." 

PaD4i1 ftabr Dal BUrpva: The ruling ,;aye it ia i.ot a precedent but. 
you wunt to make a precedent of it. • 

The BOIDOW&ble Dr . .  B. :a. Ambeclkar: The PreaiclE.nt says 'I am ruling but 
I mo not cren tiDg a precedent'. 

f&Ddit Tb&kur Du Bhlrpva: In this matter I would c1tll your attection 
:to page 81 of 'Decisions of the Chuir' which aays that there are cer�in motions 
whi�. cax, b13 stated to be of a dila.tory nature. The question oC clrcul&tion 
is no£ certainly one of such nature. But there are motions of n dilatory 
nature ond it is iu the discretion and power of the Chair to allow ·them or 1,ot 
to allow them. One pege SJ. of this book in regard to re-committal of motfooa 
it has been held that though to start with, it may be regarded us 11 diJatory 
motion, if somtithing happened in the .Select Committee or somr. events h11ve 
transpired si11cP-, the Chair is perfectly authorised to say that it is not o dila­
tory motion. Now the honourable Meruber has not been asked what the rt·a­
aons �" and bofort that my honourable friend gets up and aaya that it is a 
dilatory motiOJl. It is absolutely wrong for hi111 to suggest at the very out­
St1t that it is a dilatory mo'1on. A oiroulation motion is not a dilal>ry motion. 
Un,le-u the Speaker 001Dea to t.88 coochision · tlat oo\bing · baa transpired in 
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the Select Committee or no further events have taken plaue wbir.li justify. 
him to retard that motion 1 think the Speaker is not entitled � a,iy !lint any 
of thl:l motions are $lso dilatory. Ordinary motions countenanced by thl:l rulea­
caunot be regarded 11.8 dilatory motions. 

Jlr. Nazlrut\din Ahmad: Sir, · I think matters can be rut short iu a miflUte. 
The precedent relied upon by the Honourable the Minister ,of Law doei not 
apply to t,his E-ituution at all. The heading is, "Adjournment of Debate", .. .  

The BonOllrable Dr. B. B.. Am.bed.tar: This is  an adjournment of d.ebnte,. 
if the motion is carried. 

Jlr, Xui.rud4in Ahmad: No, it is entirely different as I shall show. The 
,uh-heading is, ' '  Adjournment of Debate : Motion when allowed to be moved : · '. 
I do not move for an adjournment of this debate, which certainly could be done 
und�r amendment No. 2, that is: 

" That the oonaideration of the Bill, u reported by the Select Co:n-nittse be poatponed." 

My object i11 continuam•e of the debate, oonsidernt-ion ;;,f lhi" motion, and I 
want the consideration to be taken along with my motion. A further 1cad· 
in� of th<! ruling relied upon by Dr. AmbP.dktir will make it nh1,olute':v clear : 

" D.1rinq tho diAr.11111ion O"l th'3 Cotton E tci�e Duty Al-i?litio:1 Rl�?lutio:1 e. motion wa.e 
move:! to n:ljourn $ho d3b�to 011 th:i R'19olution. • 

" Tho President while 11ocepting the m,t.ion on thia p.uticule.r ooca<Jion without creating 
a preoedent, rem11rlc:!Wi : Tho Chair cannot allow a motion to adjourn ooMidAration of a propoei· 
tion to be moved merely in order to enable another item of busineeA to oomo forward. It mu.et 
be •upported oo subatanbivo irrounde." • 

A1; I understand it, there was at the time one motion before the House 
and there wa1, on,)ther perhaps more interesting or more important in all, ance. 
A Member proposed the nrljournment of the discussion of a resolution v.-hich 
was under consideration so that another more interesting Motion may be taken 
up. It was the attemy,t to adjourn the first Motion that was sllid to be 
unacceptable.. .Here I do not propose adjournment of the debate. 

The Bonoar&ble Dr. B, B . .&mbtdlcar: ·· It all comes to that. 

llr, Xutrudd.lD .&bmad: Here we are concerned with the interpretation 
of Rule l\2. The plain reading of this rule would ahow that the motion ia in 
order. WithCMJt abrogating the rule it cannot be held that it is out of order .. 

Pandll llird&J Bath Jtuuu (U. P.: General): This Bill adm,it�dly }au. 
created a grc.at deal of feeling and it would be most l,lndesirable to add to it by 
re11training the discuesion in any way. 1 think the only way of making every 
aection of tht> House feel that full opportunity was being given to it to e-xpress 
its cpinion on this and to allow the discuesion. WhatP.ver our individual views 
rognrdini the merite of the nil) before us may be, that should be no giiound 
for opposing_ the Motion of my honourable friend Mr. Na.ziruddin Ahmad. 

Dr. Ambedkar quoted a ruling of ·the Chair in regard to a matter thnt. is �ot 
on all foure with that under con11ideration now. In the first place the rulmg 
was given in regnrd to a Reso'.ution and not in regard to a Bill. In the second 
place, the rulei. lay down clearly thot i::o far as a Rill is concemed a Mot.ion 
may be rnade not merely that the Bill be circulated but that it ma.y bf\ re­
circulated, not merely that it ahould he referred to a Select Committee but that 
ii should be re-oommitted to it. The language is therefore abeolutely clear. 
If ,rh.-nev,j, a Motion ia made for the re.oommittal or re-circulation of A Bill, 
it ' ii oppoeed on the pound that i' ia • dilaiory Mot.ion, the clear rigbte, \he 
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rights m-.>ttt unequivocally given to Members by the �ules will be oomplet.Ply 

a,Jull and voicl. We may frel impatient that a Motion like that of l\Ir. Naziruddin 
Ahmad may be ruled out. . We �ay be ready to turn it down, but that is no 
reason for not allowing it to be moved. In my humble opinion, it is most 
assuredl.v in ordn and we shall bl' doitog a great injl.!stice if in order to po.as & 
law in whirh we Rrc keenly interested we whittle down the right& of Membe!'S 
ag_d try. to interpret the Rules in a manner convenient to whatever may hnppcn 
to be the majorit� at any particular time. 

Sbrl L. KrllhDuwami Bhar&W: Sir, the only point is that under Rule. 
62(2) no doubt every Member has a right, but the imporlant point is that it ia. 
subject to admiE.sibility which is at tht! discretion of the Speaker. All that Dr. 
Amhedkur said was, that •Ne have no doubt the right to ask interpellation1, 
but that cl?rtainly does not mean that all in�rpellations ahould be put on f.he 
Agenda P11per; it is subject v.: admiHibility. There being the diecrotion, all 
that you ·h,we got to decide now is, whether it ia iii the nature of a dilatory 
Motion. You ·may ask Mr. Naziruddin Ahmad to give his reasons. Jf you­
arf' i:�t.isfied that he has a good ground to move bis Motion, then you have go\· 
the dii-cretion to allow him to mov, ii. Therefore, it is nmv for you, 81r, t.o. 
· a!-k him and be satisfied ; and if you nre satisfied that be baa valid ground111, oer- ' 
teinly he cnn move t.he motion. That, is a point which Dr. Ambedkar raised. 
E,,er,y Member is entitled to epeak and take bis chance. All th11.t you QI'.'(' <'On­
cerned ,..-.H.h. is A matter of procedure; the procedure being that a Motion i,; sub­
ject to udmiseibility, which i!l within your discretion. I may suggest that you 
may b&k Mr. Nnziruddin Ahmad to give hie grounds and it is ultimately for 
yc,u to decide whether it is in the nature of a dilatory motion, in whiC'h oase. 
yoa hnve to rule it out of order; but if you are eatisfitjd about the grounds then: 
yon may Allow the motion to be move.d. 

Kr. Taiamul Bua.in rose-
Babu Bamnarayaa Siagh: Sir, ·1 have something importan� to sny .. 
Kr. Deputy Speaker: On the point of order? 
Babu Bamnar&JUl Slnp: Yes, Sir . 
Jlr. Deputy Speaker: All right. 

• 

llr. T&jamDI Bualn (Bibar: Muslim): Sir, I oaugM your eye first. l 
hav� also got a point of order. 

Kr. Deputy lptabr: After this point of ord�r ia disposed of ),fr. Tajamul 
Husain's point of order will bt' considered. 

Baba Bamnarayan llnp:· Sir, you have already quoted the rule. I am t:UJ'9 
no ruling can be given by any President ngainet a Rule. The thing ie thi1: 
there may be a subject under discussion in the House on whfoh opinion• may. 
he divided-it is quite natural. One ·section of the people may look upon. 
the t:ubj(ict ae a bocn, and the other section may look upon the eubjeot a11 a: 
danger, o.R a flugue, os a cune. That se,:tion of the people who look upon the 
subject all a <'.llrae bas the right not <'nl) to delay the Motion, but even t.> kilt 
it. Here aleo, I think this section bas the right to move the Motion and l 
thihl: justice demands that they may have all the privileges and all t.he rights. 

Mr. Tajamul BUl!n ro�e-
llr. Depaty ·lpt&br: There i1 another point of order which the honour­

Able Member i11 railing, I will oome to it. nnt. 
I am afraid the hooourablo Member Mr. Nuiruddin bu him..U JnTiud eU 

tbeee �t,a of order becauee he ateried ane iiliil morning. Apart from � • • 
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techniculitics we mny usk Mr. Naziruddi11 whH-t his purpose is and whot im­
i,ortant r,oi11ts h"' has in view in ma king his motion for circulation. 

Kt. Hazlruddin Ahmad: I think this question . . . . . . . .  . • 

Pandit Hlrday Nath ltuazru: Ma.v I o.sk you, before· Mr. Nnziruddin 
Ahmnd rrplies, whether you hove come to the conclusion that the right of 
the l1lt'mbcr to move the re-circulntion of the Bill is subject to th<? discret;on• 
ary powdr of the Chair? 

Honourable llember rose-

. Kr: . Depa\}' lpeaktr: .  Or�er, o�er. Members must r�apeot the Chair . 
. wnen I ijtnnd up, they will kindly sit down. J think I have heard sufficient­ly. 111 it not open to the Chair to ask for reasons? It does not mean . that I h�,·c come to a conclusion one way or the other. I am trying to make up my mmd. J have heard Mr. Bharathi's point. Apart from the question as to . 
whether thu Chair, under tho rules, has got the right to allow or tliaallow, I 
"'ant to know on what grounds-if there are any--tbis motion should be ac­
cepted. Mter bearing that, I shall give my ruling. 

Kr. Ruiruddin Ahmad: My reply to that is two-fold. The first is the 
admi&Biblity of the motion as a matte1.' of law, and aecondly as to the reasons 
for the �otion, they are matt.era of me!'it. At present, I have been asked !-.y 
thcCha1r not to make a speech and I htve been entirely prevented from P.'iving 
thCl .. rguments 0:1 the merits as to wh� thit1 motion should be accepted. i sub­
mit n dist.inction should be mnde between the legality and admissibility of the 
motion nnd the grounds on which it ia baaed--for the acceptance of the '3ame by 
·the House. I submit that at this stage, in order to admit the motion whfoh 
I have made, I thick, Sir, I may not say anything at all. 

llr. Dep11t1 Speaker: I have beard suJciently on this matter. So far as 
Mr. DatJ' point that this motion is om, of a dilatory nature, I oonaid,er ·tha, this 
motion differs materially from the one referred to b:t the Honourable the Miuis­

·ter for Lnw. He quoted the rulings of the Chair a'nd' gave tihe instauoe or rul­
ing No 1 011 the poi;tponement or adjournment of the debate. When motiorui 
for postponement for which there are no particular rules of procedure are made, 
it is open to the Chair to treat I.hem aR dilat.ory motions and require to be satia­
�ed ou what substantial grounds an adjournment of the aebate is necessary. 
So far as the present motion for circulation is cencerned, it ia one. for which 
pi:ovi11io11 is made in Rule 52(2). The Honourable the Minister for Law re• 
·ferred to the analogy of adjournment motion,, but regarding adjoumm�nt mo­
tion:; !here are specific ruleR laid down here, giving power to the Speaker to come 
to a conclusion as to whether prim a facie a motion is in order or not. I am· ref,er­
rini:: to rule 86. The right to make adjournment motions depends upon cerfain 
oon.di'tionR u3 in the caai, of questions. UnleBS a queation come, under l)ne or 
othc1 categoriPs provided for under the rules it is open to the Speaker to �i�­
allow it; f.irnilarly. with respect to adjoumment motions also, there ore 1ux 
conditions whi<'h must be satisfied. There is provision also for asking for 
le1wt-. First of n.11, it is open to the Chair, if it so chooses, to say that � mo­
tion is not in the public interest, it i• old and. IIO on. Sec.ondly,. even if h� 
-chooses to admit it, he mm:t ask if the motion has the supp.:>rl of at le• twenty 
t.ve 1nembu1i of the House ;  then leave is gra.c.�d. In such cases special P"?· 
--.ji,1iOflM. b.av� .. be1n me,�e . .. . 'Xhia. present m<m,on f6r ciroulation does !d 6'11 m 
"the iame category aa the othen, 
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As regarda ruling 120 on page 81, it refen to Select Committee moti->na. I 
..do !'lot Jlnd any ruling o.f the Chair till now, in either of tbeM two book, "De­
ciE-ions of the Chair" in point stat.iug that a motion for re-circulation is s dila­
t.ory motion. In these circumstances, I do not want to curtail the powers of 
the House. It does not meon, if I allow the motion, the House is obliged to 
oMe�t it. Even if it is moved, the House may reject it after debate if it is. 
not i:otisfied. Under t,hese circumstances, inumuch as the rulings are not 
ckor • on this poir?t, I do not want t-0 throttle this moMon. The honouroble 
Memb,r tru1y proceed. I hn,·e already said that. honourable �embers will 
f.ri;t move t,he motious st&nding in their names and then there wc,11ld be • 
debote on all the motions together. The next ruuendineut sttlnus in tho noma­
of Pnndit Mukut Bihari Le.I Bbargava and Bhri Jhunjhunwala. 

Pandit. Kukut Bihari Lal Bhar1ava: The motion moved by my hom,urnble 
Iri<=nd M.r. Nar.iruddin Ahmad is substantially the same. Therefore, I would. 
like to 1mpport bis moti,,n. 

Mr. Deputy Speaker :  Ht' need not give his reasons for not preRtmting. 
What 11l,out Mr. ,JhunJbw,walu ? · 

Sllri B. P. Jhunjhunwala (Bihur: General) :  l join my friend ,Mr. Bha.rgava. 
Mr. Deputy Speaker: So he does not press. Nos. 7 and 8, I hnv�alreudy 

f-:tid :1rp oui. of ordt?r. 'rhtl scope of the Bill is confined to the provinces 1tild 
l'.J()t to a:,y acceding State. 

Kr. Naliruddin Ahmad: l n  regard to States which have entirely ul'it.ed 
• th,,111selvEc>i: within the Indian Dominion, they stand 011 a difft>rent footi11g. Tho 

E11stl'1·11 HtAte!'. 1111\'t:) to111liincd wit,h 1llt· pr�vi11cc of Orisso. They l\re now 
p,1rt of It.ilia. The Bill will uµply to them . 

.Mr. Doputy Speaker: I en•, unde1·sta11d it only this wny,--whetber thP.y 
}1111·c b<'comc purt of n province or 11ot H tb�y are pt1rt.s of a province, the Bill 
w;ll ,,pply. 1t is llOt 11ecessary that a copy of the Gazet,te should be sent to 
t>i·ery villng<! onci every corn,r of th� country. If the Stat� haH become a 
purt of province, it takes all the rights und liabilities of· the province. J <lo uot 
see an�· reason wby the Bill should be once again circulated. Therefore I rule­
H?nendinent No. 7 is out of order. No. 8 is also out of order. No. 9, does Mr, 
Bhargavw move? · 

Pandit. Thakur Du Bbaraava: I have already said that I do not propos& 
to moH, 

l(r. Deputy apeuer: Then the next amendment. Mr. NazirudJio. 
Ahmad. -

Kr. Jlulruddin Ahmad: Sir, I beg to move as 1111 alternative to the one· 
which I have already. moved: 

·• That the Bill be re-committed to the .- Select Committee, to which. it ., .. -t, for· 
a further report theNon with �oe to the oripw�ilJ which WU reff'l'l'ed to it on the 9th 
April, 19'8." 

Mr. Depaty lpeuer: Amt'ndment moved: 
" That the Bill be ro,committe - to the 1ame Select OommiUee to which it wH aent for· • further report . there on which reference t,o the orignal Bill which was referred to it on the 

9th April 19'�" 
Shrima� Benuka JLa:,: Jn view of the- Speaker'• ruling, it is out of ordet·. 

It. gl),!s '.tgnmst t.be Speaker's ruling. 
Kr. Deputy Speaker: ·The re,circulation motion is before the ffou1e. Why 

should tt,e Hou_se not consider this motion also after all? 
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·Sbrimatl Ben$& Jta7: It goes against the Speaker's ruling of ' the other 
-day. 

Kr. Deputy Speaker: May I ask the Lady �ember how it goes against tho 
Speaker·s ruling? 

Sllrimatt Renuk& Bay: 'l'he Speaker ruled that the l3itl is the sam\ as coi:mnitted to the Select Committee and therefore there caanot be a motion .fm· recommittal to the Select Committee. '!'here hos been no rnbstantial change i.J.1 the Bill . 
• ,. N&liruddiD Ahmad: There are many substantial changes as l 11hall 

show. 
111'. Deputy Speaker: No speeches across the bencheR please. So· far as 

the arguments advancE:d by the Lady Member are concerned, what I feel is 

this. The. Speaker certainly said that the :Bill considered by the S1:1lect Com . 
mittee is not different from the one committed to it. But ttcommittal may 
be on various other grounds. Therefore, unless 'lny objection is taken on other 
grounds . . . . . . . . . .  

Shrlm&tl Renuka Ray : 1'he words "original Bill" are there. 
11 

Kt. Deputy Speaker: Origiual Bill is the same as the other Bill. There-
for.). ht> La:-. said "original Dill". We will drop the word "origina1" . 

�hrim&ti Renuka Ray: I would humbly submit that the word · •original'' 
is th1;re. 'I'herefore, we caunot drop it now from the .motion. 

:t[r. Depaty Speaker: The Speaker ruled thnt the Bill that came out oi 
the Select Committee was the original Bill and therefore there is no harm in 
usinh the word "original".  The objedion taken was that the original Bill ,,·as 
•not cons1<lcr,�d by the 8<!lto• C\)Jllrflittec. Hon'ble .th� SpPaker ruled tha� 
it was the original B.ill itself that wBB considered by the Select Committee. 
"Therefore, the honourable Member has stated in his amendment that the orisi,­
nal Bill be recommitted to the Select Committee. Tho argument advanced by 
•t.he Lady Member is aga.inat her own objection. I find there is nothing wiong 
in this motion. 

!hrl R. J[, SWiva: The Mover's inten�ion is quite different .. He does not 
<:onsider thiE Bill as the original Bill and therefore be wonts this to be i,;�nt to 
the i;ame Select Committee. . .. 

Shrl B. V. EamaUl. · 'fhough the intention of the M;over is cle11r, I think 
m;>- honourable friend Pandit N:aziruddin Ahmad, in drafting th�. amcndmPnt 
ha..,. slightly over-reached himself. I would suggest to him that be may ,e­

·consldt�r tbe whole matter !Wld bring it up again sometime later. 
ll'r. :Deputy Speaker: I do ,,ot consider that the use of the word 'original' 

afloc ·:s the position at all. On t.he other hand, the Speaker's ruling :waa that 
it wu11 the original Bill that was referred to the Selec.t Committee ana that it 
,vn, thAt Bill thl\t came back in n modified form. I cannot accept thAt Ill an 
obj<!ction. There ia no good, spending more time over t�ia matter. 

:\mendment No. 18 may be moved. 
Pandit Kukut Bihari Lal Bhargava: My n.mendment is substantially the 

eouit us the one moved by Mr. Nnziruddin Ahma.d. I will �peak in support 
·of it nnd not move mine. 

. llr, DepGt)' Speaker: The honourable Member will then 
-tum aftc·� that of the Movers of the other amendments. 

Amenchmnt � 1, :a not moved. 

have to �e his 

• • 
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Kr. :SulruddiD Ahmad: I intend moving my next amendment, if my 

.. 8moudment No. 10 is passed. 
Shrimati Jtenuka Bay: I rise to a point of order. Amendment No. 15 roes 

.aguinst the Speaker's ruling . 
Kr. Deputy Speaker: Th� Spea.k�r·11 ruling 1l0es not cover this point. Thia 

HousC\ muy not 11e soti.'1fieo witt1 the re-arrangement made by the Select Com• 
mittel·. Therefore the original motion that it be referred t-0 the Select Com­
mitkc can e:tand. There iit no point of order 80 far 0.8 this matter ia concern-
ed. 

Kr. )Jaliruddin Ahmad: '!'hen, Sir I move: 
•• That the Bill be re-committed to the Select Committee with inatruotiom for report on 

·tbe original Bill u preaented to the Hou.ae n,atoring t�� original arrangement of eelf,oontttiDed 
•puate Part& and Chapters for enaotmeot. .-eparately 

Kr. Deputy Speaker: I am afraid, I must disallow this amendment. Aa 
th::1re can be no objection to the re-arrangement olf Ports and Chapters, I rule 
,this umendment out of order. 

Shrl B. nu: s·ir, before the next anwndment is moved, I want your 
·rulin , a!! to whether one Member can move five aiuendments ? ., 

Kr. Deputy Speaker: Alternative a.mendmcnts can be given notice ot: The 
honourable Member has been sufficiently long in this House to know this. 

fo the 1,ext amendment of Mr. Nazirutldiu Ahmn<l, the only addition is of 
t,he words "3lat December 1949". I do not think he need move ameudment 
·Ko. 16. , 

Kr. 1'&1iruddJJl Ahmad: 'J'he Select CommitteP. referred to there ia a sepa, 
Tata select committee. 

Kr.. Depu� Speaker: I do not think I cal} allow this amendment to be 
·moved. The honourable Member must hove given the names of the Membera 
:for tht: Select Committee at the time:'of giving notice of the moiion. 

llr. Muiruddin Ahmad: I have divided it into iwo partll. First o{ all 
·there iR the idea of the Select Committee. If it is acceptable .. .. . . . . . .  . .  

llr. Deputy Speaker: ·rhe HoUAe cannot be asked t4) give its opinion finit 
in n mattn of this kind. As the honourable Member baa not given tl1e namt-a 
of '1ie Memhers for the select oommiUee to the Chair earlier, bis amendment 
is ruleo. ,,ut of order. 

Dis1:ussion on the general motion moy uo'w be reeumed. ! call upon Set!i 
·Uovirul Dae tio spEak now. 

Set.h Govind Du : Babhapathiji.. ....... 
Shrt" L. ltrl.abnaawamt Bharathi: During general discussion the honourable 

Member who has moved an amendment has the tiret right to speak. 
. Kr. Deputy Speaker: The honourable Member will !Pave it to the Chair. The Choir knows the procedure. 

llr. 't&jamul Husain: I have been trying to raise a point of order for a 
long time. Sir. T tihnll be verv briPf. The houournhle Memh(ir Mr, Nn1.irud­
din Al1mod who is very keen on punctuation, on eornmaa and full atopR etc. 
has giv1m notice of this amendment the.t this Bill be circulated. Thia is n1;�01u: 
tely 0,,1 ul order. The honourable Member should have worded ilie amendment 
thus: Thia Rill be re-circulated. That ia my point of order. Thie i• what 
the.reluva11t aule aaya: 'any m.ember may move Al an, amendment that the Bill . , 
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as reported bv the Select Committee be re-committed or re-circulated as the· 
caee may be "tor t,he purpose of obtaining opinion or further opinion tlaereon '. 
'fherefore t-he honourable Member who is very keen on commas and full stops 
Pi�. sho11

,
ld hnv� put the words "re-circulated for further opinion. "  My J>P.int 

of order, therefore, is that ns the wording of this amendment is not 11ccordmg 
t() the rules, it may be ruled out of order. ' · 

Kr. Deputy Speaker: It is true thnt, the honourable Member who has 
tabletl this motion, who is ordinarily careful with" reference to punctuations 
has rommitkil there error of not pntt.ing the word 're '. I ought not to decide 
it 11s a mutter of form, but as one of substance and this motion for circulation 

t 'II comes afte1· the report of the Select Committee hRs been received. 
J>. · There'ore. it mean11 under the circumst.ancs only 're-circulation'. I 

bav,i nlrrudy given the ruling. Tht1 ruling will 1,t.nnd. The debat,e v:ill be 
cont,inued by Seth (jovind Dn,;. 

Bhrl V. B. Barwate: Mr. Deputy Speaker, Sir, I wont to bring t.o your _no­
tic,: thnt- l hnve nlren<ly givi:n a motion for re-circulation nnd it is based on 
t.11o,;e two rnotioni;. I do not, know, why it was omitted in the r,onsolidr.tecf 
li�t. · 'l'hesC; t'l\·o motions ire. dated the 21st August 1948. I do not wish to 
toke further time of f-he House. I will rend ihe motion so that it can be taken 
np for furtht•r diecur;sion. The tnoti<,r. 11tunds thm1: 

" Thet the Bill iu.i reportfld by the Sele<1t. C.ommittee be re-circulated for tho purpoeo o I 
obtaininp: further opinion tnereon". 

Kr. Deputy Speaker: Have honournble Members got copies · of th:s 1,otic:°e? 
(A11 lfonovral>le Me'lllber: "Ytis, Sir") I will 11sk the hononrnble Member to rend 
it 011t. 

Sllrt V. S.  £11rwato: Tho moti.m rum; ns follows: 
" That the Bill ae reported b?' the Select Committee be re-circulated for the pW'J)Oee of 

obtn Ing further opinion thereon' . 
,. If' 

Jtfr. Deputy Speaker: When was this notice of amendment�given? 
Shrl. V. S,, _Sarwate: Notice was given on 1st August 1948. The amend-

ment fonns port of Supplementary List No. 2. 
llr; J>tputy Speaker: The: motion was made on the 1st August and the 

Uth of August is the date of the Select Committee's report and poseibly e 
week lot.Pr it ·wns presented to the House. 

Shri L. Jtrllbnuwami BharaW: The motion was made on 81st of August. 
llr. Dep�ty Spayer: The motion need not be mode . It is nfter 

the presentation of the report. But all notioea laps after the aession ia over. 
A fresh notice should have been given. I do not know if ho?l�'J>:'able :Members. 
have �ot copies of this . 

. Shrt 1upat Boy Kapoor: I have got a copy of t.bis. It is a consolidakd 
li11t: Notice of Amendments . . . .  This was 11ent from the office on the 28th 
August Hl48. There nre twenty-four nmentlmente mentioned in thi11 list nud 
Mr. S11r"'•nt.e 'e nmendment stands as the fourth on this list. 

Mr. Deputy Speaker: These notices were nil for the last session. 1'he11e 
notice� hav!! all lapsed at the end of that session. · Only those amendments, 
copies of which h,we hee11 placed on the inble before each honourable Member 
now. the11c on iJ will have to bP. taken for consideration. . The other noticr g 
have iApsel!. Therefore further debate will be oontinued by Seth Govind 
Du. . 
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{� � �] 
.rlf �. it�� �<:I' � � � .r{t � �€r fifi � � q 1; SfRlif 

� ij ij' �. ,� � cfiT (!cfi f\fflff �fo�r� t {� �� cffr {tcfi � �� 

It_� �� (!cfi fr.r� �·ro t I �� Sl"ffl t �� �. t �� ��. •M" 
l}lt �� � �� �� •fiti �ft �·�� ffl 'ff ar,� � �) 
:ffl t� llif f;rqfvr t9' 'fi�ilf t I:�� Sf fif{ � ,�·p:� ii. qf� � 

lfllir ilJ'l'f � 1Tlf'Tl{ i JITT � � � �m ii .r �'r.r �f�,� 1tiT 

:l 'Slll'it �.:rr "J'� t ar'h: .:r smft..- ��ff« ar'h: srRl'if q� lfiT � , 1}' 
� �T t flfi.1m l� Wtin: lfiT �� I� � �� �  pl � �  

.l'Wrffl1'�, +fr�m ;:i�r �� iit�m, t1� �,� i• � � �'!l 1 

r ·: v, · �-
L ·t('lt<ct,l � 1-��.�� q� � � � in� � fifi" � m �e1T 

, �q- � � �m � ij'lflf attR srr�r..- �fc:'l�,ij, at'f'lT � � 

. � aNiT SfR'l.r � <fi't � ��;ir �� 1 il. q� �� if .r�r t � 
P� .. �� it � 1 . it ij� i{J;rm t f� \�1': ctiW 31�� 3fT� � ; q"{� 

�'ffit ati"I' 3fl�ifim �� � +fT �lllfiT � srRl'.f q"{T'fU, Sfffiif -� 

.aft·< SJR!if mtfcf cf.T elffof �� ��n: ofi1:ifl � I 

·� .. ij'lflf � flfi � fcrtrr-r ifif � t, �af � t �� 
ilf illfil<J iii) am: �·:'mi atNafir<t ·ctn � in� � ,* t arh � � 
amm lfif "1it t f1fi arit� , � lli aih: �� af�f(J ·� �� ��r f�'f 
�� 4'=iJ � � lf� �. !ifi.-f if1f fi{tfl'q � af� i3fTcfT ijf �iffl· if1<:f 

(Rf\: I am!' � �ir �� �� lfi'T ··��� ��· (Secular Stato) • t, 
-� .� � �� 1"'ffl � Al �� � � '1"1•1f(if>1 lfi), � �"' f,f1{ lfl-A � 
..n,-�'f t!1' � lf;) � I{� � f\ �1'1'.f �T, fflil� �), � �), 
� 44"1' ffl of �,-� �'f � '\Mf<'ti � �);l ��- ffi 1J· �� � 
i � n"� 31�� � �, � ��r �� � q� �.-;n l!if.f�� 'fr mt 
�� ;t lfif �r � .r �tm � �) � �� iti �� <fi� � �Tlfl � 
� �fijT � arr.l �� .y;) 'i"�� f�c· ( Socular State ) �r;rd' 8� �<ti 

�1 cf.� � 1i) �i �If �lfi � iflcf �'1 '1�1' � I 

3J4J � �'l' �ir· f�� .y;') 31� � cf) � lf( afRf � <1i7:it"r �lf'r fit; 
r: "'' � ,-sr� ir . . .  · . . . . . . . . . . . .  . 

�r arr�o itio _f�� : � an:�� er�� " �r"' �) aw;1 

�l{T t 3f{(f it' cffll� f'f. lfiR �r mf'-'r f�;_ '1it$ t m�·Ji � I 
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�o '1TR� �q : 3fif 1ff� � � ifil �ir t'il ar �il irr�ir � i fili" 
�q m � Iii{ tITT1i �m � f� 'ffUaif lfi'T �fifiT"( rn � lfi'T( . arnfu 
.ff �-ft �� am: m 1f� rar� .r�r �� arr{ err« pr � m ire fffl'm 
f Ai � \Vf fflTaO lfi) fir.n' f.tiffl fcft'f «m AlO'� i . ffflif"( lfi� I 
� {ti' i ffl1f � � 1ft f�t �,Jr @ flfi lfit 1ITTTct �«sl '(ffl' 1ft i' 
r�� mlfi'T� �� ti ifft � tt q� t ath: m -� �� 
�,p � ifl'� iil<i{,l)llff t fiti iii{ 'ITT11t fc1q1um mr� t am:  � �(­
-Vffl RtflJt � ��" � srir.rn m ffilST t I q'� mr«�� �3" t 
� am: � 1 irf( � f�� ar"h: ffaJTlfi lfi'T i ar " �� iflo lfi'T "'· 
�ifiT"( ffl tfi) �m � fifi � arr-r lfifi_if il � sr<ffl lfif llrof� � 
�ll �«« �-lfl'� ct,"!' �r� �) � 1 ar)� lif( lfi'T( w�ar �� 
� � · Fcrcrr� � ,..,.�� t. . lfT ;tr( . �r fat;m -�ui· � 
mr� �� ,..,.�ffi t m �<fil �� � �� ii, in: ,iwvr 
3'TI: �' �� cft�lf, �rt Hi·� f.tim 1!�� � � <R:-rr �r t, lfT 
�)t ,� f.Rfl' �·� � fcr-.nQ <fi'�ifT �r�a-r i, �rt.� �@ � �PT 
� r�m �'€1' � � ITT� <ti'� ���- � c11 "'"rt anlffif .f@ � 
�� I �lt li� �cf emf .f �T { t� �) � �� f(tfT t I � �� am: 

, �pjl' iJ ���. � � 9)t ���. f?.T mr t· I aITT: aITTr f� � �� if 
� ��r � � # ;;i-1 r� g:'tm t � � � � t , ��r.r �m � 
�6" t -ar� arr� ;;rif � �q Sfirn i �� lfi� � f cJ) �r .fTlfi 
"'aTI �f ffi' t I cf(. ifi'� t f� �q afq'� �f'li lfi'T m arq"') �...gr � ��" 
m t lfT. � �.JT �,�r �r m� arl.fT ��T � f� lfii:.ff �T ! 
�t {B arTt'r.ft i �- ft��� tf� -� , I 4' �� � � c.·�1· if � I ir· �r 
"ff�cn �. fcli lRJfq aR � m"( ii ·  aftt �m �-tf�ta � f.f�r t 
� qi( arp1fcrir1 � frr��- ��-t �r �• �.ft . �. 1n:� 1:� mer 
:� � lft ��r i f<ti ef� q-f� qf� � � i «T'f 1� � �r � q� 
�) �� �-ti �T 3lf"fifin: � ,..,.� I �� �� � � � If� 
f.ti �� �� i of!� srf�iU(f �)lff it= �ii' 1IT � !ff Sf'fT � I � .fQf' SJfetffit 
�st �� t, il' cJ) �ift arf\ l'�UJT � lf'li 9li .r@' �.;ffi am � 
-�st �r.rr qift ifir ;;r�q 1ff.f<JT i . . . . . . . . . . . . . . . . . . .  . � �-, . � � 

The Honourable Shri Jigjivan Ram: D�l'f:,\ it, uot. cut. at tbe root of Hindu 
religion? • 
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i� mR� fflf : "� srmlcf � ii � t  � �  � � ·  
�T i _Ai � ,if) ft@ ftcf� �· �) tf irPi � � � � � lliT i 
'fl« AilfT ;ft "� srfo'ffir � . . . . . . . .  · · . . . . . . . .  • · · , 

r, 

In' � -�$� : 3'\,� � : lfl{T il' ff 1'1'114 �q i � 
� � t f1'i � � � q'l' lfi� �-it �T � 'Slln'T IR ? 

, � -· · �  n � .. «a 'T""'"' m ·: ir ftfftMI R ,� ffM.,lf � ··�""4· � "1 " 
9'(Y �� I � � ft�T -q i � � t· � � � � t � � 
'�' �) � aft� lfi� I . ftfi·� .ft lf� � �� � � �� � � 

t er) if � 'q'l� � Ai � � R<fT�-� �) �ffi � I �' a-) lt' , 
� � �T � f.fi. � "°" srf� �Wt � · ftfu f� · <ti') � � am� 
q: � cmr f.f;qr 'T� m ��r t� atei �r f.ti � atq.J urn r� � ; 
4i�t1ft1lfi � � � m 3"� �lf � � � q-�rft I '{«� 

��� � it  �r ·� � fifi �1 ifiT � rn�r �tt· amwro �� 
m lfi) �� �;r "'1' � atrm �) ij'l � .ft �r mu � arr 
'm" t· I aft� aft� � <ti'), � � '(« �( � � atrffl'"t t.l 
i im ii � I  

df��lfi < � il :]11 � qr fiti" g:ir -if) � srfumr � � � m lfi{ 
� t �' ri lfT ffl, � � sr� • ffl1JT �. � � 
�� �t,  �� � t flfi�;Jfl' �srftmf� �mi·�.Jolf 
fflRT� � • � J9 :.f1::i �� � t·. I � 111J'T, rn 
·�q -t11 t, � q �T'T t � fititl' sraii-R i � �� � 
dfT 'T1f t I it � � � .ft � lq1{6T i f1'i it �« ifT� lfiT 
� rn lfiT �� �T � fifi l{°f)' � $•iial i � am: �'IlfiT �-� 
�� � � � �\ � ff'Jl?il lfiT srf(tf.ff1«q lfi�ffi' t·, � q�t �r I 
-� fctf-:ae� ���r(visitors gal1ery) if atTffi' i' cf� rn1 tfiT srferf;r­
� �� t ,  if lflifffi;· �. f!fi � lf� "� ��� t ,  '1fl rm� 
�ft ii � aJmr �.� � � �� "'1' ITTlll � aJN� �f�� 
� � t il'�i '3';i-� '1fl �t � �� i I � �Tlfif"{ �"1 
t'lin f1fi � dfT_;r . � ifm �r �rar � .. f� ,J0 �� qi,j ��-� �;t 
� m"' fifwf cror i � �.t � �off 'l� aR.ft° � � t 
� �tr �t t. � �r m � t Fifi � srramr � fi:m . � � 
srmnt � � � ��J9'T � i° I �« � �T i:ifif� ffl � 
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i, � amr � of ;JfR � cf� ar<r;fi' tllf � � ail' �«r 'R of � 
il' 4'� of� lifl�ffi f.fi � 'R·{� sr� .-r �i 'fit¥ fflf it�� 
· �  �Pf � f� �) I 

• 
. lhrimati Benuka Bay : Do 90 per oent. of the peoplo know 

th�t you a.re drawing�up a. constitution ? 

Seth Govind Du : We know that the people a.re with us. To 
talk as if this is your own concern is not correct . We have come 
with a man<late .from the people in that re3peot. 

\�U ifl'cf ��ifm: i �"" if 4'� � �T. � t I q: � � Ai 
��lN'ffl i � 1i ��) �(f « �� ail' aflq'ffli(ff t1 � lff.lm j 
fiti ��T'Uftt"<fm: � � ii  'm ill� «  �m ltrr aflq1!4ifid T � I am: if· 
� m 'q'�ofor � f.f;" w.rrn !fir 'fitt �nuftfctiT� of fffl � am � 
·� -f � ri � cff! �Iii srfcr � t � ar� t I ffffl � 
�nUftfcfiR <liT arf�,m,: � 'ffl'� 1 afGf �1 cfiT ��f'UN!fil� � 
at'N'cfiR cfi� �cfi �T lifl�lf lf� �T� t I TI o ar;t�� �� � lfi! 
am: 41*1"1�4' cfiT � lli'T if10 lf� !ti� ar'h: lfi{ cfi�r f4i � �srfrn 
·� 1ft' �fctiin lfiT 'ffl: anif cfllfi �nuf!lf<tif<: f�r 'TlfT t , � iti{'lr 
. ·� t � iJllT a-Ji ��lfITT'. iliT � � ��t (flfi lift in:��4'. ; 
. aft� lfti. ltrr lf� � � �) 'it iH ira « �� �qR· i!t.rr aflq'� t I 
� � ii lfT �� mm: if � �in.« 'fr � lfl1-� 'f in: amt' � �q'R 

I 

� lfl�-1£� of � � fcrc!-1£� � � � I -i!'il' (fcfi (� � � (f'fl' �f!TI: 
-1l lffq -,:� 'i .am: f.!fcm: � 'ffflc! � efi;4'r t 4'� arr � � 'fr 
� � � � � fcrm !fn' � ii arf"fifi'R ��r �1'i -.<J tft- I 
�� i3faf � fq"q-11� t 31'� ifi� fqm- i lf� « ��� i � ;;rm"t 
i �� � ft«rr ltrr �fii if � etiT �lfm: �.YT i)-u �ftc « � 
GJHf � � I i)-u ;_ftc it ifR If,) �� lfi1 �frr it. arfl:fttil'{ �r 
·:;m� 1 � fcrcrr� �) � �1 � Gf'R �) � � ��r {t arf"f� 
'� "ifT�lf f;;r(f-fr �,i <fit f�ffi' t , arnr �) �,i "'1 try 
atf!.rcfi� t � �. i'fiTt f'l'T �<fT �) �� at � �r,r ar'h: i'fiq'f 
ifiT arN1'iR � l:� � it· �� fiR;F fur�rq; � 1 {��·z il' lfi�r 
� � fcfi ITT'lfl !fit oTNefiR �r �r liff� �m �. er� �.;ll\T 

a. f'lifi, < i{r.:rr =.nf� �� ci �H aw;r �ffl' lfT., fq-d'r F '111: <fii' 
� IR 'ifJf  I 
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,..ft ir1f't � i1'8'# : lf� � " � ? 

� � Gffl: � of� � i i  �<fit � of � i � t ---·- ... 
iil'lffl t � q'\ iif) ti'� 1?cF?f RtJT 1Tlfl � flfi �in: t � �i .. � af1� 
�� ��r �. ?f) . ti'R t � ��t lfit fim lfiT �rn � � 
ifi'vf ifi'T 3'mf� t � �.4T ��- lfil �'f of � I ll. �r :.!fl� 
� fifi ' ' �i oltr,l fqm i q� ii � t � ' �cfil lfi1 ii1'T ·�� 

�T t� � � 117- � t 1  

�o iftfcf;� �m : am: � �«t � q� m�ft �' wf� �cfit i � . . 
q iflo � � �  �i:l'T I 

� m � i �rN� il am rt t ath: If� � f.fi · af1f 
�� lfil afN� ffilfflofT1f � � I �t illffl4di11'1 � R 
���,� I  lf� qr, � � �� � � � � 
� "'� I ffle'( di�«ifi( ��' � �� firomt· ffl� �-, l:« ifRl 'lit 

\Ji'R� t· far; �� ffi� &IIGldifi fri tTlf � �� � �of sr� 
�;nil lfi,.�f<� if arr� °"'(· � ffllf� q'\ l!ffl -ri° I 111f' 
1'11' t � iii') ffi'liT'( arrq � � �'(Tftilfil'( lfiT � am: �� 
� l�·lfi'ni" � 1l'fmJlli � � t, �ri � ��r arm � 
ft -q � of �ifil lfil � ffl of e�ftfi� � � 1 crg: «-r � 
· � ffl � I  



� � �· a14h: itaft I i-fo �� � � f Ri "'Am 
iJ) 1ft' � lf '3"1(1fllifil< 'fiT amlifil( ft7n' � I m if aft � 
� �  f.iri � �  ilir afR � �  �� f, m 3t) rm .. �<1.,, .. , rn � �� � � � ��, �� -�- � � -� 
� w.m "" �'UNifil < � ;f.T 31'Nfl � � � {� � � � ' 
il= w"'1flfm -1 �.._ t q � � j fiti a'�Nlfil< 'fiT A'II� 
-.r· � i, ffl fifi � ilwlClfi < � ff lft � �. t I � Q 
�r � (, � � «ri4�t� 1fT � 'fflt ;J �' fit; �lfi � i ��-
4��� (Industrialists) itft' an� � � i fifi � "t� il �"t'l lf'f � 
., '{ i', � � a-'1 <tfll'+t < ifiT � m pl @:, a«f: ffl � m 11{'1: 
� fir; ffl �� � IFT � � �-�· I � � l4Ml'ld � . 
� � � � ijjqjf,iijifi � �), q: �1q1f.stifi "('IRT ijji-qill( aflt 
ij*tt�ill •� t fmrr.t'11 � �) � iJ· � �m, � {� �lffl' � lliT' 
;rm �)<li\

0 

�<ti' .fll �cf.n: <liT �rinf�cti ;::q;rr .tl' �lf it' �« q-� � � 
in:rr � 1 lif� .�irr1: �fff�rffi �)� ��ir at �;:r� i-ln'ii-1 � k lff 
� '3'.fiti �ft � � rvr cit :q'h.f .r�r t . �- w q'1f ir � amn i' 1

. 
fiti '1fr �� m�r �r � ij'ltim � , �� � t�� t fifi afM · w 
�� « �'qf �� f<ti'« fira -� � , it';t f<ti�T -41' it« S>.n-ifF( ifil .rtf oo 
fiti. iruGf a1F in 1:f,T Qe m an� �'i � r �ft.r q-rq lf � t ffi l!ftqr;y: 
� lfe ' 0 � � 0 �� {<t'Jeli'� Cf'i{T � �) I lR -mt -it ttm � � }. 
� �� f.ti WT1: rruar ��T itiT �n:)-{ q-� � �Hi � ttii tr � � 
(I) �Tlil''{ �' �) m lfT '<fR �) � {�oT � �(fT �) I 

m; m� � '. 3th: 1!11' ('fl � tl � lfiT an--mr t arh: � � 

� � Ai  3T111: f.f;m � � � � lf���il � � 
� ffi �� .fR � arnft I m;l � � ffi' � � lfT � ¥ \e lfiT lfilr<T (t 

�� I � � � � �) 'l'1fT i 3ITT �� � � .. 
� �t ifit � � � � � � t � tfA' � � �  
� q-m t �ffl � lITT � �� t Ai q: ;\;; i � � � • 

.. 
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� qlfiR � :  �T �ffl� � �  Ai' �  �Rf at1' � 

as:ti mi' ifi) � � '{�� cti1' �� i �T ;;rnrT i I 

'15ft' ffl{ITTT1f � 0 � ; �) �rit' QT � � � � �, � "' ---���---�. ,• . 
�l@' � �� � �ffl �mn i 1 • " 

to If� fflf : �qrt miffli" awn: "1-ffl� �� t r .. �· 
�fll� t If n ffl t, �� t 3ITT �of�� t I lf!9 ':ff+4qf� · 3"f� ' 
�4Nt4t� � f�w � � t il'm �"� �or. �fiti-T q� �� t 
.flt �� �� � � fir� �  (ff cf� �q1.J1?.41� arh: ���� u� 
ij I �'°" afi � cfi'� cfT� arr� �ft �If� � '{� � c{� � i� -Jl'f8 
t. '" �itr� � mcr,:nar) �. arl'� . "im � . � � q'roffl'.f ' llivfT 

� fl9i �mm �=.r =.r"R, mr an� �,.� irr.r �;r �q � 
CR 1}' <ti�r ��T � Ai �( -q1' �'°"�r�T {� ffi'� il\l 3f<R tf� if . .ff 
� 'ifl'�r I l'l'T � ���rf1:T<1iT� lJir lf'Tff ��ffl'-l at1' f� i "') 7.f� 
�T i f.fi �( � � (Law ;\ft,mber) l'Tif� �� �� � �ffl 
m i ani f��. !lff<t�a- �f� � ��a- � � � �� �-l �T 
� 1ft ��H t) �lf :JJ) Fifi �1:fi 'q!fati� � � �� t I 

'-'ll'i«rr ;it-o �lfYifft : iflff arr� �� �U"l' �r lfi�·it ? 

iro irrfcf;:� �� : �u zr� �zrr� t Ai � �) � it� f<f'flf t �� fatW 
'if �� �� -q il�o cJR"fqf� �oTlff � ffffi t 1 3f'h ihr � 1ft' 
� i: fcfi' ij'i{lf � t�� t� ffl � {� t!ffi{� � of Cff� {� � � 
g:qrit it amit �m ��li t �of � 1{Rf� cfi'� i aft� �� �fflf � t� �� 

·'if.{� �� � �1 if.t �rli � � '.31,� mm "'11' �n:r �� ,.ffq t � 
�If fqflf cfi'T �ir zr�t � �ri aft� �-!f f<f�i:r cfi'T �If �;:i cfi'TJ i � � of 
•ri "� f;jf� sr�� �� f.f�.:r cmr ��r �. �,:r � (q �sr t sr� 
ft'T� � ?lff<fcr .� f�{ �ri �) �f�a- iP'm' . . . . . .  . . 

Dr. M0no Mohan Das (\Vost Bonga.I: General) : Point of order, 
Sir. Is there no tim� limit for allowing th.i. � kind of disou3sion f .. 

llr. D3puty Speaker : There is no tim·� limi.t. 
�o mf.f� �m : a) i cfi'�.:rr '!i:fJla-r i, 3lh: �"' �;t'l � it af'l-T t« 

151' .:r �) mw� ��T �. flti if �  arTcf�lfi' irr.im � f1fi � �Tf;jJ� 
•r\ilT -q· � �� i I if � -q1' � t f1fi � �)rr .��r �)� 



a;tnu 001>• &el 

� 'Sl'�n: �(d' t �6' � � � 'SI'� � ��� -q -� � oTT1fT 

� ��-fir. lfT fif ;r<TI" ��� � �� ii lfT am;J fif.r� � � -q � · R(:IS 
antn � �ffl' f�� fllilfT 'ff, �� � �1 � � t I � {ffl � � -q q: 
1ft' 1'1'l�T � flli � ms � �  or.ti � �  ,aqft:qff offt . Pf g: ffl 

I ttl.� � � 4"� � "  � � �r 'Ulf i� anit � ilu �..,. 
; �� , · � � ��, � � 11' of m � � �(lr i ar)� of {� 

firo'f � � 
( Engli,h tran,lation of ths above ,pee ch) 

Beth Qo'fbu:l Du: Mr. Deputy ·speaker, I find that the supporters, &nd 
opponents of this Bill can be divided into four groups. One of the _opponent 
groups consist of those persons w�o oppose this measure with the se.me view­
point as was cxbibit�d by certain antagonists at the time o! e1\Aotmcnt of law 
for the nbolitiou of Sati, the law whieh was got pas1ed by the late Shri lsbwar 
Chundnl Vidyuagar for widow·remarriagP, and the meaaure put, forth by Mr. 
Sharda. for the prc·vention of child marriages being brought on the- Statute Book. 
At the time.of Sharda Bill, I WRl!I a member of the €Duncil of State and I 
personally know the oppoaition that waa then meted out to thia Bill. This 
group is of the opinion that no change con be made in that whnt, hua been 
pm1cribed in the text of oar Vedaa, Shaatra, and Smriti11. I do not belong 
to that group. It would be noticed even from reference to our DharmashtU_traJ 
that if one Ri11hi (Boge) said something from time to time, the other aaid 
something else. Had this not been the case, our Rishi would not have written 
Smriti11 numbering more than onf\ hundred. If you go through thue Smritis, 
you will find that the t�net.l; lnirl down in one 8mrifi rlifft!r from thosti 
contained in the other. Each of these Smriti, 1:munoiates a different principle· 
Th£-n just llf; I have stated, I am not one of those groups who havt! opposed 

• almn11t tlll the reforms that have been introduced bithertofore. * 
The second, opposing group is that wbiob on the one band believes that 

there ia obvioualy a nece&1ity for making reforms in theae llffaira. but on the 
other hand, it holds that this is not the proper time for tht" enactment of such 
a kgislRtion. Thie should be brought forth only . after the new elections 
have taken plade, and when our new representatives have becu elected. J 
would like to say that there will not be nny harm if insten.d of making any 
cbnngr. iu the Hindu Lnw at present. we do thia. even three years IHmc". 
This is n subject over which the whole country has got to think; nil of 111- hnve 
to think, o.11 of tho!-e who :� sitting he-re hMve to think and tl101<e who nro 
like!., tn occupy theso sen.ts in this House in the future shall hnve to think. 
Ther11fore, T fr.cl that there js o good deal of forc.e in the argume11ts 1irlv1111ced 
by the .second group that it ia neither the proper time nor the place to hrin� 
forth sucli II ID£1lB1Jre, and for this reason, I would urge thnt. l\'c stwuld 
consider this n,;pcct. 

J'ust as I have stated. even the supporters of th� Hill (·un be divided into 
two groups, one which does not at aU Ii� to aee any of our old tradjtions. 
and does not want to recognise the fact th11t this couutrv is oue of the unci(mt 
count�ies havin� a brilliant past, glorious history, higi; �ulture lllld grnat 
traditions. Such type of reformers do not at all care as to wh11t our past 
heritage is and bow are we to reconstruct our country todaJ ? The11e reformers 
have been considerably influE>noed by the We1tern education, and ha,·e ,cant 
ngAr� lor "1e apcien, bia�ry, cul,ure and ev� the old traditiona in �he 1pbere 
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ol 'sociul reforms . I would like to say that if such sort of reforms are intro-· 
ductd in thia u..ncient country thi.& Bkarattiar,ha (India) will i:,o longer rem!Ull 
as Bltaratvarsha.-t,ut It would become something else. The other group of 
reformers iR thet which believes in the nE.cessity of reforms being intro�uce<l 
but after hu\'ing <lue -regard to our ancient histor�, culture· aud traditions. · l 
•lo not beloug to the first group but to thE aecoild. 1 admit, that. it bu bec�e 
abeo111u,1y neoe&1Rry to introduce refo;rma, but in api� of all �-hi111 _Wd aboull 
,:,.arrJ out the reforms after ket·ping in view our old tradition@, ancien, ctllt� 
IUld civihaation. 

A, t.hi1 time when we are framing our Constitution. when we have alreMiy 
puaerl the olauaea relating to ihe fundamental and justiciable rightR and wheo 
It ia hoped that our Conetitut,ion will bt1 tinnily ndopted .sometime during the 
period ipterveuiug betweeQ th" 16th of May arid 15th of A.ugust ·tiext, 
n would h .. ve beeon quite iu order had this me•uure been brought forth In 
conaonauc,3 with th� provisions of the new Constitution. Today when \\·e 
call our country a 'Stcul11r Statt1', when WEI admit that al.l the P'lraona in this 
country-whAtever religion they believe in, to whatever community they mar 
belong, muy ba Hindu, Muslim, Sikh, Parsi-whoever he me.y be-he should 
be given equal rights, of oit,izenship. Therefortl, I would say thnt the 
'.Hk>nouruble Dr. Ambe<lkor should have prasented to this House• such a Dill 
whid1 would h,n·e concerned not. t.he Hiuc111 ·s nlone, hut would have betih 
mnrle sppliMble t�, i.11 the citizcus of this count� While admitting tbi.s 
c011utry 1,s a 'Secular State', the idea of introducing n Hindu Code Bill scem1 
to me quite innpproprinte. Then e.gniin if we uow see this Bill, we shall have 
to lldmit this th1it it . . . . . . . . . . . . . .  . 

Bhrt Jr.. J[·, · Sidhva: The Honouroble Dr. Ambt-!dkar referred t-0 the ,,ucien, 
SluU1tra�. You may Also point out which of t.he Sha11tra1 go nguinst. th0 
1,rovfidons of Hindu l'odei? 

Seth Govtnd Du: Now if \ftl see this Bill, . we find thnt it contnin11 m1my 
such Cla111,ei; to the ucreptance of which there should not be :�ny ohjed-ion. 
Awl if at nil this Bill is not postponed but is pnesed into Low. 1 mn sur� we 
tihnll ucoept these Clouses without indulging into 11111 sort of contron·rsy. nut 
aloni;( wit,h this, we also focl t-hnt it contains mnny auoh Clum,ei- t,hc ,u·cept11nc� 
of which is susceptible of being considerably harmful. · The Hono11rnble 
Dr. Ambedknr has himself admitted today that mnny of the Clnuses 11rc of 
cr,nlroversial nntnre. and he hRs also thrown sufficient light on these conlrover­
sial iss11E's. The first controversial issue 111 m�rriage' and 'divorce'. If we 
t1\kc up the 'mnrriage' and 'divoree', I would be prepared to 11ccept one thiug 
at btst t-ha.t we !!hould mnke Rome such cluinge in our leRislHtion which 
would dn a.way with the Caste SyRtem. And if ·any Brahmana wants to many 
n S11dra or I\ 811dra R Br11hm11na; or settiRg aside thl' cai:e of n Brahma11a nnd 
c. Sudra, if nuy Hindu wants to marry a Muslim or any Mm1lim n Hindu, or 
if the members of ·nny community wunt to hnve inter.comunmal mnrringeF.1. 
there eho11ld uot he any bar to such marriages being &0lemnized. Thi11 Cl\ste 
8.ystem hns ruined our count,ry. It hM resulted in the ramification of our 
cotint,ry nnd 11ociety into small parts�nuy even the. smallest, sections. All of 
us are vf'.'.ry well aware of t-he disabilities that exist in t-he mnrit,ul sphere today 
an� which nre the outcomt of this dismemberment. The old people also kuow ttns nnd even today-they look upon the solemniu,ion of euch marriage& with abh�rence . . • T�ey aay thal they have to many their aons na well aa daughtus agemat their w1she•. . B�t 1 f�lly &uppori 1uch a freedom being given. I am •ven t. aupportu of. ·atvbrce'. 1 woufd �btnH ,hal notwidi1�tng tu- lac4 . . 
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that no 'Mllttiage Code' has so far been invented iu the 'iorld which may be 
�garded as the panacea for the removal of all ilia, st-ill we have got to aee that. 
if th� husban� and wife ca_nnot live a harmonious life, they . Jhould be given 
.the ngbt of d1_vorce. The Honourable Dr. Ambedltnt bu 1taied that the 
1y11tellll of d}vorce a)reafJy prevail& among 00 pe'r cent. 'of ine pe<>l)Je iD tma: 
col.DltrJ, rbese 00 per c£nt. are. called Sudra.a. I. on my part, do not find 
a.ny difference . between the Bro1amafla and Budra,, and fee°) that n 1rould be 
the greatut cnme to call them Sudm everi ................... .. 

. ft• �Wt ·nit ,Jai11fliil Jtam (Minieter of Labour): �a it not cu• . 
at the rooi of Hinclu religion? 

lelk Go,tD4 Di1: Divorce exiate a.mon,-t ;he 90 per eeui, of die 8�4,a,. 
In this ease too, it 80 look, to ine. tbnt if we :pus tbi.e leplation iu utter 
disregard of their cuat.oma and u1age1, then 90 per cent. of the people . . . . . . . . . . .  . 

8b.rt S&J Baudv (United BtatP. of Ma•sya): Sir, may I request the­
honourable munber to use any Hindi equivale.nt for ·the word '' Talaq" (divorcl')'? 

Seth Clorind Du: I feel that the honourable member does not undei·11ta,1d. 
the implications of the Hindi langu1£ge. 'All thoRe word• which hnvc hl•eu 
included in Hindi belong to Hindi elone ...... mny it ba 'talaq' or .auythi11g el.se. 
If he r,:till wnut1 to know the Hindi equivalent of 'talaq', I would tell him that 
this cam be substituted by the word "Viv1ih Vic:hchhed" (mt�-fc:t.,.�}J; ) 
(dissolution of the conjug11J rights). 

I wns iust "telling you that if this legi.slatiou is p1u1sed after ·brushing u,;ide· 
the cui;t,orrui nod usages prevnleut nmongi-1: those 00 per cent. of t.he people, 
then it would mean that they woµl<l not be nble to divorce in th1:Jir traditional 
mauner end they would thus be confronted with many difficuJt.ies. Therefore, 
tt is bound to give rise to a very greut difficulty inasmuch us it runs couukr 
to the wishes expressed by �he Houourable Dr. Ambedka.r t�1ut every body 
should be given the full liberty to marry 1md divorce. 1 am m fnvour of 1.uch 
sort of liberty being completely given to all the mtn nucl womw. 

The Honourable Dr. A.mberiknr also pointed out that 10 per eent. of. tha 
people among11t UII who are coiled CAste Hindu• vi,., Brohma�a, K,hatnyas, 

01 VaiRhya8 wnnt t,, thrui.t somtl thing 11pon those who form the 00 per cent. 
lt 80 looks to fit! thnt those of us--who are ten per cerit. in number-who form 
the iutcllige11tsin wn11t. to loud a few thing.a on those comprising of 00 per cent. 
It ii; uut thE\ Brahm,wa. ](11/t.a.triy1111 nncl Vaiahyas who put the burden, buts 
thi<i ,i,; do1w by those pt!oplc whn hnve muunged to come to thifl AHemhly in 
10ml' way or the other. J would uJ ... o tell rny �isters that I am not, prepnreci 
to a<· r.ept thia vit'-w tb1tt my sisttr 11wmhe.ri;, Rhrimatis G. Durgnbni end 
lten111ia nnv and other ladv 111tln1bcn; who nrt· ,;itti11g iu thi11 Tl011l!f! ret)re11e11t 
the wun1t:t1: M t-host:. 11iRte;li whll sit i11 tht< vir,;itor·i- 1.mlli>rit:'i- rc·11re�e11t. tlt\•m. 
) l'i<lmit thnt f,hosc who are uot pre&ent ht-rl', tho1;e who clo nf>t, C()me in th<t 
visitor ·,� gulleries cun reJ>ru1e11l this <:c,u11try bet.t-er ti,011 t.hose wit . .  nr<· �itt1ag 
here. \Vt' shall have to admit t,hst the allegation which is being mode to1lay 
that r,:ome high-cui;t,e people want to thrust thlir opi11ion 11po11 tht• low-c11,;te,a 
is not c:orrect.. But in reality the position is that the ten per cent. educated: 
peoplt! w11.11t to thrust their opinion upon the remaining 00 per ceut.. \\'ithou• 
knowing_ Gnything 81 to wbut ifl tht1 will of U1e people in thi,.1 countr,\', they 
ahould not thrust their opinion upou them. I do not .,..ant that any legilllatioo 
1houl,l be PR11eJ in this Houae which ii a,ainat the wi1bei of tht people. 
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Blmmat.l lL11n1Jra a&y: Do 90 per cent. of the people know that you 

are drawing up a constitution ? 

Still. � Du: We know that the peopJe are with us. To talk as if 
thia is yQur own concern ia not oorrect. We have come with a mandate from, 
the people in that reapect. ... 

The other thing which baa been �entionc.d here is in reg.ard to • Su�B1io11'. 

It ha,; been stated that we are requU"ed to carry ?ut draat1c reform, m the 

· ·1aw reloting to Succe11ion. I agree that . .  there 11 a . grea� �cope O.L rtforms 

being mode in the Succes1ion Byatem. And I also admit the� 1t woutiJ amount 

to the greatest pos.aible injustice bei.ng done to the females 1f t�ey 
.. a�e not 

.conferred upon the right of succe111on and thus precluded from mher1tmg the 
property. The women should be given the ri�ht of succes�ion. Now t�e 
question arises as to what extent should such nght �f 1uccess1on be :vested m 
#he females. The Honourable Dr. Ambedkar has tn support of th1.s quoted 
from the Smritie of M11,nu and Yagnavalkya and pointed out that these Smritie 
also confer upon t,he females the right to inherit property to the extent ol 
.one fourth. I would like to -say that in my opinion some improvement should 
necessnrily be made in tbe domain of succession even if these are the views held 
'by Manu and Yagnavalkya. Tht:.re was a time when the matrior.chal sJstem 
-existed in this country or even in the world. But in the present-day society, 
the matriarchal 1ystem has been replaced by the, patriarch11.I . So long as the 
matriarchal system existed in this country as well aa in the world 11.nd tltt' 
busban� used to come and stay at the bride's house after m1miage, it was quite 
approprmte. that the · da�ghte� should have II share in her father's property. 
ifo t  accor�mg to my v1ewpomt now when the patriarchal 11ystem ia in vogu& 
·anii the girl leaves her father's house for that of her father-in-law·· it would 
no� �e proper to giv� her any share out of the father's property'. Io my -opm1on the daughter-in-law should be given the right to share her father-in-law's propert,v. . As soon 11,a the marriage is oonaummRted, the d1111ghter-in-h1.w ehoul? bP. given. the share equal to that of the eon. 'l'oday the son enjoys the full. right, and if a�y woman .becomes widow, she is entitled to the right, of 
i:unt�nnnce .,nly vr•., food and otothing. · I nm totally agRinat it Therefore 

. . �fu O urge that the women should undoubtedly be given the �ight to' shar� �:
I 
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ut th�t ahould be restricted to her father-in-law'1 propArty .Y nn no at ehngmg to her father. 

lhri lfoban Lal Gau� (ti. P. : General): If there is no father-in-law? 
Seth Govind Du: Then iri thE: husband's house. 
Sbrt Kohan Lal Gautam : If then• ie no hu�hand . . .  
Seth GoViD.d_ Du: Then i11 t,he son's house .. 
Bhri Kohan Lal G&ut&m : A11d if there is no son? 

Kr. TajamUl lluaain: A11d if she is not married then wbttt would she do? 

Beth 0ov;n4 Du: That i11 a separate thing. They do get from s:Jme 
source or the other. In the example which bas been cited here thf\t wheu 
t.hcre 1ue twel\'e sous nnd thirteenth 11, du.ughter, end the twelve sonR have got 
the right to distribute their, fntber'1 property, theu why should not' the 
,hirteenth do.ughter be given the same rigU'.' I would aay tl,at all the twelve 

tone live in their father'i house. The distribution which thts twelve aona mak& 
a made at. the 1ame place. 
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Sbr1 Kr11bu Ohudra $wma· (U. P.: Genaral).: Ii the daughter also �ai:lb 
to live in �he father'• houae? 

Seth � Du: Since t,.he d,rnghter has got to adopt another house, t� 
c�nnot be made applicable in her case. Auoth?r thing that _l.1as b�eu odded 
in respect of liueoession to property is that the right_ of euccess1on will now be 
gort1rl!od· in e,ccordonoe with the contents of the will. . In ?ues, w�ere �he. 
wills �e not executed, d·isputes will arise. Not only this, disputes will anee 
even otherwise. The Honourable Dr., Ambedkar who is a renown� liAWyer 
ie aware of the fact us to what percent.age of the wills e:itecuted hithertofore,. 
were brought up before the Courts and OD how m&.ny wills were the 11Jit.. 
in.&tituted? I am afraid that a.a aooo as the will oomes in, neither the sona 
nor the daughters would be able to share the property under the provision of 
this low which seeks to confer upon them the right of auccesaion. All tha\ 
property will be grabbed by the lawyer1. 

'Theu again another thing will ho.ppen. The Horioursble Dr. Ambedka, 
wout.s that the daughters should also be given the right of sucoeesion to the 
propert,y. Then l would submit that in our society which is undivided nt pre. 
sent, when the fathers execute the will, they will not bequeath anything to t,heir 

daughters, but would give to the sous alone, and thui:; this would defeat the very 
object with which you want to confer the right of .succession on the women. 
ln regord to .succession, I would like to say that just ns Dr. Ambedkar b� 
himself admitted, it is a very intricate subf�ct. It eo looks to us-we migh� 
pr might not be Socialists or Communists-that on the one hand the iriduR­
triali.sts have raisad the voice that the industries are not being developed in: 
this country and on the other hand the question of succession hos been mooted-. 
out. . Therefore, the best thing would be that you should abolish the syatem· 
of private property. If after the liquidation of this private oW?lerahip 11, new 
society is evolv�

-:--
1 do not �a� that the structure of that aociety ah�uld be 

b�ed o.n. the prmo1ples of Boc1alam and Communism-but I have since formed 
thu, .op1.m.on that a. new cla6& of society should be built a.fter the liquidation of 
the md!v1du&l ho!dmga. If our oapitaliata aee to thi1 they will no doubt find 
that this. wealth 11 no longer a aource of eolaoe to t,he-m. I belong to that ver,· 
claes which can b� termed aa capitalist. But we see who is deriving the real 
ptasure out o! this hoa,rded .wealth? I have no• oome across any 1uob oapitali1s 
:a� �n fi� hl8

d 
beb lly b! eatmg and dige1ting 10 or 20 seen, while a poor man 

e sa 1ate Y t�� half a seer or three quarter of a seer. I have also,, :°t' eeen hli such cap1tah1t who put.I on about 100, � or 400 yards of cloth •• 
ime, w e a poor man can cover hi1 body with only five or 1ix yards. 

Tile JloDOIU'able Kaalu& Abul Kallm �d (llinister of E,Juoation): Some people do wear I 

�th � D�: J a� accustomed to live in palaces, and I would like to saJ that if o.ny cap1to.hst is mad� to sleep in one of the lnrge hu tis of his· palac� . .  he cannot, en JOY the sleep. For sleeping purp<>i:;e, only one room· 
mea�1.r11�g a.bout 12 or 14 feet is required. Now-a-dn:vs wonlth ha11 become d � 1ct1on-�or �he wealthy too. Thos(' people who do not get this, they · esiro to acqwro it aud thoee who have got it suffer great hardships ond on account of t�at they cannot live peacefully, 

The BODOa?able Kaalana .&bul Salam Aud: And they do not want us 
to give up also l 

S.� QOriD4 naa: They do not want to give up beoauee the ma.n whe> 
t,:;11_nf1J tht wealth is looked upon with (P'9M •t.eem In . the aoolet?, 
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� Blta � I. l•Joo (Madhya Bharat) : The m� who renounce, tbia 

or gives it in charity is also t,q\lally respected. 
Seth Go9tDd' Du: It is alleg�d l>y ou1 Socialists �nd Communist& thal all 

the clipitnlista are robbers, dacoit1 and wayfarers. Some of the Sooialisill, 
Communists might differ from this. I cannot aacribe this to all of them. 
ll11t nurny of them would renounce their Socialistic· and Communistic crE.ed 
if the:, can acquire this wealth. The hdarders of wealth are even•toda7 
held in esreem by the society. We should try · to overhaul the conoeptions 
and v.alue1 of the 11oeiety in such a mauner 10 tlsa� ·the eapitali1t1 may in reality 
be treated &a dacoit11 and robber,; and then only I would say that no 

-capitalist would like to wear thia coll• around bia neck. Therefore, with 
a view to tackle this knott.y problem of sucoeAion, I would urge that our 
Honouroble Law Miniater Dr. Ambedk11r may bring forth such a measure whi<1h 
·11hould l.'E'ek to abolish the system of private ownership and thus 
.ameliorute the condition of those people who have falJen a victim to this. 

lb.rlmati G. DarpNl (M1tdrn!I: General) : Will you not oppoae that:) 

Seth OoTuld Du: In my opinion these ore the only two points in thia 
Bill which- aro 11ubject to goocl deal of uont1·oversy. I iun aleo of the f pinion 
that keeping in view the trend of the time 1111d without indulging into uu,v t!Ort 
of co11t1·11vers,t. �1·e postpone t.l1e enactment, of this Bill till the forrnntio11 of tho 
Jlf'W A"sembly n11d. in tl11· lllt'nntim(• invitt> tlui opinion of the people in thi11 
<'.Onnc,r,tion ; o.nd nftcr ni;cert.:1ining t.liti wishes of th1. people, we 'should bring 
forth tl•i,; 1111:>IH,ure 1111 i.0011 ni:. the frc$h electin11i,; nrc lu�ld. \V ti r;hould 11ot 
present this nrnnsurc in the fonn of a Hindu Code but thti proper cour:i;c would 
lH· t,o pni.i. it, in the irnnie mnnnl'T in which we huve passed our constitution 
w.hich provideR . for the rights of ev('ry citi1.en in the c�untry. 

Dr. Jlono � Du (West Bengal : General) :  On a poin� of order, Sir, 
.is then· no time limit for allowing thia kind of discussion? 

llr. Depaty Speaker: Th<•,.e :ff nc.. time limit. 
•lb Govt.nd D._: : Witl1 these words I would conclude, and say tbot 

] feel it nbeolukly necessary that reforms should be mndc in our eociul laws. 
1 also ndmit thi.i; that those people who oppoee this Bill in the same uumner 
in whi.ch tht-)· he,haved ot the time of the enact.nl('nt of )awe relating to the 
abolit�on of Sati, widow-mar.riage and prevention of child marriages · nre not f'o!low111g t11c right coUr-$tl, of aot..ion. But along wit.h this .I alsp admit thn.t thi*1 
Dill .hu11 "'.)t, been moved .a.t the opportune time nnd we sHoul<l p0stponc its 
·001111tdf'rution nt, the moment. We should pre11ent it only after ascut11i11i11g the publir. opinion. With thei.e words, ne��·her I support. thi.l!, nor op,Pose thii. 

lhrim&lt Sache&& Krtp&IAlll (U. P. :  General): Sir, ever 1ince we bad a eo­
·vereign legis'ature no piece of legialatioo bas given .rise to greater excitement· 
end controversy than t.his Hindu Code Bill. If tJl thie controversy hod been 
'bu11t,d on renson and. on t,he msr:t. ofi the ohanges proposed in Hindu Law it 
would hAve heen to the good but much of the controveray ie clouded by irrele­
vant issue11. Thr. argument of Religion · in Dtmger bas inspired much of. the 
propagnnrla. ng11i11sl, the Code. It i1 urged that. it will shake t!-ie foun�irtions 
·of thtJ Hindu rPligion. Thoae who put forward auob argument do a grea� in­
ju11ti<'e t-0 the:r own religion. 

Hin.du l"tlligion is primarily concerned with Ule apiritu.o.1 emancipation of f:hc 
indivicl1111l . his progrei;!I towar<li; sel£-re,\lisntion. The 11elf-!ulfilmcnt of an . m­
,divi<lual stnnds in nt,cd o{ crrtHin morn' 11nd epiritu,11 principles OR tnith. JUB 

tiuP, non-violence. etc. These art! 1:ruh,x:lied in onr acr:ptuftlll. These are un­
<:lmngrnble ouJ. fuu�a,men\eil. tho IIOCial arrangt'!mt'uts. inttitutions, convcn· 
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tions a:\I} ouatoms that have eyolved through the ages are not religion. The 
Hindu Code does not iw.ek to disturh the Hindu l'l'ligion but to amend and 
inodifv the Hindu civil Jaw. Tho !Aw has ch1ul�ed from time to time. It. ia 
different from

. 
religion and hu never been unobauat1&bJe. and at.at.io. The -"!· 

thOr& of the J)ho1'fflo Bhtut.raa l'bangea tbe la.w Irom tune to time �cording to 
6be oonaciousnee, of t.he commudity at t.be t,une,. 'f}le ritht � m-. ��I� 
-.;aa lell re<::ognittd by 11he DJ.arm.a al,cti,tTcu. The Hindu law became rigid 
�d static only a1'ec' ihe adnnt of tho Briti1h. 

It has b�n · the bou11 of Hindulam that •hile the fundamen4illa l:aarve ». 
wained unch.,·nged, the Hindu aociat in.t*utiona haTe changed to auit OUDfUll 
��\.l�&tan.ces. Continu<>ua adaptaoi.lity baa btten the atrenath and elllenoe ol 
�<iuism. Un!�a Hindu aooi'e\y is to remain 1t.ltic ancl deud the hnr mua 
oJiang.,. to fit in wi� ,he changing ciroumatanc:e&. We also know that the 
Sriirifiee h,, . ., not remained un,:,h,mged. The ,mritiee did lnolude oth,n bran· 
C�I of tnw besides those c,f 1uoce11ion and mnrri11ge. These hne been deal, 
,ritb by the I1\di11n legishature and 1ome of t.bem hl\ve been supereooed. Hincfu 
religion did not flounder. Hindu religion has ·tJurvived that ahook. If Hindu 
religio.11 could survive the shc,ck of the(l.e ohangea I am sure Hindu aociety ar.d · 
religiou c1in survivl' ·tht shock of II litHe more chim�e. 

Wt, have nlao brought in social legislntio11 of great importance. We bQve 
abolii;hed UH· Sat, : we have abolished child ml\l'riuge: we httve also nbo'ished 
'to a great e�tenl, untouchability. Hindu l'!!ligion is a very catholic and liberal 
religion. So t.he argument of relijfior:, in danger does not hehove us. Within 
tl,e fold ot this libeml and cat,ltol11·. religion peoplt• ot ��rious views custontl! 
and ma.nners have found shelter and iived. Today what has happeno.l ? Wli, 
have we lo11t our lRit,h in 0111· own religion that we nre rni11ing tht! cry ot religion 
in danger:• 1 t cl�s noi me�n that I wnnt to say t,bat all those who oppose ua 
are orthodo; and are reactionaries. I on}.y want to point out t,hat in forcintr 
your point of "view you are on!y doiug injustice to your ?tillgion · when you· put 
forward thiR IIJ'gumen�. 

Anoth�r argument ia thi1 that. thia Bill shou!d not have been takttn up for 
eonsiden\tion now and that Wll have·not ,iiven the couutry 1ufficient oppc,l'.tunity 
to get 11cquainted with the provisions of the Dill. As far as I know this Bill 
hsi. been before the Houltf'· and before th11 oo�ntry for AO<,\.:\ the laat.. ten JeBra . 

. .Soµ,c o! the measures embodied in the BilJ • Succes11ion Bill und Muriage 
Bil!, I t,bink, were introduc� in thA Houae in 1948. The Hindu I.ow t".,om­
mitt.ec was llppointed i11 1944. Jts Report waa published, I think, in 19'5 or 
·19� and' the draft nm 11&1 bee11 tranalaw,d into tbirieen Indian languo,tN. 
Thousands of copies of this draft. Bill have been circulated. Even uft« thi1 
if we do not know the provieiooa of the Hindw Code Bill then it ii; our fault 
and not. the Cu-ult of �e <J\Jvernment. Besides that the Bill won't he paaaed 
in a d11y here. We will tulct: n lot. of time to consider i•: lt. will t.uke a good 
deal of time when we <'.Oneider it. in detail. At that time we will h1tve enough 
<>prort,unity to go to the public, t.o acquaint them with the provi11io1111 of t,he 
Bill and a�&o to aaoertain their Qpinion. There iii a whiapcrinl{ prop11�1111d111 fl 
very 11trange pr<>1,>aganda. thttt this nm should he po111tponed till after the nerl 
general election. Why 1hou'.d it he po11t.poned. Becnuse thiQ ma,v adversely 
"ff�t our pal't� '11 pop11l11ritv? JR it befittinir or wot·t.hy of tbe Congreq to put. 
forward su1.1h 1trg1,me11t1t? H11ve we ever considert•d' our popularity before our 

. d·J�y? If we think that a Bill i11 just, if we consider that a Bill is for the good 
1'f th,J people then it is our dut�· to go ahead with it. To shelve a Bill JUet in 
order to cat.oh vot.ea for the next election i11 not. right. I think it. ia not even 
bon�t. For u11 the irood of t,he. reoplc has nlway11 been the 11uprernc.> consider&· 
tlon. If we don't take thi11 point of ,·iew, if we don't keeip tbi1 ettitude b�·fore 
011, we will never be able t.o itponeor any r,1dical change. Whatever he the fie'd 
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of our lifo when n radical change is sought 1D be made we are bound to come 
against some vested interests and some . established custom. There is alway& 
bound to be a cry eguinst such changes. If we give up re-form on the,t score then 
we ahall never change on;ythi.ng. . 

" 
. • 

I would like to say this. Much ha.i; been said about the volume of opinion 
against the Hindu Code Bill. I would like to say with all humility that there 
it also a very good group-an intelligent, thoughtful group.--eupportir,g the 
JJ)e&sure too. And th1,ti intelligent, thought(ul group does not consist of women 
alone. We have a lot of brothers with u11 in this measure. w� ha-re also seen in 
history it1 other oountriea whenever B radicaJ change was introduced, whenever 
any reform wss sought to be brought into being, it was a small conscious m,ino­
rity that forms up .the cause, that educated the public, that did propaganda and 
after 11ome time publio opinion veered round it. So I am sure though it may be 
that there ia a vo'.ume of opinion against the Hindu Code, if what we are trying. 
t-> do is ju;;t and right. I am more than sure that public opinion will r.ome 
with us. Not only wi.U it come with us but it will bless us a.ft.er a time for the 
good (An Honourabl,: Member:· "It is already with us·� measure that we 14tve 
passed. They &By they have got �e majority with them. So this is my 
answer. 

In the beat and controversy ma�y times we forget that the Bill does not 
oonsist of meroly the Succession and the Mamage provi11ions. We hove tried 
to .. m11ke a unifom1 and entire system of lriw. In this entire system of law or 
Code wo have tried to put right a lot of discrepanci�s. inequities, and inju1-
tioe1. For instance this morning Dr. Amhedkar in hi& lenmed 1peech told ua 
bow tbe provisions regarding guardianahip, maintenance, adoption etc. are going 
.. be beneficial to the society. Those who are totally opposed to the Bill have 
been forgett.ing the p)d aide of t.be Bill, the non,controven1ial •ide, and haV& 
concentrated all their attack on the entire Bill. 

Let ua come to the question of Succeulon itae.11 which it grea�y oppoaed 
by large 1ection1 of th� people. 

Jlr. TaJamul Kllllal: tt iA opposed by ....ied intereate only. 

lbrlw&l laobela KJ:111 7 It J.t ia oppoaed b7 large 16Ctiona. They hacl · 
levelled \wo pointe api»•• the· -...kage of the joint family, and the grant of 
absolute right. to women:. J will tua,_. aeoond point fint. We are seeking 
io have a society wher& men and' women should � equal, where people of all 
castes will be equal. We are .. trying to bring about a perfect democraoy of 
which w� have dreamed RU these years. We are ?edged ti, give women equal 
atatua in society. We are pledged to do aw,ry wit.h all sex discrimination and 
this pledge does not start from the time when we bring into effect the New 
IJonstitutiou. I would like to remind you that in the Kamchi resolution these 
pledges are embodied. After that when we accepted office, then 11lso we again 
reiterated thut thore shall be no discrimination on the b11sis of &el(. If men 
and women ore to work equally, if t.liey ore to function os eqi10.I cit.izens of the 
,tote, if they nre to fulfil their obligst-ions towards t,ho 11t.Gte, how <:an we have 
such disorimiMtory rules in tho matter of property rights of wGmen? Unlea1 
woman gets her full ahare of propert.y you cannot expect her t-0 fulfil · her 
obligations to the state .• Of course whenever we make any changes, establiahed · 
cu1tom and established . rules are disturbed. It causes a certain amount, of 
dislocation and ;::.convenience, but we have to tolerate them and take them aa 
inevitable. Wo must not try to enlarge the importance of t.be inoonve!l:enoe 

-t.hat is coueed � us. Dr. A111bedkar and others nave told us that :.he ,mriti� 
recognize the right of P,roperty of women. Wba� law gave u, pracriice denied 
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us. In p� the liiht wu abroga�d. What we are teym, to do today ia 
enJy this.-We are not going against the fundamentals of Hindu religion or 
Hindu custom or Hindu law; what wi&s grauted to us by Hindu law but which 
was arbitrarily denied to us, we a.re now trying to take back-or rather you 
are giving it to us, this right which has been denied t.o us by society all theae 
yea,s. It is merely justice don1r-loug defelTed juati04:I. 

J.f you come t-0 modem time11, by the Acti of 1087 you have given property 
right to the wife, to the daught..er-in-luw, to the grandson 'a wife and IO on an.d 
so forth. The only person who is left out is the poor daughter. It is but in 
the fit.neBB ot. things that now it s!M>Uld be included here. Therefore 'I do not 
aee what ia there to argue much al>ou:t it. If we have given to other women 
this right, if women can inherit from the husband's side le• her inherit from 
the father's side which is very natural 1md right. 

The BbDOUl&ble Shrt ll'IJlvan ltlm: They want her to davelop to the other 
ek.ges. 

SJ1l'1m&t1 Sucheta Krip,J&nl: In regard t.o joint family there is a very great 
feeling about it. I do not know why there is such a feeling. Most, of the people 
I -eome acro1s are anxious to get out of the joint family. The sons do not like 
to stay with the father. I see most of the fa.iniliAs dist.ributed all over the country. 
So joint family is a very mpidly crumbling institution acoording to me. Even 
the legal poeition of the joint family is ,-ery faulty as Dr. Ambedkar bu pointed 
out to us in the morning. Even under Mita.ksbra system a member of. the joint 
family merei, by expreuion of his will can bring about a partition. 

I would therefore likl to ask you where i� the joint family about which you 
are ';lr.Ying ao loudly? 

Much was said about the protectioo that is given to the unprotected women 
in the joint family. I kuow in the past in the joint family unprotecied women 
did get protectio1o11t Even now some of them do get protection but at the same 
�ime we know hundreds of women who, failing to get any shelter in the joint 
family, having no economic resources of their own, ure hounded to a life ol 
degrad&tion and @hame. Mauy of ui; wo1uen, who ure doing social work. oom<1 
ae;oes innumernl,le such casos. Therefore, not only is it right, not only is it 
just to give woman her portion but it is absolutely essential to give her tho 
ahare if you wo.nt to so.fegunrd the Hindu society about which you spMk so 
loudly. 

The Jlonourable Shri JacJiv&n Ram: A?Hl Romething more. 
Sbrtmatl Sucheta Kripal�: So much the better. Give us a little n·ol'e. 

¥ou have denied us in the past, 1110.ke it up uow. 
As.regards marriage, the BUI me.rely st>eks to int1"0duce uniformity oi pructice 

t<> BYoid confusion 1m<l uncertainty. True may entail :i little difficulty .to thOflt> 
cl.ases whioh ar� goverued by the customary law but the proposed aacrameutal 
and civil n1B?Tiagos 11.re such that it can be put into pnictice hy the JJ<lQrest 
and the most backward clns&t'S. So I do not t,hink it will create any gt?ot 
difficulty. 'l'hc;rc is 1;0111e ouje<'tion to the rellstratio11 of aacramentai morriaget1. 
I think it la purely sentimental· beco.u..... registration is 011ly permis11iva. If 
you do not. wnnb to 11vail of the regifltr11,iion ;\'OU BM': free not to avnil of it. 

An Jloaourable Member: It i11 compulaory. 
"l"be Jlollourable Dr. B. & • .Ambedkar: No comp11l11ion. • 
Kr. Taj&mul Bc.i,l,ln: No compulsion, either would do . 
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Bbrl�it taelalta Jtdpll..i: lf I am wrong, Dr. Alllbedm will,,�orreot. m�. 

It has 'been put there a1 a safeguar�; that ie ilU·. 

\Yo cowe to the queetiilo of i.otor-caate aud aagotlv"flt J:barriages. I wue 
hearing my friend who prec:eded n,e. .l do not know how we oan wax e!oquent 
OYer the objeot1on to "agothra and inter-c.-aate marriage& bt:c11use I £incl a 1er1 
large number of suoh m111TiKpe taking place iu the society. If we did not b11v� 
such mutTlages it was an right, but when u •ery. large nu'mber of such ma.n:iagea 
are taking pince, either we compel them to have au irregular marriage or we 
drive them out of tbe Hiudu fo'J or we make them go 1001ewberc or thev ha\"e 
to go to the civil; rejpetrlliio.o office Md get• done. Whf'n it iB there, why not 
ncoept the fact? When it is " pl'llctice why not recognise it and give it leplity? 
Therefore, it- is but right at, thi11 atage, when Indian AOciety bu chonged so 
�naiderably to allow i'nU!r-caste anct ,agothra marria.ges within the Hindu fo�d. 

About monogamy, hert: ulso I feel twtt the aociety hl\8 on the whole &A>Cep­
ted monogamy. Polygamy i!\ looked down upon; polygamy finds no favour in 
our 1ociety, though cases do occur. Again, we l"P.cogniee the ourrent practice 
arnonggt an overwhelming majority of· Hindus a.nd WtJ legalize it. :Moreover 
as we are trying. to bring about II aooiety whl3re men and women are equal, we 
cannot 1tfford t-o have " double set of morality for men and women 11nd I 
11hould think the men ahould be-happy to have this introduced beoauae by the 
provision of monogamy we are levelling up the 11tandard of men'a '11orality to 
that of womf"· I should think thnt th� men should he thankful t-0 us. 

AD Bonourablt llember: Very thnnkful. We can �et eai;y divorces and 
r1ir1rry ugllin. 

Bbrlma\1 Sucheta KriplaDi: As for divorce, though we do not deny the 11en­
tin\ents of the orthodo,c, men aud women, analyaing it, we find, tliati diyorce 
did exif!t in our ancif'nt scriptures. The grounds of divorce that w1i hnve al­
lowed ur" cxt,re111ely rt!11so11uule und just. We hal'e not. allc,wed llllY divorce 
011 fri,•olouR grounds a11 it bus been in some parts of the Weatern world. Care 
h1111 11lso hP.�·n tnken to fomrnlate such II procedure that divorce woul<l be re­
i.urfocJ to only under very grave circumstances. If we see the records of Baroda, 
'l'ravancore. Coohin and M11laba.r where divorce is allowed, vE>ry fow people have 
availed themRehes of the !.a,w. Only under except.ional oircumstu.nces it comes 
to lwlp the people to get out of I\ ver�, difficult situQtion. Hindu social tradi­
t.ion is such that. we will nol 011 nimsy ground11 mah to t.he court and break up 
o ninrriuge. 'I'he people who fear that t.ht1 grant of the right, of divorce may 
1.u'!'louut to disruptio·1 of the fnmily lifo of the Hindus a.re abRolutely nnjuatifled. 

Then I take Dr. Ambedknr's argument of the moming that divorce prevail, 
,1u1011g 90 per cent. of the Hindus, so why not extend it to the otlaer 10. per cen�.: 
It will bo vny l'ight and juat when we see tbab among t�ae 10 per oenti. div<>rce 
cn1:<i11 are o<'curring, It there had been no divorca coses thee I would have 
understood it. but. we see thu.t · whene\'er our' men and ,,-omen wnnt a d.i vol'tle 
they leave the Hindu fold and bccomo MusJ.in111 or Christ!9:n!4 and by doing so 
they insul� those religions of whicla they malie a mere ut1hty. Thererore, we 
ahould reoogni�'l the exit-ting circnm11fnnces and lttlow oivorces. 

Sir, I have nothing more to say except that J' want. to tell my brother-a he·re 
that we women even when \\'8 pressed !or our rights have never forgotten the 
gN•l\ter good, the larger good. We havo been very ooneerv11tive in this mat.�r. 
You know even for our polit.ioal tights we have never encouraged' thinp wb,ch 
we hnve con,ider:ed ,non�.' Eve.o when the Britiab were there w:o have al�·ays 
11tood for joint electornt-e1. .Even in the new Constitution ,re have ne-..r 
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pressed for separate rigbta for oul'l!el'ves. We would have pNBsed 1ur t.b� 
if we did not think that they go againet the benefit of the entire society. U 
Hindu women benefit, 1 am sure th& Hindu society stands. to benefit. Tbil 
is for the larger good ; that is why we are preAing thie point. · 

Here, ! would also like to say that, our 'men on the whole have been ver, 
co-�perative and helpful to us. 'flie:, hove not i;tood against our progres11. lW. 
may b� that this is.due to the benevolent influence of Mahatma .Gandhi. You 
nil know that Gnndhiji was one of the greatcat supportc,rs of women 'a ri�hta. 
Th� t.l'adition tbat he hos established has been followed by our m�m; bc1.:1tu1• 
of Gau<,lhijf's influence, b.ecause of the sympathetic attitude of our lee.del'B, we 
have never had to fight for the politi<ial righta as women of other count.riea had 

� to fight. Therefore. I am more thnn sure that- now we will follow the good 
truJitione, we will keep up the spirit of co -operation that we h,w,� -had all ehe&e 
years and all my brother l1emh<'l'S will support this Bill and consider t.bi1 Bil 
not aa a measure of right fOT the women, uot a measure of justice that you 
ere givin� to the woman, but ai; justice done to the society. Thie ie a 1.:1elllUN 
by which we are trying t.o mnke Hindu society healthy and wholesome. The 
Hindu society is full of defect,;. We ure now independent. If in the world 
we have to take our statue, "'" hove to Ret our house right,; unlesa we do i6 
we cannot takA 011.r position in. i>Ol'iet,y. 'I'herefore, let us get together and r&­
medy the defects that ore ip the hqust:. I only appeal to you und I am evre 
we will have the supp9rt of all of you for this good mensure. 

The Auembly tlren adj_ourne<l till a Quarter to Eleven of the Clock. un Fri-
1lay the 26th l'ebruary, HMO. 




